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LEGISLATIVE ASSEMBLY

. ) Monday, 8th April, 1946

The Assembly et in the Assembly Chamber of the Council House.gi Flever -
ofl the Clock, Mr. President (The Honourable, Mr. G. V. Mavalankar) in the "
Chair. :

MEMBER SWORN:

Mr. Binay Raujun Sen, C.I.E., I.C.S., M.L.A. (Secretary, Food Depart-
ment).

STARRED QUESTIONS AND ANSWERS.
(2) ORAL ANSWERS
MEASURES TO 0OMBAT Foop FaMiNE Crisis. .
11615. *Prof. N. G. Ranga: Will the Food Secretary be pleascd to state:

-(a) if Government and any section of the Food Department have made it
a special responsibility to keep in touch with and study the various grievances
voiced and suggestions made in the Daily and Weekly Press regarding the food
famine crisis, especially in regard to the atream of suggestions and advice
bemg offered by Mehatma Gandhi, Anwit Kaur, Pyarelal and others mn the
columns of the Harijan: ’

{b) whether there is any inter-departmental Food Committee and Direc-
torate to consider the various aspects of the food problem in this crisis from
the Growing of More Food to the gcquisition, the provisioning of rural areas
und feeding both the rural and urban public, the transport of foodgrains
(imports and. movements of local production) rationing and other, aspects of,
Adistribution, medicines, hospital accommodation and service, if so,” with what
powers; and

(c) whether Government propose to place their plans, eto., before the
Standing Committee of the House for Food and” whether it wil! be convened
at frequent intervals in order to keep the public in touch with the food situa-
tion and ascertain through the Committee also the wishes, needs and griev-
anceg of the public?

Mr, B. R. Sen: (a) Yes, Sir.

(b) Yes. An inter-departmental committee called the Relief Co-ordination
Committee has been set up to deal with the day to day problema arising out
of the food shortage in the country and consider remedial measures (o be
adopted.

(c¢) Yes, Sir. .
. RESIGNATIONS IN I1ZATNAGAR VETERINARY INSTITUTE.

1616. *Shri Mohan Lal Saksena: (a) Will the Agriculture Secretary be
pleased to state whether his attention has been drawn to a letter regarding
Tzntnagar Veterinary Tnstitute on page four of the Hindustan Times, dated the
20th March, 19462 If so. are the facts stated therein correct?

(b) Is it a fact that Dr. Haddow, Dr. Polding and Dr. MacDonald have
been forced to resign their jobs, that Dr. Shirlaw has applied for retirement
and that Mr. Pandeyv has been forced to retire?

(c) Is it a fact that Mr. Naithani is not fully qualified and has been pro
moted in supersession of the claims of several other members of the staff?

t+Answer to this question laid on the table, the‘questioner being absent.
3631
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8ir Pheroze Kharegat:

therein,
(b) No, Sir.

(n) Yes, Bir, bt the fuete nre not correctly stated

. -

T

My, Haddow has been permitted to

tuke up a higher appointment under
Dr. Polding was a contract Officer.  On the termination of hix contract
he was offered anotlrer 4ob but did not find the terins attructive enough and iett.

Mr. Mhedonald is also a Contract Officer who wanted certain convessions
which Government could not aceept upor which he zave six nmimths nolice of
termination of appointment.

Mr. Shirlaw did apply for retirement on proportionate pension but he cannot
be permitted to do g0 under the rules. He has heen inforiued aceordingly. He
ie 10w proceeding on Keyv Teave for four months.

Mr. Pandey has been removed from service ar the result of a departmieninl
enquiry. '

‘e} Tt iz true that Mr. Naithani has not passed the Senior (aminbridee exa-
wit ation but he was sclected in 1928 for a port at the Tnstitute in competition
with severnl graduates bv the then Director. The post to which lie has now
heeti arnainted is a selection post.  Onlv one person, viz,. Mr. Prem Singh. the
Head clerk at Tzatnacar iz Senior ta Mr. Naithani. His claims were carefullv
considered hy the Direetor hefare selectine Mr Naithani.

Shri Mohan Lal Saksena: What were the reasons which Dr. Shirlaw gave for
retirement?

Sir Pheroze Kharegat: No rearons were given: he sinply asked to bhe allowed
te retire ‘on proportionate pension.

Shri Mohan Lal Saksena: IVid the Honourable Membher find ont the reasons
why he wanted to retire? N

8ir Pheroze Xharsgat: T do not think any uzeful purpose would he served
kv frving tg, Gnd out the reasons., Tf tke Honourable Membier wirhes to kmow
the reasond, T ean tell him,

RBCOMMENDATIONR TO IMPROVE CATTLE WEALTH.

1617. *Shri Mohan Lal Saksena: Will the Awriveltine  Secretary  be
vleased to state what improvement has been made in the cattle population of
India and their different products on the basis of the rcconmondations of (i) the
Agricultural Commission Repert, 1928, (ii) Dr. Nortian C, Wright Repoat, 1938,
and (iii) the recsnt report of Mr. Pipperall, the expert, eallcd v Govermment
from FEngland?

Sir Pheroze Kharegat: It is not possible to nsgess the improvementr coffected
hut the action taken hy Government on the report of the Raval Commission
i= mentioned in the Pro:ress Reports thereon copies of which are in the Tibrary
of the House.

A statement is laid on the table of the House indieating bhriefly the action

taken on the report of Dr. Wright and Mr. Pepperall’s report has heen civenlated
to the Provincer for neceseary nction along with a press note.

Important Recommendations of Dr. Wright and the Action taken thereon.

No. Recomendat ons, Action Taken.

1 | Inereasing the number of approved and | Thirteen village cattle improvement
registered bulls and buying them from | schemes are running in different parts of
villagesn, the country. Tt in proposed to establish-

N ing vMlsges for producing improved hulls
for further distribution,




.

STARRED QUESTIONS AND ANSWHRS 3633
Important Recommendations of Dr. Wright and the Action taken theron.

No. Recommendations, . Aoction Taken.

. o &,
2 | Employment of a special Ofticer to advise | An Officer was appomted in 1944.
goshallas and pinjrapoles on manage-

» ment and constructive breeding.
3 | Appointment of Geneticist and investi- | An Officer has been appointed M,v the
gation of genetics and physiology of | Imperial Veterinary rch Institute
reproduction. . aud another is employed by the ILC.A.R.

at the Cattle Farm, Hissar.

4 | Extended use of stockmen to dissemi- | Stockmen are now being employed by the

nate knowledge roquired at research | provincial Governments in large num-
centres. bers. '

3 | Unification of provincial Livestock | This has been done already in Madras,
Department- Punjab, United Provinces, Central Pro-
vinces, N.W.F.P. and Orissa.

6 | Introduction of mixed 1arming. Mixed farmin% projects financed by Imper-
] ial Council of Agricultural Research are
now running in United Provinces, Central
Provinces, N.W.F.P., Bombay and Sind.
! ’
7 Disoouragerqent of crossbreeding as a | Cross-breeding as a general policy is being
general policy. digcouraged.
8 | Establishment of Herd Books and milk | Herd Books have been established for six
records. breeds of all-India importance and =
uniform system of milk records is in force.

9 | Expansion of the Dairy Research Insti- | The Institute is being extended to a full-
tute. scale Central Research Instigute and it is
proposed to locate it at Delhi.

10 | Appointment of Dairy Development | Provinces are now appointing such Officers.
Officers in each province.

11 ’Establishment of Ghee grading stations, | In all 123 Ghee Grading Stations have
been established so far-

12 | Establishment .of Rural (o-operative | There are in India 264 such Societies.
Milk Societies, :

Shri Mohan Lal Saksena: What steps have been taken according to Mr.
Yepperall's Report for the improvement of milk supply i Dclhi?

Sir Pheroze Kharegat: As regards the inilk supply in Delhi, a scheme has
been prepared for the collection of milk from surrounding villages and bringing it
into Delhi, Pasteurising it and then arranging for its distribution. That scheme
provides for about 150 muunds a day.

Prof. N. G. Ranga: ls it not a fact that this report reconmmends the co-
operative marketing of milk and if so what steps are being taken to develop
co-operiative marketing of milk in Delhi? .

Sir Pheroze Kharegat: The report reconnuends .co-operative markeiing and
this proposal for De'hi is a co-operative proposal. Similar schemes have been
prepared and are actunlly working at Lucknow, at Madras, near Caleutta and
there ure proposals for starting many more such co-operative societies in the
post-war plans. ‘

Sri M. Ananthasayanam Ayyangar: May T know what steps have been taken
to improve the health of cattle, and as’a result of these steps has there been
any progressive immrevement in the health of cattle and checking of cattle
diseascs?
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Sir Pheroxe Kharegat: 1t is very difficult to assess it but within the past
few years a serum has been discovered against rinderpest, and us a resuit of
the use of that serumn the number of deaths fromn rinderpest has decreased very
considerably.

Dr. 8ir Zia Uddin Ahmad: With reference to part (1) of this question, may
I know what improvement has there been in the population of cattle?

Sir Pheroxe Kharegat: Improvement in the population? Does the Honour-
able Méember refer to the number that has increased or the number that has
decreased ?

Dr. Sir Zia Uddin Ahmad: Has the number increased and in what proportion?

Sir Pheroze Kharegat: The census returns show that between 1935 and 1940
there was a very big decrease, and between 1940 and 1945 there has been a
small decrease. Tn the latter period, the decrease is of about four per cent.

Shri Mohan Lal Saksena: May T know when this Delhi co-operative scheme
is likely to come into force?

8ir Pherogze Kharegat: Ax soon as arrangements can be made for setting up
n pasteurising plant in Delhi itself. -

Seth Govind Das: Ts the decrease between 1935 and 1940 duc to the indis-
criminate slaughter of cattle in this country?

Sir Pheroze Kharegat: It is verv unlikely that between 1935 ind 1940 there
was any indiseriminate slaughter: but that was a period of famine in various
parts of the country, and particularlv in Rajputana and Hissar side. and that
may account for a part of the decrease. But the decrease was fairly general
throughout the country and that may have been due to the destruction of
uneconomic animals.

. Seth Govind Das: Was there more slaughter between 1933 and 1940 than
in these five years?

Sir Pheroze Kharegat: We have no information of the actual figures of
‘slnughter:_

Prof. N. G. Ranga: What steps are being taken to encourage Ayurvedic
veterinary hospitals and is this serum against rinderpest being placed at their
disposal for distribution ?

Sir Pheroze Kharegat: I think this serum is being used fairly generally now
and steps are being taken to make it available to all veterinary assistants in
the districts. As regards the other part of the question. T am afraid 1 have
cot no information at all.

Shri Mohan Lal Saksena: Mev T know whether the co-operative schieme in

Delhi provides for subsidising the purchasing of new buffaloes and cattle by
agriculturists?

Sir Pheroze Kharegat: Some of the schemes provide for subsidies being
given by the co-operative societies to their members for the purchase of
buffaloes.

: YEARLY CENSUS OF CATTLE.

1618, *Shri Mohan Lal Saksena: Will the Agriculture Secretary be pleased
to state:

(a) whether, in view of the fact that cattle census taken after-every five
years has not been found satisfactory and correct, Government propose to
consider the desirability of arranging to take such census every year and
employ a special staff for it, in accordance with the scheme which was
proposed but given up on account of war; and

(b) whether Government also propose to take steps to have the births and
deaths of cattle registered regularly?

Sir Pheroze Kharegat: (a) There is no reason to suppose that the results of
the cattle census taken everv five years are appreciably incorrect. Tt has not
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been possible to truce the scheme ior un annual cattle census said to have
been given up ou account of war. Government are advised, that the results of
an annual census will not justify the large expenditure involved.

(b) 1t is considered that under existing conditions the regular registrition
of cattle births and deaths 1s not a feasible proposition on acecount of the
practical difficulties of such enumeration and that the results will not be
commensurate with the expenditure that will have to be incwred if any degree
of uceuruey is to be ensured.

Mr. Manu Subedar: May [ know how Governmnent record the census? I
it u census or only an estimate? What machinery gives the figures and iu
what manner? Is there any indivdual enumneration?

Sir Pheroze Kharegal: The enumeration is carricd cui by the loeai officers,
that is the patweris, with the help of sveh private individuais as ave wiliing to
“help in the villages. As a paiwari iz a resident of the villages, 1t 18 presumed
that he knows all the people who own the cattle and he ean earily find eut how
many cattle are with each individual.

Mr. Manu Subedar: I tbat case, de 1 understand that ic is an celimate
given by the patwari of the number of eattle in his own villaze and that ¢stimate
is totalled up and it is culled a census?

8ir Pheroze Kharegat: Thut is what a ecnsus is.  The enamcrators give the
number of cattle in ench of the villages. Those are added up for the provinee.
as a whole.

Mr, Manu Subedar: In view of the fuct that the population census figures
of various provinces and localities and particularly the figures for the Indian
States are of doubtful validity and doubts have been thrown on it and that this
question of nscertaining the cattle population of Tndia accurately is of some
importance, will Gavernment now think of a maore accurate method and work for
it in advance as they work for the regular population: census in order ta asecrtain
the correct number?

8ir Pheroze Kharegat: The figures particularly in the Statcs are uareliable
and the question of finding out some better method of carrving ont the census
will be explored. '

-
INCIDENOE OF ExPnNs_n ON GRAZING GROUNDS AND FODDEE.

1619. *Shri Mohan Lai Saksena: \Will the Agriculture Secretury be pleased
L stute what steps buve so Jar been taken by uovernmenty to provide grazing
Brotlds duoa fodder 1 suulcieal quidntity o the use ol caltie 1 india, auud
what has been the incidence of Governient expenuse per cattle in the last ten
yeurs as compared with other countries?

Sir Pheroze Kharegat: Owing to the pressure of population on the lund, it 1s
not possible for Government to provide iarge grazmg areas. Out of some 48,238
8q. miles of forest land, 45,951 sq. miles are open to grazing ull the yeur
round. The question of improving grazing lands huas been considered more than
once by the lFodder and Grazing Committee of the lmperial Council of Agri-
cultural Hesearch and recommendations have been made to provin(,es The
Central Government propose to set up a grasslunds liesearch Institute in the near
future, if suitable land can be secured for the purpose.

The incidence of Government expenditure on cattle is dificult to work
out, a8 it is sown purtly under Veterinary and partly under Agriculiure. A
rough estimute shows that it is of the order of one unna per head per year in
British Indin. Figures for other countries are not known.

Seth Govind Das: Will GGovernment consider the question of comrolling the
fodder prices because in certain provinces these prices are not controlled and
they are going up by leaps and bounds?

Sir Pheroze Kharegat: The matter is under Government’s consideration a$
Ppresent.



3636 LEGISLATIVE ASSEMBLY [8TH Appir, 1946

Mr. Manu Subedar: Have Government uscertained the relative causes of
the low quality of cattle in this country as compared with other ocountries?
Apart from breeding, is it not due to malnutrition and if so what steps have
Government considered to improve the nutrition of the castle, with a view to
imiprove their quality ?

Sir Pheroze Kharegat: It is true that the cattle in India as a whole are
very much poorer than in muany other countries. That is due puartly to climate
und partly to inadequate feed. In u country where the human population is not
having cnough to eat, naturally the cattle also have not enough. The arrange-
ments now being made for inereasing food production will autoraticully result
in increasing fodder production also.

Mr, Manu Subedar: The climatic condition hus been there and yet Indian
cattle have deteriorated. Is it not a fact that the owners of cattle having grown
poor, people are not able to feed their cattle ndequately and properly?

Sir Pheroze Kharegat: This 1s more or less what T said but it will be found
that the cattle in the east of the country, thut i~ on the Bengal side are  very
nmuch poorer than those in the west, say, in the Punjab.

Shreejut Rohini Kumar Chaudhuri: Is it a fact that large aveas of land kept
m reserve for grazing purposes by the Government of Assam have been forcibly
occupied by people from the neighbouring provinces and are still in  their un-
suthorised oceupation and that the Government has not been uble to meet the
situation for want of adequate police force? '

Sir Pheroze Kharegat: Yes, Sir, there bas been  some  encroachment on
grazing lands in Assam by people coming from Bengnl. It is understood that

quite recently the Assmin Government have taken action to try to remove some
of these quarters,

Shri Sri Prakasa: Is it u fact that in the United Provinces, the landlords
are bringing under cultivation lnrge plots of usar (ful'ow) land which used io
serve as grazing grounds for cattle before and if so. will Government tuke xtevs
to prevent this?

Sir Pheroze Kharegat: Ix not that a matter for the I’rovincial Govermnent?

Seth Govind Das: Is not the British rule responsible for the malnutrition of
human beings and enttle?

Mr President: That question docs not arise.  Next question.

IMPROVEMENT OF CONDITIONS OF BETEL-NUT GROWERS.

1620. *Prof. N, G. Ranga: Will the Agriculture Sceretary be pleased  to
state:

(a) when .and how Government propose to set up a representative  con-
wittee for betel-nut to improve the research and inarketing fucilities  now
available for the improvement of the conditions of betel-nut growers;

(b) whether Government propose to give adequate representation on that
Commiittee to the All-Indin Betel-Nut Grower’s Association and the Federa-
tion of Rural Peoples Organisations; and

(¢) whether Govermment propose to invite the Provincial and States Gov-
arnments interested to offer their contributions to the Rs. 3 lakhs _tund created
by the Finance Department and also to send their representatives to the
Committee ?

Sir Pheroze Kharegat: (a) The question is under con~ideration, _

(b) Due consideration will be given to the various interests to he I'e-llres}-rlﬁe!ﬁ
on the Committee if and when the proposals to set up a Committee waterinlise.

() In nccordance with the principle generally followed in guch cases  the
Provineial and State Governments concerned will be requested to make contri-

butions towards the cost of individual schemes und to nominate representatives
to the Committee when formed.
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Proi. N. G. Ranga: It is not only mn regard to individual schemes in which
the concerned Governments und States are interested that 1 have put part (c)
of this question. Wil it not be possible for the Government of India to repre-
sent to them that they should also make a pro rate contribution to this three
lakhs contribution that the Government of India is making in order to finance
the activities of the proposed committee ?

~ Sir Pheroze Kharegat: The Government of India are setting apurt five lakhs
of rupees and the system on which most of these committees work is that tiey
give a grant to the province on condition that the province puts down an equai
sum. In that way the total amount that becomes available will be of {he order
of ten lakhs of 1upees.

As regurds the Stutes, however, the question of inducing them to levy a
duty corresponding to the duty levied in British Indiu is being taken up seps-
ratelv. o

Shri Sri Prakasa: Have betel-nuts any nutritive value?

Sir Pheroze Kharegat: [ suggest that-this question may be addressed to the
Health Department.

Shri Sri Prakasa: Has his Department made any analysis of it?

Mr. President: He has already said that the question n;uy‘ be addressed to
the Health Department.

MuNiciPAL CANTONMENT BoARD wWITH ELECTED MEMBERS.

1621, *Prof. N. G. Ranga: Will the Honourable the Leader of the House
be pleused to state: '

(n) if it is a fuct that a town called Neemuch in the Central India States
nas been removed by an administrative order from the operations of the
Cantonment Aet of 1986;

(b) whether it is « fact thut ever since the former Municipal Cantonment
Bourd having an elected majority was automatica'ly abolished a fully nomi-
nated Municipal Board has come to be forined in its place;

(¢) the special reasous for thus abrogat'ng the rights of the Neemuch public,
and

() now that the war is over, whether Government will consider the ad -
hility of reinstating the civil rights of the people?

The Honourable Dewan Bahadur Sir A. Ramsaswami Mudaliar: (a) The
Cuntonments Act 1924 was withdrawn from the Neemuch Cantonment in 1936
as & result of troops no longer being stationed there.

(b) Yes, the Neemuch Cantoninent Municipal Law, 1936, promulgated by
the Crown Representative under the Indian (Foreign Jurisdiction) Order in
Council provides for a norinated Municipal Comunittee. The present Committee
consists of eight persons of whom four are non-officials.

(¢) and (d). The Neemuch Cantonment Municipal Law is a temporary expe-
dient for carrying on the administration of the area until the completion of the
negotintions with the Gwalior Darbar for the retrocession of a portion of tne
Cantonmient. These were interrupted on account of the war but will, it is ex-
pected, be resumed shortly. The Crown lepresentative considers that no .useful
purpose would be served by altering the existing municipal arrangements in the
meantime,

Prof. N. G. Ranga: What are the difficulties, constitutional or (_)therwise in
giving these people the same privileges which other areas are enjoying whether
there are troops or not? |

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: A« T have
stated, it is contemplated that this Cantonment may be retrocessed. to the
Gwalior Durbar and it will became part of the Gwn}ioy State. In that case there
i no use of altering the system while these negotintions are in progress,
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Prof. N. G. Ranga: Is it not a fact that negotiations for retrocession have
heen going on with regard to Bangalore, Secunderabad and other places? What
is the constitutional position? 1Is not the Crown Representative obliged to tale
this House into consultation, or any other public body in this country into con-
sultation before he gives away certain portions of British India to Indian States?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: They are not
portions of British India.

Prof, N. G. Ranga: Is it not a fact that Secunderabad, Bangalore, and
Neeuiuch bhelong to British India and not to Indian States?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: They nare
very much part of the Indian States.

Prof. N. G. Ranga: What about Bangalore and Secunderabad?
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Notice.

REPRESENTATIONS TO COMBINED Foop BoARD AND DISTRIBUTION OF FOODGRAINS

1622, *Prof. N. G. Ranga: Will the Food Secretarv be pleased to state:

(n) the results of the Government’s representations to the Combined Food
Board for supply of foodgrains to India;

(b) how much-of the foodgrains asked for and allotted to India are in rice
and wheat, and from what countries; and

(c) what arrangements (plans regarding supplies by road, rail, and shipping)
are being made for the shipment and conveyance of the foodgrains to he
obtained through the Combined Food Board to the places which are so badly
in need of food in Southern and Western India?

Mr. B. R. Ben: (a) and (b). No firm allotment of foodgrains to India,
showing sources of supply, has yet been inade by the Combined Food Boaid.
Indications, however, are that 1'4 million tons of wheat including wheat sub-
stitutes will be programmed for us in the first six months of 1946 and 145,000
tons of rice in the 2nd quarter of 1946.

(c) Shipping arrangements are at present under discussion with H. M. G.
As regards internal arrangement in India the Food Department are making a
plan of distribution, assuming the supplies indicated in the answer to the first
part of the question, and are actively concerting measures with the War Trans-
port Departinent and the Provincial Governments for the adequate handling,
Storage and transport from ports to destinations of the supplies expected.

Prof. W, G. Ranga: Has the attention of the Honourable Member been
drawn to the news which appeared two days ago that Argentina has agreed to
place about 150,000 tons of wheat at the disposal of U.N.R.R.A., and much
more to be placed a little later on? If so what do the Government of India
propose to do to try to get a portion of whatever wheat Argentina places at the
disposal of U.N.R.R.A. for the share of India?

Mr. B. R. Sen: The whole matter is under consider:tion.

Dr. Sir Zia Uddin Ahmad: When are the Government expecting <upply of
foodstuffs and at what price, will they he sold?

Mr, B. R. Sen: We should he getting in supplies from May and the prices
are not yet indicated.

Prof. N. G. Ranga: What is the financial position in regard to this? Who
pays for the supplies? s it the Central Goverminent? If so, do they take any
part of the price from the Provincial Governments?

-Mr. B. R. Sen: The supplies are paid for hy the Provincial.or State Govern-
ments concerned.  The question whether any part of the cost should be horne
v the Central, Government is under consideration.

Sri M. Ananthasayanam Ayyangar: From what countries is this wheat to be
»1ported into this country? '
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Mr. B. R. 8en: The sources have not yet been indicated to us.

Mr. Manu Subedar: Do I understand the Honourable Member to say that
out of 150,000 tons of wheat going to U. N. R. R. A. fromn Argentina some
portions may come to this country? I think the Honourable Member jre-
viously told us that we would never get anything from U. N. R. R. A.

~ Mr. B. R. 8en: The question whether therc should he any direct negotia-
tion with Argentina is under consideration. '

Prof. N. G. Ranga: I am afraid my Honourable friend has misunderstood
my question. What 1 mean is this. This U. N. R. R. A. is carrying on nego-
tintions with Argentina. Argentina has already agreed to place as a first instal-
nient 130,000 tons of wheat and mach more in the near future. Are any steps
being taken by the Govermment of India to contact U. N. R. R. A. and see that
a portion of this additional wheat which is being pliced at the disposal of
U. N. R. R. A. is given to us?

Mr. B. R. Sen: | have already explained before that we are not making our
approach to the Combined Food Board through U. N. R. R. A, We are making
the approuch direct. If we are to get anv wheat fromn Argentina, we shall ¢ither
have to apply to the Combined T'ood Board or negotiate direct as circumstances
dictate.

Mr. President: TProf. Ranga's question is ““did Government make any ap-
prouch direct to U, N. R. R, A."? '

Mr. B. R. 8én: The answer is in the negative.

Prof, N. @. Ranga: What is the objection to approaching U. N. R. R. A. in
view of the fact that Argentina is 1 Member of U. N. R. R. A. while she is not
u memnber of the Combined Food Board?

Mr. B. BR. 8en: The reason, as has heen explained more than onee, is if we
get any share from the allotment given to U, N. R. R. A,, our share from the
Comnbined Food Bourd will be reduced correspondingly .-

Prof. N. G. Ranga: May 1 ask the Honourable the Lender of the House to
explain the position?  He¢ is the latest expert.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1 do nou get
this question as an expert, latest or otherwise. I should like to explain that
if U. N. R. R. A. approaches Argentina for any further surplus, it does so with
the approval of the Combined Food Board. U. N. R. R. A, is not a competitor
in chat sense and to the extent that U. N. R. R. A. obtains it from Argentina,
to that extent, the allocation by the Combined Food Board would be decreased
and thereforr there is no point in our applying to U. N. R. R. A., because all
these are shown in one account.  Though Argentina is only o Member of U, N.
R. K. A. and not of the Combined Food Board, yet Argentina has her obligations
to the Combined Food Board. Whatever Argentina gives to U, N, R, R. A, is a
matter which wil be taken into account by the Combined Food Board in its
alloeation to 1. N. R. K. A. and other countries such as India which have
applied for allocation.  Therefore we do not stand to gain anything by asking
U. N. R. . A. when we are in a position to get a direct share either from
Argentina or otherwise through the Combined Food Board.

Mr. Manu Subedar: Is it not u fact that we are not cligible to get this
relief froms U. N, I, R. A., apart from what my Honourable friend said?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 'Chat is so.
U. N. R. R. A. is only to look after the liberated enemy occupied territories
and for those who are not in a position to pay for what they can get.

Prax For MoNoPOLY PROCUREMENT OF FOODGRAINS.

1623, *Prof. N. G. Ranga: \ill the Tood Secretary be pleased to state:

(n) if he has seen the latest press commmunique  of the Madrus tiovern-
ment regarding their plan for introducing Government monapoly procureient
of foodgrains in all distriets including surplus districts, as pub'ished in  the
Hindu of the 17th March, 1946;
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(b) if this plan lhad been previously submitted to the Government of India
and considered by them; and if so, when; and

(¢) whether Governnient have noticed the ahsence in that plan of any pro-
vision for constituting Food Councils, or Advisory Bodies consisting of pro-
ducers, consumers, ete., as was recommended by the Legislative Assembly
in November 1944 and again in 1946 in its resolutions on food and accepted
by the Government?

Mr. B. R. S8en: The attention of the Honourable Member is invited to the
answer ziven to his question No. 1519. on the 8rd April, 1946.

Dr. Sir Zia Uddin Ahmad: What is the pogition in U
compulzory procurement of foodgrains?

Mr. B. R. Sen: T am not in a position to disclose the latest position. The
matrer is under discussion with the new Ministry.

Dr. Sir Zia Uddin Ahmad: Ts it not a faet that a onnnnumqn(- has already
been issued and it is no more confidential.

Mr. B. R. Sen: No. Sir. not that T am aware of.

Sri M. Ananthasayanam Ayyangar: Are similar procurement measures adopt-
ed in the Punjabh?

. P. with regard to

Mr. B. R. Sen: The Punjab Government ure reviewing their procurement
svstein and T have seen a Press report to the effect that the Punjab Government
are still examining the details of a levy.

Diwan Chaman Lall: Will that be under the authority of the Government
or under the authority of a private syndicate which is mukmg profits?

Mr. B. R. 8Sen: [t implies that the producers will hand over part of their
produce direct to Government.

Diwan Chaman Lall: Is it the position. then, that the syndicate which is now
operating will cense to exist?

Mr. B. R. 8en: [ am not aware of any syndicate in the Punjab.

Diwan Chaman Lall: [« wy Honourable friend aware that in the city of
Luhore therce is a syndicate of which unfortunately one of the Ministers of the
previous Govermment was also a shareholder and purchases are wade through it?

Mr. B. R. 8en: The syndicate that the Honourable Member is talking of
st be the one for distribution of supplies for rationing purposes.

INSTITUTIONS FOR PROCUREMENT OF VILLAGE SURPLUSES IN FOODGRAINS

11624. *Prof. N. G. Ranga: Will the Food Secretary be pleased to state.

(a) why the Government of Indis bave failed to insist upon the constitu-
tion of the Food Advisory counci's by the Madras Government which are
intended to eliminate harassment of peasants, starvation of villages for the
benefit of towns by taking away much more grain from villages than what
they cun afford and also corrupt.ion, middle-men’s proﬁteering, etc.; and

(by in view of the great stress laid by the Assembly on both the occasions
referred to in part (c) of the preceding question upon the need for elimminat-
ing protiteering by middlemen, including rice-mill factory owners, why Gov-
croment have al'owed the Madras Government to appoint wholesale dealers
as agents, instead of utilizing the co-operative agencies, Villuge Panchaynts
and other popular agencies, for the purchase of village surpluses of foodgrains;
whethers Government have noticed in the flindu of the 15t March the report
of the Mirasidars’ complaining against the intention of these mniddlemen and

their profits and also the need to allow them profits to make them ‘‘work
with zeal”’?

Mr. B. R. 8en: The attention of the Honourable Membef is invited to the
answer given to his question No. 1520, on the 8rd April, 1948.

+Answer to this question laid on the table, the questioner having exlinusted his quota.

L 4
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REprEsENTATION OF Ki18ANS oNX Foop Apvisory CouxNoiL
11626. *Prof, N. G. Ranga: Will the Food Secretary be pleased to state:

(a) if there ure any representatives of land holding peasants and landless
peasants (both known as Kisans) as distinguished from the big landlords and
Jugirdars on the Food Advisory Council; if so, how they compare in nunber
to the other members, supposed to represent the agriculturists and who they
are;

(b) if no representation is so far given to Kisans or no adequate represen-
tation is given, whether Government propose to consider the advisability of
giving adequate representation to the real spokesmen of Kisans on this Coun-
cil, especially to win the confidence and co-operation of actual food producers;
and

(¢) whether Government a'so propose to consider the advisability of hold-
ing joint meetings of the Standing Comnnittee of the House for Food and
Agricultural Departients and the Central Food Advisory Council at frequent
intervals, say, once u month, until the present food famine crisis is over for-
the free exchange of experiences and ideas between the inembers of the Legis-
iature ynd the Departients concerned and for devising. frown tune to {ime,
emergent, practicable plans for tackling the food famine?

Mr. B. R. 8en: (a) There arc a number of representatives of producers on
the Central Food Advisory Council, though none of them belongs to the peasants.
or land-less peasants class.

(b) and (¢). Govermmeunt ure already examining these suggestions.
ConsTITUTION OF DELHI MUNIOIPALITY

1626. *Pundit Thakur Das Bhargava: Will the Hcaitk Secrctary  khindly
etate :

(1) if it is u fact that the Delii Municipality has an official President;

(b) the total number of members in the Comnittee, and how many of thern
are nominated; _

(¢) the rensons wiy Government do not provide for the appointment of a
non-ofticial President;

(d) the reasons why it is necessury to buve members (other than experts).
who are nominated by Government:

(e} whether Government arc aware of the public demand to have a non-.
officinl P'resident of the premier Mimicipality of Delhi; and

(f) whether Government propose to sce that the Delhi Municipulity is in
future presided over by a non-official President and that it consists of elected
members only exeept for experts in Health and Engineering?

Mr. 8. H. Y. Oulsnam: (a) Yes.
(b) There are 44 menbers in the Committee of whom seven are nominated.

(¢), (¢) und (f). Government are aware that a section of the public is not in.
favour of the eontinunnce of the present arrangement. They will eonsider the-
suggestion,

i) To provide representation for interests which cannot secure representa-
tion through election.

Seth Govind Das: \Why has the Delhi Municipality still got an official
President?
Mr. 8. H, Y. Oulenam: It has always had an official President.

Seth Govind Das: But many municipalities which had official Presidents in
the past have non-official Presidents now. Why are not Government making a
change in the Delhi Municipality?

tAnswer to this quistion laid on the table, the questioner having exhaustel his quota.
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Mr. 8, H. Y, Oulsnam: 1 have alrendy said that Government will consider
the suggestion. .

Shri Mohan Lal Saksena: Is it not a fact that this question has been
pressed in this House for many vears past?

Mr. S. H. Y, Oulanam: 1 am not aware of it.

Shri Mohan Lal Saksena: Since when has the Honourable Member taken
up this question for consideration?

Mr. S. H. Y. Oulsnam: Since the previous question put by the Honourable
Member earlier in this Session.

Shri Mohan Lal Saksena: How far has that consideration gone and when
-can a decision be expected?

Mr. S. H. Y. Oulsnam: T cannot say when a decision will be arrived at.

Shri Mohan Lal Saksena: What are the considerations that the Honourable
Member has to take into account before sanctioning a non-official President for
this municipality?

Mr, 8. H. Y. Oulsnam: All the relevant considerations.

Mr. Ahmed E. H. Jafler: May I know why there is an official President for
the Delhi Municipality? 1s it because the Honourable Member thinks that an
.official is in a better position to carry on the proceedings of the House than a
non-official President? It appears to me that that is rather . . . . ..

Mr. President: Order, order. The Honourable Member is not putiing his
‘question.  Next question.

ConsTiTUTION OF NEW DELHI MUNICIPALITY

1627. *Pundit Thazur Das Bhargava: Will the Healib Seccretary kindly
state:

(a) if the Municipality of New Delhi has an officinl President and that all
the members of the Committee are nominated by Government;

(bY why Government do not introduce the principle of election in the Muni-
-cipality of New Delhi; and

(¢) whether Govertinent are aware of the public demand that, 1n view of
New Delhi being the capital of India and the persons inhabiting New  Delhi
being highly civilised and politically-minded, New Delhi Muuicipality shculd
have un elected non-official President and that all its members exeept < xperts
-should be elected?

Mr. 8. H Y. Oulsnam: (a) Yes.

(b) and (¢). Government will consider the suggestions,

Diwan Chaman Lall: Will the Honourable Member take this matter a little
more seriously and inform the House as to the actual steps that Government
‘have taken so far in considering this matter?

Mr, 8. H. Y. Oulsnam* (Government have asked the Chief Commissiuner
to consider the matter and let them have liis views on it.

Shri Sri Prakasa: Who are the official Chairmen—I do not want their name8
ibut their officinl designations—of the Delhi and New Delhi Municipalities.

Mr. 8. H. Y. Oulsnam: The Chairman of the Delhi Municipality is the
Deputy Comnmissioner and the Chairman of the New Delhi Municipality is
the Chairman of the Delhi Improvement Trust.

Prof. N. @. Ranga: How are these gentlemen picked up for nomination in
the New Delhi Municipal Committee?

Mr. 8. H. Y. Qulsnam: Government consider them the most suitable persons.

Shri 8ri Prakasa: FEver if the Delhi Municipality continues to lhave an
-ofticial Chuirman, will the Honouruble Member consider the desirability of not

having the present Deputy Connnissioner as Chairman of that body and nominate
“3ome one else?
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Mr, S, H. Y. Oulsnam: VYes, Sir, [ will tuke note of that suggestion.
Mr. Ahmed E. H. Jaffer: [s the Honouruble Mcember awnre that there ure
large numbers of complaints ugainst the Chairman of this New Delhi Municipal

Committee? If su, will he see that a non-official Chairnan is appointed
mmediately? -

Mr. 8. H. Y. Oulsnam: [ amn not uware of any complaints. If the Honour-
ahle Member will let me have particulars, I will look into them:

CONSTITUTION OF DELHI DistricT BoaRDb.

1628. *Pundit Thakur Das Bhargava: Will the Heulth Secretary l-cim‘lly.T
slate: :

(a) if it is u fact that the District Dourd of Delhi has an official President
and an official Seerctary;

(b) the total number of meinbers, and how many out of the same are
nominated; and

(c) the reasons why Government do not provide for non-official President-
ship of the Distriet Board?

Mr. 8, H. Y, Oulsnam: (a) Yes.

(b) There are 21 meibers in the Board of whoni five are hominated.

(¢) Government will consider the suggestions.

Shri Mohan Lal Saksena: May I know who the Chairman of this District
Board is? -

Mr. S. H. Y. Oulsnam: I am sorry T have not got that here; I will let the
Honourable Member know later.

Shri Mohan Lal Saksena: Is not the Deputy Cominissioner the Chairman of
the Distriet Board also?

Mr. S. H. Y, OQulsnam: I am not certain.

Duries AND POWERS OF PANCHAYATS IN DELHT PROVINCE.
1629. *Pundit Thakur Das Bhargava: (a) Will the Health Secrctary kindly

stute if there are uny Panchayats in the IYelhi Province in the rural areans with
civil and eriminal powers?

(b) Is there any Panchayat Aect in force in the Provinee? If so. what powers
do their Panchayats possess, and what are their duties?
Mr, 8. H, Y. Oulsnam: (a) No:

(b) The Punjab Village Panchayat Act, 1921, was extended to the Province
of Delhi in May 1939 but no panchayats have so far been formed.

Prof, N. G. Ranga: Whwhave no panchayats been so far appointed?

Mr, S. H. Y. Oulsnam: I understand there has been no demand for them.

Shri Mohan La] Saksena: If there is no demand, why was this Act extended
to Delhi Province in 19397

Mr. President: T think the demand has to be made after the Act is applied
snd not hefore?

Shri Mohan Lal Saksena: Was not this Act passed in 1921? If they extend-
ed it to Delhi after 18 vears, will they take another twenty years to form
panchayats here?

Mr. 8. H. Y. Oulsnam: In view of the suggestions made by Honourable
members I will certainly have the matter examined.

Shri Sri Prakasa: Does the Honourable Member always do a good thing after
the demand is made?

(No reply was given.)



3644 LEGISLATIVE ABSEMBLY [BTu ApriL 1946
AUTUMN BEsSION OF LEGISLATIVE ASSEMBLY AT SIMLA

1630. *Mr. Ahmed XE. H. Jafter: Will the Honouruble the Leader of the
House please stute if Governinent propose to hold, in future, the Autumn
RBegsions of the Legislative Assembly at Simla, as was the practice before the
‘War? If not, why not?

The Honourahle Dewan Bahadur Sir A. Ramaswami Mudaliar: The decision
to discontinue the holding of Sessions of the Central Legislature in Simla after
1939 was taken before the war and for reasons in no way connected with the
war. The decision with the rcasons for the sume was announced in a Press
Communique, duted the 25th May, 1989, a copy of which is laid on thetable.
It is ot the intention of the present Government to re-open the question,

Preax Communique.

The Government of India have lately had under comsideration the mmtter of the move
of the offices of Govermment te Simla. In  conkidering the question tiey have been
influenced by the serious ovevcrowding in Simla and by the prospect of this problem Leing
made mor: acute when ti:e new and much larger -Federal Legislaiure comes into heing.
As long as a Summer Session of the Legislature is held in Simla, there apnzars to he no
pussible solution of the problem which is consistent with efficiency and despatch of Govera-
ment business. The first decirion therefure at which the Government of India Tlave
arvivea i8 that in future the second annual Session of the Legislature should he held in
Delhi in the autunmin between the middle of September and the first part »f Novemler, the
actual date being dependent on the amount of business to he transacted. The stay of
the Government of India in Simla having been thus reduced from 6 to 4 or 4} menths, it is
considered no longer tp be mnecessary that the full strength of the Dipariments  of
‘Government should be in Sim'a and it has hecn decided to introduce -h. folluwinyg system :

(1) all officers >f the Secretariat will still be required to move to Simla with the
=xception of thoss whay 1emain 1. Delhi in order to supervise the working of the offices;

(2) the strength of the ministerial staffl moving to Simla will be reduced to about 20
p=r zent. of the total; ‘

(3) the heais of certauin attiched offices of the Government of India  and  probably
certnin other officers of aliached offices will continue to be required (o move with the
ﬂ;n-ernment of India, tut they will normally bLe accompanied to Rimla enly Ly a camp
olifice - .

{4) officers not required to move with Government will be permitted i period of recess
in Simla under rales which wili be published later,

These arrangements will not apply to Army Headquarters, A irough estimate of the
wifect of these Jecisions is that about 50 officers, 1,200 clerks and 300 inferiar servants,
who at present move to Simls. will remain in Delhi.

Certain capital cxpenditure will be necessary in order to make the Council House, the
Secretariat and residential buildings in Delhi more suitable for use in the hot weather.
The total of such cxpenditure is not likely substantially to exceed Ra. 11 lakhs. (jovern-
ment alse propose to resume the interrupted programme for the construction of residen es
in New Delhi for officers and clerks. The recurring annual saving, which it is c¢stimated
that the new arrangements will produce, amounts to hetween 6 and 7 lakhs.

Home Drpsnryiny -
Sewla, the 25th May, 1839,
(For publication in the morning papers of Thuraday, the 25th May, 1939.).

L J

Mr., Ahmed E. H, Jafler: Does it mean that the future Government nlone
can reopen this question?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: 1 cunnot say
anything about the future Government. I can only say that it is not the
intention of the present Government to reopen the question.

Mr. Ahmed E. H, Jaffer: When is it proposed to hold the next Session of
this House?

The “Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1 hLave no
information,  Government have not come to a decision and this is a matter
for the Viceroy. ' )

Mr, Ahmed E. H. Jaffer: 1s the Honourable Member aware of the rumour
prevalent in this House that u Session will be summoned in July? 1f so, will it
aot be inadvisable to hold it in Delhi and it should be held in Simla? '
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The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: | do

not
take any notice of rumours that circulute in the lobbies of this House.

CoMMEROIAL ENGINEERING OR MEDICAL COLLEGE IN DELHI PROVINCE

1631. *Pundit Thakur Das Bhargava: Will the Jidueation Sceretary iindly
state:

(8) if there is any Commercial Engineering or Medical College in the Delhi
Provinee; and

(b) the steps which Government have taken to secure facilities for education
in Commerce, Engineering or Medicine for students of the Delhi Province in
other Provinces, and how far such facilities were availed of during the last four
vears?

Sir John Sugent.: The answers to the two parts of the Honournble members’
question are respectively:

(n) There ix one Commercial College, affiliated to the Delhi University in

the Province. There is no Engineering College but there is one Medical College
for Women only in the Provinee. '

(h) The question does not arise as far as Commereial Education is concerned.

In regard to education in Engineering the Central Government secured

facilities for the admission of students of the Delhi Province into the following
institutions.

Thomason College of Civil Engincering, Roorkee (United Provinees) and the
‘Government School- of Engincering Rasul, Punjab, reserve one and three seats
per session respectively for students of Delhi Province. The Pumjab College of
Engineering and Technology, Lahore, ulso reserves one seat per session gince
1945-46. These facilities were availed of in the Thomason College of (%vil
Engineering, Rookee, in full during the vears 1943-44 bhut during the vears 1942
and 1945 none of the candidates selected from the Province qualified at the
Entrance examination. Facilities were availed of in the Government School of
Engineering, Ruasul, Panjab, by nine students during the last four years and hy
-one student at the Punjab College of Engineering and Technology, Lahore, during
1945-46.

As regurds Medical Education, The King Edward Medical College, Lahore,
and the Glaney Medical College. Amritsar, reserve three seats and one seat per
session respectively, for students from Delhi Province. All these facilitfes have
been availed of in full during the last four vears.

Dr. Sir Zia Udin Ahmad: 1s the Honourable Member aware that the
Aligarh University admits about 15 students every ‘vear—both Hindus and
Muslims—in the Engineering College there. from Delhi Province?

Sir John Sargemt: Yes, 1 am aware that a number of Delhi students do
succeed in getting admission into the Aligarh University.

MONTHLY GRANT TO INDIAN FEDERATION OF LABOUR

1632. *Shri Satya Narayan Sinha: (a) Has the attention of the Honourable
the Labour Member been drawn to the report published in the Sunday Morning
Fdition of the National Call, dated the 24th March regarding the data avalable
in connection with the monthly grant of Rs. 13,000 for lahour propaganda to
the Indian Federation of Y.abour? A

(b) Is it a fact that. when the pay of the propagandists had decreased, the
<ost of dissemination of news has proportionately increased?

(¢) Ts it a fact that the keeping of the accounts was severely criticised by
® -the Auditor-General who has not satisfied with the accounting system?

The Honourable Dr. B. R. Ambedkar: (a) Yes.

(b) The statement of accounts of the Indian Federation of Labour which
I placed hefore the House on 19th March, 1948. shows that variations in the
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expenditure, resulting in decreases under the heading melating to the ‘pay of
propagandists’ and corresponding increases under the heading relating to ‘‘dis-
sewmination of news' occurred in the months of May, June and July 19456, These
variations were merely due to changes in the classification of headings of expen-
diture, introduced in April 1945, consequent on the ‘transfer of control over the
operations of the Labour propaganda scheme from the Information and Broad-
casting Department to the Labour Department, whereby the expenditure on
allowances to propagandists in charge of labour centres, workers clubs and other
agenciee of news dissemination, which was hitherto shown under the headiug
‘pay of establishment’ was showa, from May 1945 onwards, under the heading
“honoraria for news dissemination’. The overall expenditure under the heading
relating to ‘pay of propagandists’ and ‘dissemination of news' during these
months, however, rergained almost the same as in the preceding months.
(c) The attention of the Honourable Member is invited to my answer to first
part of (b) and (d) of question No. 81, asked by Mr. Lalchand Navalrai, on 2nd
- November, 1945, and also to para. 68 of the Report of the Public Accounts Com-
mittee on the accounts of 19438-44.

Shri Satya Narayan Sinha: What has happened after that? Will the
Honourable Member be pleased to place all these accounts before the Public
Accounts Committee? It is a waste of public money, I believe.

The Honourable Dr. B. R. Ambedkar: It was considered by the Public
Accounts Committee. and, as I have said in my reply, Honourable Member’s
attention is invited to para. 68 of the Report of the Public Accounts Committee
on the accounts of 19438-44. )

Diwan Chaman Lall: May I ask my Honourable friend as to what the posi-
tion is after 1945 and whether this grant has now been discontinued?

The Honourable Dr. B. R. Ambedkar: It has been discontinued.

Diwan Chaman Lall: YWhat was the position between 1945 and its disconti-
nunnee?

The Honourable Dr. B. R. Ambedkar: I have not got the information, but
if 1y Honourable friend will put down a guestion T shall answer it.

Diwan Chaman Lall: Is it a fact that the accounts were vetted at the time
when this grant was discontinued?

The Honourable Dr. B. R. Ambedkar: T mnust have notice of that.

Diwan Ohaman Lall: My Honourable friend does not know whether they
were vetted after that?

The Honourable Dr. B. R. Ambedkar: I could not tell you.

Shri Satya Narayan Sinha: Will the Honourable Member look into the whole
matter?

The Honourable Dr. B. R. Ambedkar: T have. What more can I do?

Mr. Manu Subedar; What is the present amount of the expenditure on labour
propaganda through Indian Federation of Labour?

The Homourable Dr. B. R. Ambedkar: As T have said, the grant has been
discontinued.

Shri Mohan Lal Saksena: May 1 know when was it discontinued?

The Honourable Dr. B. R, Ambedkar: Last year, if I mistake not.

Miss Maniben Kara: Is it not true that the accounts were gubmitted by the
{ndian Federation of ILabour according to the proce@ure laid down by the
Department of Information and Broadcasting at the time that the grant was
made 7

The Honourable Dr. B. R. Ambedkar: 1 believe so. -

Prof. N. @. Ranga: Is it not a fact thut the Indian Federation of Labour did
not lay down their procedure for a long time even after the grant was made, and
the Auditor General took very strong objection to the procedure followed by the
Department itself?
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The Honourable Dr. B. R. Ambedkar: As I said in the course of my reply,
this grant was really administered by the Information and Broadcasting Depart-
ment. It was at a later stage that the administration was transferred to the
Labour Department.

Diwan Chaman Lall: Why?
Miss Maniben Kara: Is it not truc that prior to May 1944, the Federation
was asked to dispense with submitting of the vouchers and they were nsked

merely to submit the accounts and also whether the Indian Federation of Labour
did not do so according to the instructions of that Department?

The Honourable Dr. B. R. Ambedkar: T am unable to sav. The matter was
administered by another Department.

Miss Maniben Kara: Is it not » fact that the grant has now been stopped as
a result of the termination of the war?

The Honourable Dr. B. R. Ambedkar: Yes, I said so.

Prof. N. G. Ranga: How many of those people who were formerly engaged
as propagandists for ‘dissemination of news’ under this grant have come fo be
absorbed by the Information and Broadcasting Department?

The Honourable Dr. B. R. Ambedkar: The question ought to be put to the
Honourable Member for Information and Broadcasting Department.

~ 8hri Mohan Lal Saksena: May T know whether the grant terminated before
the termination of the war or ‘afterwards?

The Homourable Dr. B. R. Ambedkar: I cannot say exactly.
Shri Mohan Lal Saksena: Wag it not terminated last vear—in April 1845?
The Honourable Dr. B. R. Ambedkar: Yes.

Diwan Ohaman Lall: May I ask my Honourable friend whether the -final
accounts have been placed before the Public Accounts Com;nittee?

The Honourable Dr. B. R. Ambedkar: They will be placed before the Public
Aceounts Committee in due course T am sure.

Mr. Ahmed E. H. Jaffer: Is it not a fact that this amount of Rs. 80 000 was
misused? It was not used for the purpose for which this Government had
allotted this money; and that it was used for the Honourable Member’s party
propaganda. '

The Honourable Dr. B. R. Ambedkar: I must take strong objection to tl;e
statement made by my Honourable friend that this money was spent on party
propaganda. You must withdraw that.

-Mr. President: Order, order.
Prof. N. G. Ranga: He did not say that.
‘The Honourable Dr. B. R. Ambedkar: Yes, he did.

Mr. Ahmed E. H. Jafter: Let the Honourable Member deny it on the ﬂoor of
the House and not lose his temper.

Mr, President: Order, order. Will the Honourable Member resume his
seat? The Honourable Member is not in order in saying that the Honouruble
Member for Labour was in temper.

Mr. Ahmed E. H. Jafter: May I ask, is the Honourable Member entitled o
lose his temper which he usually does in the House?

Dr. 8ir Zia Uuddin Ahmad: The Honourable Member said that he strongly
protests against such questions. Are these parliamentary words?

‘.‘l,'
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Phe Homourable Dr. B. R. Ambedkar: T said I strongly protest againss the
suggestion made by my Honourable friend that this money was used for the
party to which I belong. T do not belong to the Indian Labour Federation.

Mr. Pregident: I have not been able to undérstand the objeetion of Dr. Sir
Zia Uddin.

Dr. 8Sir Zia Uddin Ahmad: Can the Honourable Member say: ‘I strongly
protest against any particular question’?

Diwan Chaman Lall: May I ask whether it is a fact that this money was
utilized for the propaganda of the Indian Federation of Labour?

The Honourable Dr. B. R. Ambedkar: I cannot say. So far as Government
information goes, it was used for the purposes for which it was granted.

Diwan Chaman Lall: May I ask my Honourable friend whether it is a fact
that honest and decent organisations like the All-India Trade Union Congress
refused to touch a single penny of such money?

The Honourable Dr. B. R. Ambedkar: My Honourable friend is entitled to
bave his own opinion with regard to certain organisations.

' Diwan Chaman Lall: Is it a fact that my Honourable friend approached {he
All-India Trade Union Congress in this respect and that the All-India Trade.
Union Congress refused to touch this money?

The Honourable Dr. B. R. Ambedkar: We approached all organisations. It
wag a general circular addressed to all organisations that if they care to come
and have a scheme for maintaining the morale of labour, the Government of
India was prepared to help in this respect. The Government of India did no$.
invite any particular organisation to join this scheme.

Diwan Chaman Lal: Is it a fact that the only organisation that did come to
my Honourable friend and make use of this money was the Indian Federation
-of Labour?

The Homourable Dr. B. R. Ambedkar: Yes. 4

M. Ahmed R. H. Jafter: Is the Honourable Member now satisfied at any
rate by the discussiop that has taken place as a result of 5o many supplementary
questions, that this money has not been properly used and that there is a
suspicion. In view of this, will the Honourable Member appoint a non-official
auditor to look into the accounts of this amount? '

The Honourable Dr. B. R. Ambedkar: I do rot think it is necessary to do so.
The matter will come before the Public Accounts Committee which is the
committee appointed bv this House.

Diwan Chaman Lall: May I ask why has the Honourable Member delayed
placing this matter before the Public Accounts Committee . . . . . .

The Honourable Dr. B. R. Ambedkar: Tt has not been delayed.

Diwan Chaman Lall: . . . . . . considering that this expenditure ceased last
vear?

The Honourable Dr. B. R. Ambedkar: It has not been delayed. It has been
pub before the Public Accounts Committee. .

Diwdn OChaman Lall: Why has it not been put before it so far?
Mr. President: Next question.
PrOPOSAL TO APPOINT EUuRoPEANS IN 1. M. 8.

1683. *Prof. N. G. Ranga: (a) Will the Health Secretary be pleased to state
whether it is a fact that there arc eighteen posts yet to be filled in the Indian
Medical Service?

(b) Is it proposed to fill them with Europeans?
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(¢) Are Government aware that the former Director General of Medical
Bervices (Msj. Gen. Hance) has recently written to the present Director General
Indian Medical Service that these posts should be filled by Europeans hefore
the advent of the National Government and has also mentioned that Surgeon
General of Bengal is also worried about the prospects in case these posts are
not filled by Europeans?
(d) Is this correspondence private or official?

(e) Do Government propose to give an assurance that these posts will not be
filled by Europeans until the new Government comes in and examines the whole
question?

Mr. S, H. Y. Oulsnam: (a) There are four vacant posts in the Bengal I.M.8.
cadre which are to be filled by European T M.S. Officers.

(e¢) No.

(d) Does not arise.

(b) and (e). Appointments to these posts are not made by the Governmens
of India but by the Provincial Government in accordance with rules made by
the Secretary of State.

ForeioN ExPRRTS IN FooD DEPARTMENT

1634. *Mr. G. B. Dani: Will the Food Secretary be pleased to state:

(s) the number of foreign experts employed in the Food Department of the
Government of India; .

(b) the designation, pay, allowances, other privileges, if any, list of duties,
academic qualifications, experience, dignity of previous appointments, list of
duties of such previous appointments and pay of each post held either in Indis
or abroad, in respect of each foreign expert; and

(c) the period limit by which these expert will be replaced by Indians?

Mr. B, R. Sen: (a) There is only one foreign expert Mr. W. H. Kitby,
Rationing Adviser at present empioyed jn the Food Department.

(b) and (c). Full information sbout this officer was given in reply to starred
question No. 1895, of Pandit Mukut Bihari Lall Bhargava, on 28th March, 1948.

Prof. N. G. Ranga: May I know whether you call him an expert or not? Ii
it not a fact that there are a large number of foreigners who are employed in thé
Food Department?

Mr. B. R. 8en: The question does not arise.

Mr. G. B. Dani: May T know if the Honourable Member has trained any
Indian for this job?

Mr. B. R. 8en: We liave been looking for an Indian to take his place in due
courge, but the difficulty, as T have already explained to the House, is that all
the best officers of Government trained in ration are now required by the
Provincial Governments themselves. That is why we have not been able to
get an Indian to take his place but the term of this officer will come to an end
some time next year and the whole position will be reviewed then.

Shri Sri Prakasa: Did the Honourable Member emplov any food taster?

Mr. B. R. Sen: When the occasion comes, I shall require the services of the
Honourable Member.

Juxi0R READERS IN GOVERNMENT PRESSES.

11635. *Hajee Chowdhury Mohammad Ismail Khan: (a) Will the Honourable
the Labour Member be pleased to state the basis on which officiating Junior
Readers are confirmed in the permanent posts of Junior Readers, in all the
Govarpment of India Presses?

+Answer to this question laid on the table, the questioner being absent.



3650 LEGISLATIVE ASSEMBLY [8te ApmiL 1946

(b) Is it a fact that the nature of the duties and the cadre of Copyholders
are quite different from those of Junior Readers?

(e) Is it a fact that some officiating Junior Readers who euntered the Junior
Reader’s grade earlier, have ‘been declared junior in the Junior Reader’s grade,
to some of the Copyholders who failed to qualify in the Readership Examinatior
in which they appoared along with the former, in any Government of India
Press?

(d) Is it & fact that the order by which the qualified Copyholders are once
allowed to work in the Junior Reader’'s posts can be altered if they continue to
maintain their efliciency to the utmost satisfaction? :

e) Do Government propose to consider the desirability of giving preference
in the permanent posts of Junior Reuders, to those qualified Copyholders who
bave more length of total service as officiating Junior Renders at their credit?

The Honourabie Dr. B. R. Ambedkar: (a) Confirmation is made according to
seniority in the rank of copyholders except in the case of men who have qualified
in the reader’s examination in the third chance for whom certain reservations
bave been made.

(b) Yes.

{c) Yes.

(d) Yes, unless the junior copyholder is confirmed earlier.

(e) No. The present rules have been framed after full consideration.
PaY oF JUNIOR READERS IN GOVERNMENT PrESs, New DELmy

$1686. *Ha)ee Ohowdhury Mohammad Ismail Khan: (a) Will the Honourable
the Labour Member be pleased to state whether the scale of pay of the New
Scale Junior Readers is Rs. 55—8—85 and that of Copyholders Rs. 45—5—80—
EB—5—80 (in the ‘C’ grade of the Unified Scale), in the Government of India
Press, New Delhi? .

(b) Is it also a fact that anomalies still exist between the pay of Junior
Readers and that of Copyholders because a permanent Junior Reader with four
ar- five year's service as such at his credit is getting Rs. 64 per month only,
whereas a temporary Copyholder, officiating as a Junior Reader would be getting
Rs. 87 per month?

.- (¢) Is it a fact that the Manager of the said Press had recommended ‘B’
grade, after a very careful consideration, to Junior Readers, which being the
only alternative of removing the existing anomalies?

(d) Does the Honourable Member propose to sanction ‘B’ grade of the unified
scale for Junior Readers at an early date for the purpose of removing these
snomalies? If not, why not?

The Honourahle Dr. B. R. Ambedkar: (a) Yes.

(b) A permanent junior reader on revised scale of pay is entitled to Rs. 64
p.m. after four years’ service and to Rs. 67 p.m. after five years’ service. In
certain cases a temporary Copyholder in the unified scale, if appointed as reader,
is entitled to Rs. 67 p.m.

(c) Yes.

(d) The unified scale is a« temporary scale and was intended for the clerical
staff of the Government of India. Tt was made specially applicable to the Copy-
bolders and Junior Revisers of the Government of India Presses. The appli-
cation of the ‘B’ Grade of the unified scale would create more anomalies and
complications as there are several grades of readers on different rates of pay in
the various Government of India Presses.

tAnswer w0 this quition laid on the table, the questioner being absent.
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CONSERVATION OF CEREALS. ‘

1637, *Pandit Mukut Bihari Lal Bhargava: (a) Will the Food Secretary lay
on the table of the House a statement of quotas of wheat, rice, maize and other
foodgrains allotted to factories manufacturing starch, biscuits, ﬂakqa and other
allied products in the-country both for industrial and non-industrial purposes
during the years 1944, 1945, and 1946?

(b) In view of the acute food situation”in the country, will Government con-
sider the advisability of putting restrictions on further allotment of such quotas,
so as to reduce the same to the absolute minimum, thereby conserving the
maximum quantity of the grains for the purposes of food?

Mr. B. R. 8en: (a) No quotas of rice have been allotted by the Food Depart-
ment to any factories during the ycurs 1944, 1945, 1946.

As regards maize, the following quotas were allotted to Starch Factoriea

1944—89,851 tons.

1945—46,976 tons.

1046—A quota was allotted which has been subsequently cancelled
completely.

No quota of wheat was allotted to any factories in 1944 and 1945. A small
quota of 1,000 tons was, however, allotted at the end of 1945 for 1946 to certain
biscuit factories which were previously in production for the manufacture of
biscuits for the Defence Services, whose demand has now been withdrawn. In
fact, however, only 300 to 400 tons of this quota has been delivered to the
factories.

(b) The Food Department have already reduced the quotas to the absolute
minimum, as shown by the canecellation of the entire maize quota for the starch
factories.

Prof. N. G. Ranga: In view of the fact that it has been proved to be possible
to manufacture starch out of tamarind seeds, why is it that the Government of
India still continue to allot maize and other foodgrains for this purpose of manu-
facturing starch instead of depending on tamarind seeds?

Mr, B. B. 8en: This year the entire allotment has been cancelled and the
foodgrain is being allotted to starch factories by the Government of India.

Mr, Manu Subedar: Are Government aware that starch factories in Indian
States are still operating on foodgrains?

Mr. B. R. Sen: We have received information to that effect and we are
taking all possible steps to control the use of foodgrains in those starch .
factories. :

Mr. Manu Subedar: Is the foodgrains referred to includes every other kind
of grain which could be used for human food?

Mr. B. R. Sen: Up till now the only foodgrain allowed to starch factories is
maize.

ScaLE oF Pay anD SuppLY OF RATION TO POLIOE (ONSTABLES IN

AJMER-MEEWARA

1638. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Food Secretary
please state the scale of pay of a police constable and a Head constable in Ajmer-
Merwara and the dearness allowance he is getting?

(b) TIs it a fact that ration supply of the Police constables and Head Constablesg
at Ajmer for the month of February, 1946, lasted up to the 25th February, 1046,
only?

(c) Is it a fact that the Police Constables and Head Constables in Ajmer
had to go without ration up to the 4th March, 19467

(d) Is it & fact that some of the constables in the parade fell down as they
had been hungry for & number of days before the incident took place? If so,
who was responsible for the non-supply of ration to these persons in time, and
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what steps do Goverament propose to take to ensure regular supply of ration to
these persons in future?

Mrx. B. B. 8en: The question should have been addressed to the Honourable
the Home Member. It has accordingly been transferred to the list of questions
{3]‘ the 15th April, 1946, when it will be answered by the Honourable the Home
Member. '

REPRESENTATION OF SIKHS IN AGRIOULTURAL RESEAROH INsTITUTE, DELEI

11639. *Sardar Mangal 8ingh: (a) Will the Agriculture Secretary please state
the number of each of the temporary and permanent appointments made by the
Director of Agricultural Research Institute, Delhi, since January, 1944, in each
of the following cadres, and how many of them are Hindus, Muhammadans,
Sikhs and others: (i) Class I, (ii) Gazetted Class II, (iii) Agricultural Assistants,
(iv) Office Assistants, and (v) Clerks?

(b) When was the last Sikh appointed in each of these services?

(¢) Is he aware that there is no temporary or permanent Class 1 Sikh Officer
in the Institute at present employed? '

(d) Is he aware that there is no Sikh permanently employed in the services
mentioned in (iii) to (v) of (a) above?

(e) How many times were special reservations made for the appointment of a
Mohammadan in the Institute and on how many occasions were Muhammadans
actually appointed in Class T and Class IT? _

(f) Does he propose to see that a fair number of Sikhs are appointed in each
eategory mentioned in (a) above and are placed on permanent basis also? If
not, why not?

Bir Pheroze Kharegat: (a) and (b). Appointments of Class I and Class II
Officers are not made by the Director hut by Government. A Statement is. laid
on the table showing the numbers appointed by Government in the first two
eategories and by the Director in the other three.

(¢) No, Sir. A Class T Sikh Officer holds a lien on a permanent Class I
post but is now working in a higher post in the Department of Agriculture.

(d) No, Sir. Three 8ikhs are permanently employed under category (iii)
one under categorv (iv) and one under category (v).

(e) In one case.

(f) The- statement laid on the table shows the total number of persons
employed in each category and the percentage of Sikhs therein. It is not
practicable to ensure that everv community has any definite proportion of the
posts in each category.

+Answer to this questicn laic on the table, the questioner being absent
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) REPRESENTATION OF Srxus IN ImPERIAL RBOORDS OFFICE.

$1640. *Sardar Mangal 8ingh: (a) Will the Education Secretary®plcuce statd
the number separately of temporary and permanent appointments of all kinds
made in the Imperial Records Office since January, 1944, and how many of
themn were Hindus, Muhammadans, Sikhs and others?

(b) Is there any Sikh at present working in the whole of the office? If sa.
in what capacity?

(c) Why are the claims of Sikhs being overlooked in-this office?

(d) Will he please consider the desirability of appointing Sikhs in all the
ranks of the offices? If not, what are the difficulties?

Sir John Sargent: (a) Altogether 36 temporary appointments (16 superior
and 20 inferior) have been made in the Imperial Record Department since
January 1844, Of these 25 were filled by Hindus, ten by Muslims and one
by an Anglo-Indian. No permanent appointment has been made in this' De-
partment during this period, There were only three sikhs among the applicants
for the posts mentioned above.

(b) There are two Sikhs on the permanent staff of the Imperial Record
Department, one in the clerical grade and the other a Junior Mender.

‘(c) and (d). The claims of Sikhs for appointment in TImperial Record
Department are not overlooked. Sikhs with rcquisite qualifications are given
due consideration in appointments of all kinds in the Imperial Record Depart-
ment.

DEVELOPMENT OF INDIAN SHIPPING SRRVIOES.

11641, *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable the Con-
merce Member be pleased to state whether any provision has been made for
developing Indian shipping services as an integral part of the interim arrange-
ment sarrived at last month after the dissolution of the United Maritime
Authority and also whether India has been included in the category of those
countries to which the temporary arrangement for provision of transport in res-
pect of essential needs would apply?

The Honourable Dr. Sir M. Azizul Huque: The United Maritime Authority
and its Executive, the United Maritime Executive Board, ceased functioning
on the 2nd March, 1946. In accordance with the recommendations made by
the Board at its final meeting, certain interim arrangements have been brought
into force so as to provide a method of resolving difficulties and problems which
might arise in the shipping situation after termination of the United Maritime
Agreement on the date referred to above. . The interim arrangements are to
be in force from the 8rd March to the 81st October, 1946. Development of
the national shipping of each country being a long range problem does not fall
Jvithin the purview of these arrangements. As regards the second half of the
question, T may state that India, as a country participating in the interim
arrangement. is entitled to ask for shipping assistance from other nations in
case the need for such assistance arises.

Uses or THORIUM.

1642. *8ri M. K. Jinachandran: Will the Honourable the Labour Member
be pleased to state the uses to which Thorium could be put militarily? Is the
article capable of being used for any civil purpose? If so, what?

The Honourable Dr. B. R. Ambedkar: According to recent reports it seems
possible that in the chain reactions which led to the release of atomisc energy
a part of the Uranium can be replaced by Thorium. Thorium is used in the
manufacture of incandescent gas mantles, lamps, radio valves, efe.

+Answer to this question laid on the table, the questioner being ahsent.
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Prof. N. @. Ranga: Where is it to be found in India?
The Honourable Dr. B. R. Ambedkar: Travancore.
8ri. A. Karunakara Menon: Only in Travancore or in any other part of Indin?
The Honourable Dr. B. R. Ambedkar: I want notice of that.
Mr. Manu Subedar: Has Government bheen approached by His Majesty’s
Government or by anybody outside India in order to control this supply of

Thorium, and have Government committed themselves to any particular
country ?

The Honourahle Dr. B. R. Ambedkar: [ have no knowledge of any such
suggestion.

Prof. N. @G. Ranga: Are Government getting this thing examined by their
geological experts?

The Honourable Dr. B. R. Ambedkar: I will bear that suggestion in mind.
Sri A. Karunakara Menon: Are they exportlng this product to any foreizn
country ?

The Honourable Dr. B. R. Ambedkar: I have no information. If my
Honourable friend wants any information, he must give me enough notice.

Prol. N. @. Ranga: Is it being exported? If so, every step possible should
be taken to stop its export for national security. -
The Honourable Dr. B. R. Ambedkar: I will find out.

ExoLusoiN oF HINDUS FROM GENERAL SEOTION OF THE HEALTH DEPARTMENT

11648. *Babu Ram Narayan 8ingh: (a) will the Health Secretary pleaso
state how many Hindus have been posted in General Section of the Health
Department from time to time and whether any one is working at present?

(b) What are the circumstances under which the majority community of
India has been excluded entirely from this Section?

(c) Who looks after the proper maintenance of due percentage of representa-
tion of each community in each Section or office, in accordance with the Home

Department’s orders and what steps does he propose to take to equalize the
representation ?

Mr. 8. H. Y. Oulsnam: (a) Three Hindus have been posted to the General
Section and they are working there at present.

(b) Does not arise.

(¢) The attention of the Honourable Member is invited to the reply given to
parts (c) to (e) of his starred question No. 1418, on the 29th March, 1948.

SEPARATION OF CHOTA NAGPUR FROM BIHAR AS A SEPARATE PROVINCE OF JHARKAND

$1644. *Khan Bahadur Habibur Rahman: (a) [s the Henourable the Leader
of the House aware of the movement going on in the Chotanagpur Division of
the Province of Bihar for the seperation of Chotanagpur from Bihar and making
it a seperate Province of Jharkand, the ancient name of the place?

(b) In view of the fact that the people of Chotanagpur are the earliest pre-
Arayan inhabitants of India and have their own separate culture and are most
backward, do Government propose to consider the desirability of taking steps.
for the creation of a seperate Province of Jharkand?

¥he Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) T am
aware that such a demand has been expressed.

(b) Government have no intention at present of taking the initiative in any
such matter.

tApswer to this question laid on the table, the questioner being absent.
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GRANT TO AND INMPORTANCE OF ZOOLOGICAL RESBARCH

1645. ¥Mr. B. 0. Morris: (a) Will the Agriculture Becretary please say why
the retrenchments made in 1931 in the staff and grants of the Zoological Survey
of Indiz have not been fully restored—as in the case of other Departments?

(1) Ts'he aware of the vital importance of the field work of the Zoological
Survey, for which the grant in 1929-30 was Rs. 11,200, which was in itself
insufficient, and was last vear only Rs. 4,400?

(¢) Does he propose to double the 1929-80 grant of Rs. 11,200 for field work?

(d) Is he aware of the importance of Zoological Research in the development
of & country’s agriculture, Fisheries, Forestry, Animal Husbandry, and the
Medical and Veterinary Sciences? -

(e) Ts he aware that India possesses some of the best brains in the world
for this type of valuable work, which has now come almost to a standstill ?

Sir Pheroze Kharegat: (a) Due to finuncial stringency in the past. The
question of the reorganisation and expansion of the Department is under consi-

deration at present and Col. Sewell who used to be the Director has come out to
India for a few months to advise about it.

(b) The work is of importance but the Retrenchment Committee of 1981
recommended the reduction of the grant and action wns taken accordingly.

(¢) A proposal for increasing the grant ix under consideration.
(d) Yes, Sir, the Department _of_Agriculture are aware of its importance.

(e) Yes, Sir, thought it cannot be admitted that the work has come almost
to a standstill. '

_MUaLms IN CENTRAL P. W. D.

1646. *Mr. Muhammad Rahmat-Ullah: (a) Will the Honourable the Labour
Member please state the ratio of Muslim employees in the following poste in
the Central Public Works- Depirtment:—(i) Superintending Engmeers, (ii) Ex-
ecutive Engineers, (iii) Assistant Fxecutive Engineers, (iv) Sub-Divisionul Of-
cers, (v) Subordinates, (vi) Head Clerks, (vii) Divisional Accountants?

(b) Why is the Muslim ratio inadequate in gazetted posts?

(¢) Why are not the Muslims given promotions on communal basis when

the appointments are made on communal basis and when the ratio is hardly
eight per cent?

(d) What will be the policy of Government on the confirmation of staff of
the Central Public Works Department in the near future? What steps will
be taken to adjust the ratio in all posts?

(¢) On what basis are the construction and maintenance works allotted to
Bub-Divisional Officers and Subordinates? If the Muslims are deprived
of the above works and if . the complaint is made to the
Chief Engineer or the Superintending Engineers, what steps do they take to
check communalism ?

() Ts it a fact that the Store or the Standard Measurement Books are
allotted to the Muslim Subordinates? Is it a fact that they are not entrusted
with the construction and the maintenance works in the Central Public Works
Department in Delhi and outside ?

The Honourable Dr. B. R. Ambedkar:

(8) (i) Buperintending Engineers—8 per cent.

(ii) Executive Engineers.—17 per cent.

{iii) Assistant Executive Engineers.—14 per cent.

(iv) Bub-Divisional Officers.—17 per cent.

{v) Bubordinates.—22 per cent.

{vi) Head Clerks.—24 per cent. _ "

{vii) Figures for Divisional Accountants are not readily available.
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(b) The posts of Superintending and Executive Engineers are filled by promo-
‘tion and the orders regarding reservation of appointments for minority comimu-
nitiex do not apply to cases of promotion. It is not, therefore, possible to
secure the 25 per cent. quota for Muslims in such posts. As regards Assistant
Exccutive Engineers who are appointed both by direct recruitment as well as by
promotion, the shortuge of Muslims is due to the refusal of a Muslim candidate
to uceept the offer of appointment which was recently made to him.

(¢) As already stated, promotions are not made on communal considerations.

(d) Al confirmations of direct recruits and other temporary personnel hold-
ing no substantive appointments under (Government will be made with due
regurd to the requirements of the orders regarding reservation of appointments
for minorits communities. No adjustment of the ratio can, however, be :nade
in the case of appointments made Ly promotion. but in effeeting retrenchmant.
if any, the orders regarding observance of the communal representation rules
will be duly followed.

(e} Construction and maintenance works are not allotted to Sub-Divisional
‘Officers and Subordinates on any communal basis,

(f)-No,

Dr. 8ir Zia Uddin Ahmad: Mav T ask. as regards the appointment of
Superintending Engineer. if the Honourable Member said on the floor of the
House that one place wus vacant and he has appointed a person who is not
‘cven qualified to carry on the work as Superintending FEngineer, while the
Mus<almans who could be appointed as Superintending Engineer were not
appointed? 1 also pointed out to himn on the floor of the House that the
appointment will be made when the Assembly is over and we will have to voma
up with an adjournment motion.

The Honourable Dr. B. R. Ambedkar: My Honourable friend is completely
mistaken. T said that the Executive Engineer was called upon to do the current
dutics of the office. No appointment has been made.

Dr. Sir Zia Uddin Ahmad: You said he can carry on the work of this
‘Superintending Engineer. I cannot understand the work of this man when he
s not carrying on for a day or two, but for months together. Is this the
officicney of this Department ?

The Homourable Dr. B. R. Ambedkar: My Honourable friend is entitled to
have his opinion,
~ Dr. Sir Zia Uddin Ahmad: Our opinior: is that the entire Department is very
inefficient. As regards the other lists of appointments that he has for postg of
Executive Engineer, there is not a single Muslim.

. lfr. President: Order, order. Will the Honourable Member put his ques-
tion -

_ Dr. 8ir Zia Uddin Ahmad: | am putting this question. Ts it not a fact that
in the list now prepared, there is not a single appoimtment for Muslims?

The Honourable Dr. B. R. Ambedkar: How does my Honourable friend

know it? The list has not come to me.
Dr. 8ir Zia Uddin Ahmad: The outeome is that not a single man is a Muslim.
The Honourable Dr. B. R. Ambedkar: T do not understand how my Honour-
able friend can make that statement. The Government has taken no action.
Mr. President: Order,. order. '

Dr. Bir Zia Uddin_'m: Can the Honourable Member deny that there is

not u single Muhammadan in the list which he has prepared for Superintending
Engineer ? LR .

- The Honeyrphie Br. B. R. Ambedkar: As I said, I have not the list. The
file has not been sent to me. My Homourable friend will have to wait until tife
Department has taken action hefore he criticizes.
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Dr. 8ir Zia Uddin Ahmad: Then it will be too late.
Mr. President: Order, order.

Mr. Ahmed E. H. Jafter: Is the Honourable Member prepared to agree that
the percentage of Muslims in these appointments of Superintending Engineers
a‘nd others falls far below the 25 per cent. reserved quota for Mussalmang under
G. R. Home Department of 1934, and if so is the Honourable Member going te
take steps to maintain the quota?

Mr. President: Has not the Honourable Member already answered that?

Mr. Ahmed E. H. Jafler: No, Sir.

The Honourable Dr. B. R. Ambedkar: The figures are so obvious.

Mr. Ahmed E. H. Jafter: It means that the Honourable Member agrees that
the Muslim quota is far below the 25 per.cent. May 1 ask the Honourable
?vfembgr whether he i prepared to take immediate steps to see that the Muslim
quots 18 properly carried out? )

) .'l'h_o Honourable Dr. B. R. Ambedkar: The Honourable Member's attention
-1s invited to my reply to part (c) of the question.

Dr. 8ir Zia Uddin Ahmad: If that position is accepted no Muslims will nver
be :Lppomted. The Honourable Member will ask somebody else to carry on the
work.

The Homourable Dr. B. R. Ambedkar: The real complaint is againsi-the

circular” issued by the Home Department and not against the Labour Depart-
ment. v

(b) WRITTEN ANSWERS

ADMINISTRATION OF EXOLUDED AREAS OF NAGa HILLs, SADIYA AND BALIPARA
FrONTIER TRACTS AND LusHal HiLLs,

1647. *8reejut Rohini Kumar Chaudhuri: (a) Will the ITonourable the Leader
of the House be pleased to state if the Government of India have taken or
propose to take any step to bring the excluded areas of the Naga Hills, Sadiys
and Balipara Frontier Tracts and the Lushai Hills under the administration of

the Provincial Government of Assam in the near future ? If so, what they are;
if not, why not?

(b) Have the Government of India tried to ascertain the views of the
Government of Assam on this subject ?

(¢) Are Government aware that the indigeneous people of the Khasi and
Juintia Hills, who number about three lakhs forming a homogeneous community

and speaking Khasi language, are against the present system of administration,
sepurating them into British and non-British areas ?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) I am
unable to understand this part of the question, The excluded arcas in Assam
are in fact administered by the Provincial Government, the functions of the
Governor being performed by him in his discretion. 1f the Honourable
Member’s intention is that these functions should be transferred to the Governor
acting on advice, this raises a major vonstitutional issue which ocannot be taken
up for considerdtion at present. -7

(h) Does not arise.

, (¢) T have no information. N
‘ . .
ALLoTMENT OF F00oDGRAINS BY CoMBINED Foop Boarp
1648. *Sapdar Mangal Singh: Will the Food Secretary please state:

_. (a) The exact amount of foodgrains the combined Food Board has allotted
“for India for the whole financial year and for immediate shipping; and
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(b) whether this allotment is final or whether the same could be reviewed

in the light of representations made by the Government of India hereafter in
case the famine conditions become acute ?

Mr. B. R. 8en: (a) and (b). No absolutely - firm allocations have been
received yet, but the quantities indicated so far are as follows:

14 million tons of wheat, including some maize, and 145,000 tons of rice for
shipment during the first half of the calendar year 1946,

No indication has yet been received of the quantities likely to be shipped in
the second half of 1946.

DETENTION OF MR. MANI LAL DosHi, EpiTor, Burma Times

1649. *Mr. Manu Subedar: (a) Will the Secretary for Commonwealth Rels- -
tions please state what information Government have got with regard to-the
detention of Mr. Manilal Doshi, Editor of Burma Times.

(b) Was he detained in Burma from the 24th of October, 1945, entirely on
the initiative of the Burma Government ?

(c) Is he going to be tried? If so, for what offence ? ‘
(d) Is his detention for political reasons or for criminal ?
(o) If the former, will Government enquire the reasons?

Mr. R. N. Banerjee: (a) Mr. Manilal Doshi has been under detention under
Rule 26, Defence of Burma Rules, since about October 1945, under the orders of
the Government of Burma. He has been under detention pendmg repatriation
t¢ India along with other civilian I. N. A. detenus (and some other civiliane).

(b) Yes—The exact date of his detention is not known but is understood to
be about October 26, 1945.

(¢) 1t is understood that Mr. M. Doshi is being prosecuted before the
8econd Additional Magistrate of District Pyapon on charges under sections 805,
842 and 884 I.D.C.. that is, dacoity, wrongful confinement, and extortion.

(d) He was not under detention for any offence ; but we have only recently
been informed that he was being prosecuted on the charges mentianed above on
the complaint of a private individual.

(e) Further enquiries about the details of the offences constituting these
charges are in progress. '

NoN-INDIAN FirMs givEN FoODGRAINS STORAGE WORKS

1650. *Mr. Manu Subedar: (a) Will the Food Secretary please state if it is
a fact that the foodgrains storage work on behalf of the Central Government is
given at Karachi to non-Indian firms? If so, what are their names, what is
their remuneration and what is the expenence, which each of them has got
for this purpose?

(b) At how many other centres is such work given by the Food Departmen}
to non-Indian firms? g

-

~ (¢) Why was it necessary for Government to pass over Indian firms for this
work ?

(d) Were no firms willing to unde}:ﬁéke it, and were any approached ?
() Why is this discrimination shown against Indians?

Mr. B. R. Sen: (a) The managing agents for the Central Government,
Reserve Storage Depot a¢ Karachi are (ij M/s. Ralli Brothers Ltd., (ii) M/s.
Volkart Brothers. oth of them are well known grain merchandlsmg firms. The
terms of remuneration were the 40west quoted

(b) At no other place. * ‘ v

(c) and (d). More than one Indian firm were asked to quote for this work.
The terms proposed by them were discussed with the representatives of these
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firms but were found to be unacceptable. The rate of remuneration asked for
by thein was also deemed to be excessive. There was no passing over of Indian
firms in favour of non-Indian firms.

(e) No discrimination has been made.

CoraToR, N2w Durur AsiaTio MusEuM

1651, *Mr. Muhammad Rahmat-Ullah: (a) Will the Education BSecretary
kindly state what salary the present Curater of the New Delhi Asiatic Museum.
was getting before his appointment at New Delhi?

(b) What is the grade of pay of the post which he is now holding at New
Delhi ?

(6) What initial pay has he been allowed in the Archmological Department?

(d) Did this officer appear before the Federal Public Service Commission on
due date when other applicants for the post were called for interview, or did
he appear before the Commission months after?

(e) Will he kindly lay on the table of the House a statement of applicants
who applied for the post of Curater, New Delhi Asiatic Museum, with their
qualifications ?

(f) Is this museum the same where the former Curater had to make room
for the above officer from the Lucknow Museum ?

Sir John Sargent: (a) The post of Curator, Central Asian Antiquities Museum,
has been abolished but the salary of the present Assistant Superintendent of the
Muséuins Branch of the Archeological Survey whose headquarters are at the
Central Asian Antiquities Museum, New Delhi, was previous to his presen¥
appointment, Rs. 275 per mensem.

(b) Rs. 300—325—3850—25—600—40—680 per mensem.

(¢) Re. 500 per mensem. ,

(d) He was on the original Short List prepared by the Federal Public
Bervice Commission but was actually interviewed by the Commission at s, date
subsequent to the general interview, at which no candidate conforming with the
réquirements of the post appeared.

(e) It is regretted that the information asked for cannot be supplied.

(f) No former Curator of the Central Asian Antiquities Museum had to make
room for the officer in question. An interval of about two years elapsed between
the resignation of the last Curator of the Museums and the appointment of the
present Assistant Buperintendent of the Museum Branch of the Survey.

Powzzs or DIszoToR GENBRAL 0F ARCHEOLOGYre CREATION OF TEMPORARY PosTs

1652, *Mr. Muhammad Rahmat-Ullah: () Will the Education BSecretary
kindly state up to what limit of pay is the Director General of Archmology
empowered to create temporary posts in each case?

(b) What separately, are the substantive and temporary salaries and allow-
ance of the Accountant and Assistant of the Diréctor General's office ?

8ir John Sargent: (a) Rs. 250 per mensem.

(b) The permanent accountant in the Office of the Director General of
Archeology in India is at present on deputation, his post is held temporarily Ly
@ permanent routine division clerk. While his substantive pay and dearness
allowance ure Rs. 70 per mensem and Rs. 18 per mensem respectively, his
officiating pay and dearness allowance as Accountant are Rs. 170 per mensam
and Rs. 30 per mensem respectively. There are two posts of Assisttant in the
Office of the Director-General of Archeology in India. The pay and dearness
allowance of one Assistant who .is holding the post substantively are Rs. 200
per mensem and Rs. 835 per mensem respectively. The second permanent
Assistant whose substantive pay and war allowance are Rs. 355 per mensem and
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Rs. 62 per miensem respectively, 1s at present officiating as Office Superin-
tendent and is in receipt of & pay of Rs. 400 per mensem plus a war allowanoce
of Rs. 70 per mensem. In the vacancy caused by the promotion of the second
Assistant as Office Superintendent, a permanent second division clerk has been
promoted as Assistant. His substantive pay and dearness allowance as 2nd
Division clerk are Rs. 175 per mensem and Rs. 31 per mensem respectively and
his officiating pay and dearness allowance as Assistant are l{s. 180 per mensem
and Rs. 32 respectively.

«  QuaLiFioaTIONS AND PAY OF JOINT DIREOTOR GENERAL OF ARCHEOLOGY

1653. *Mr. Muhammad Rahmat-Ullah: (a) Will the Education Secretary

kindly state whether the present Joint Director General of Archzology knows
Conservation and Excavation works?

(b) What is the substantive pay of the above officer as Government Epigra-
phist, and what is his pay now as Joint Director General with war allowance ?

(c) Was the post of Joint Director General specially created to provide the
present incumbent ?

(d) What are the special qualifications of the above officer which led the
Government of India to create a high salaried post in these days of famine ?

Sir John Sargent: (a) The present Joint Director General is not a speciﬁalist
in conservation or excavation but has a general knowledge and experience of the
principles and practices involved.

{b) His substantive pay us Government Epigraphist would be Rs. 1,050 plus
Rs. 100 special pay plus Rs. 201 as war allowance. His pay in the temporary

post of Joint Director (General of Archieology is Rs. 1,750 plus Rs. 263 as war
sllowance.

(c) and (d). The post of Joint Director General of Archemalogy has been
created temporarily for two main purposes:

(1) In order that, during the present general reorganizatier of the Archmolo-
gical Survey including its transfer to the new Department of Education, the
only officer with recent and extensive administrative experience at headquarters
and with a full knowledge of the scope and nature of the current reorganizatio:
may be retained at headquarters to assist the Directer General of Archmology in
his task and to relieve him of a number of exacting administrative duties which
would prevent him from carrying out his primary amd urgent task of training
new entrants and re-modelling the Circles. Tha post of Joint Director Genersal
of Archzology was envisaged specifically in the plans prepared three years or:
more ago for the reorganization of the Department, for exactly the reasons which
have now necessitated its creation.

(2) It has long been felt that the admitted failure of the Department in the-
past to fulfil adequately the vitdlly important duties of conservation and explora-
tion entrusted to it has been due in no small measure to the inability of any
Director General of Archmology to maintain sufficiently close contact both with:
work in the field throughout India and with Government at New Delhi. The
Woolley Report of 1939 strongly stressed the need for a larger Departmental
headquarters, and its recommendations in fact went further than those which
are now being carried tentatively into effect. The present Jolht Director
General of Archeeology has, as alreadv mentioned. the special qualifications and
experience essential for this task, having served at headquarters under two-
successive Directors General of Archzology.

Tt would be a false economy to bring out as a short-term Director General of
Archezology an officer with special technical qualifications and experience and

then to compel him to devote the greater part of his time to administrative
duties.
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LiocENOES FOR IMPORT OF RADIO MANUFAOTURING MACHINERY

1654. *Sardar Surjit Singh Majithia: Will the Honourable the Commerce
Member please state: .

(a) whether it is a fact that Government desire to encourage the manufac-
turing of radios in India;

(b) whether any import licences for obtaining Plant and Machinery from the
United States of America for the manufacture of radios have been granted;

(c) how many applications are pending for the issue of such import licences -
from the United States of America and for how long; and,

(d) if it is a fact that the Punjab Electric Lamps and Radio Manufacturing
Company, Limited, Lahore, asked for the permit for obtaining the latest Plant
and Machinery from the United States of America and for which they have
completed all negotiations; and whether the sanction has been accorded to
them; if not, what is the delay?

The Honourable Dr. Sir M. Azizul Huque: (a) Yes, Sir. ‘Government have
constituted a panel to examine the possibility of manufacturing radios in India.

{b) No.

(c) Only one application is peading with the Chief Controller of Imports
since December last.

{d) The Punjab Electric Lamps and Radio Manufacturing Company,
Limited, Lahore, have ‘asked for a licence for import of plant and machinery
for the manufacture of valves and tubes for radios from the United States of

America and have stated in their application that negotiations for purchase
are complete.

In the interests of conservation of difficult non-sterling currency resources,
however, it is essential that the availability of the plant in sterling area countries
should first be explored and this is already engaging the attention of Govern-
ment. The applicants have also been asked to state whether they have made
any attempt to locate supplies in the sterling area. No decision has thereforv
yet been taken on the application.

UNSTARRED QUESTIONS AND ANSWERS.
CATTLE SLAUGHTERED AND OTHERWISE DESTROYED.

183. Shri Mohan Lal Saksena: Will the Agriculture Secretary be pleased
to state:

(a) the vumber, during the last ten years, i.2., five years previous to war,
and five years during the war, of slaughter houses, and cattle slaughtered in-
cluding those required for military, in details, namely, (i) cows, (ii) bullocks,
(iii) their young stock, (iv) she-buffaloes, (v) he-buffaloes, and (vi) their young
stock; and

(b) the number of cattle destroyed by floods, storms and other calamities
in the whole of India during the last ten years?

8ir Pheroze Kharegat: (a) It is regretted that no figures are available either of
the number of slaughter houses or the number of cattle of different types
slaughtered. All that can be stated is that generally there is one military
slaughter house in esch garrison town but their number is never constant and
that such figures as are available of the number and percentage of cattle
slaughtered for military purposes were laid on the table on 11th February, 1948,
in reply to part (b) of Mr. Manu Subedar’s starred question No. 147.

(b) Tt is regretted that the information is not available.
RESEARCHES IN ANTHROPOLOGY.

184. Sardar Mangal Singh: Will the Education Secretary be pleased to
state whether anthropological survey has been conducted so far in India during



SHORT NOTICE QUESTION AND ANSWER 3663
the last ten years? If not, have any steps’ been taken by Government to
promote researches in Anthropology in any parts of India during the last
ten years? v

Sir John Sargent: Some work in Anthropological Survey has been conducted
by the Government of India during the last ten years;.they have maintained a
small section of Anthropology in the Zoological Survey of Indm. which has under-
taken research and Survey work en a limited scale.

Since December 1945, Anthropology has been separated from the Zoological
Survey of India und steps are being taken to build up an adequate Anthropolo-
.gical Service in India at an early date.

SALE OF SON’Ss SHARE OUT OF INSOLVENT FATHER’S ESTATE

185. Mr. Manu Subedar: (a) Has the attention of the Honourable the Law
‘Member been drawn to the report in the Hindu of Madras, dated the 19th
November, 1945 relating to the shares of sons in an insolvent father’s estate
and the right of the Official Receiver to sell such shares?

(b) Do Government propose to consider a change in law so as to vest in
the Receiver the right to sell the sons’ share?

The Honourable Sir Asoka Roy: (a) and (b). The Honourable Member is
referred to my reply to starred Question No. 1260, answered on the 27th March,
1946.

SHORT NOTICE QUESTION AND ANSWER
Deatr oFr R. K. CHAR1 W FIRE IN MADRAs EXPREss TRAIN

‘Sri R, Venkatasubba Reddiar: Will the Honourable Member for War
Transport be pleased to state:

(a) if it is a fact that one R. K. Chari, Deputy Field Controller of Military
Accounts in Poona, died in a fire on the 2nd April, 1946, in the Madras Express
train;

(b) if it is a fact that one upper class carriage was completely destroyed;

(c) the reason for the fire;

(d) the number of deaths, and the value of property lost; and

(e) the action that is taken by the Government ?

The Honourable Sir Edward Benthall: (a) A human body was recovered on
the 2nd April, 1946, at Diksal Station from the debris of the coach which was
burnt. Thée body was charred an& recognisable but circumstantial evidence
leads to the behef that the body was“®hat of Mr. Chari.

(b) Yes.

(¢) I have not received any conclusive finding about 4he exact cause of the
fire, but the matter is under enquiry by the Government Inspector of Railways.

(d) One person was burnt to death. Information as regards the value of
property lost is not available.

(e) The Government Inspector is holding an enquiry into this case.

Prof. N. @. Ranga: Is any compensation or allowance proposed to be given
to the family of Mr. Chari?
The Honourable Sir Edward Benthall: The ruleq will be observed.

Mr. Manu Subedar: What was the cause of the fire? Has it been
ascertained ?

The Honourable Sir Edward Benthall: I have replied to that question in
answer to part (c). I have got no conclusive report yet.

Sri R. Venkatasubba Reddiar: What is the value of the carriage lost ?
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The Honourable Sir Edward Benthall: If the Honourable Member would
put down a question, I shall be glad to give a reply.

Sri R. Venkatasubba Reddiar: I have asked a question on the value of the
property lost.

The Honourable Sir Edward Benthall: I took that to refer to the value of

the property of the passengers. But if the Honourable Member will put down
a question I shall be pleased to reply.

MOTION FOR ADJOURNMENT
STARVATION DEATHS IN THE STREETS OF CALCUTTA

Mr. President: I have received notice of an adjournment motion by Mr.
Sasanka Sekhar Sanyal relating to the ‘‘recent starvation deaths in the streets
of Calcutta”. I should like to know as to how taken as a whole the motion is
specific. When did these deaths occur?

Mr. Sasanka Sekhar Sanyal (Presidency Division: Non-Muhammadan Rural):
It appeared in yesterday’s Hindusten Times and also iu the National Call of
‘the 6th aud also in the Hindustan Standard of Calcutta of the 6th that during
the week ending the 80th March (the papers reproduced the substance of the
Government communique) there were several deaths due to starvation and the
Bengal Government press communique has stated that these deaths are not
very many in number as reported in some of the papers but much less and that
certain instructious had been given. The specific matter is that as in 1948
the starvation deaths in the streets of Calcutta have just begun and certainly
it is a matter of great urgency from the public point of view and it should be
discussed on the floor of the House, because we want to understand what the
Government of India have done to prevent these deaths and what the Govern-
ment of India is doing now for the future to prevent further deaths from starva-
tion. We have also our suggestions to give in regard to this matter by way of
comments on the administration report of the Central Food Decpartment.

-Mr. B, R. 8en (Secretary, Food Department): 8ir, I happened to be in
Calcutta on Friday, Saturday and Sunday and I have just come back. I saw
a report published in some of the papers and I made enquiries.
The facts as ascertained were these. In the fortnight ending
with  the 30th March there was a& report in the papers
that 56 unidentified dead bodies were picked up in the streets of Calcutta. The
fact of the matter is that the Municipal Health Officer had communicated to
the press the total number of persons burigd as paupers during that period.
These dead bodies were not picked up frotm the streets of Calcutta but were
bodies which were made over by the hospitals in Calcutta.

As regards the causes of the deaths, so far as I could ascertain, the deaths
were due to various causes but two deaths possibly were due to starvation. I
asked the local authorities about the position regarding food stocks in Calcutta
and round about Calcutte and I was assured that there were plenty of stocks
both in Calcuttea and roundabout. As to why these deaths took place I could
not ascertain. There are hospitals for destitutes scattered all over Calcutta and
veople like those who are in want of food or who are suffering from starvation are
taken to these hospitals for treatment. These two persons, as far as I could
ascertain, were actually treated in hospitals and they died there.

These are the facts before me. I have asked for further facts, because I
saw in the papers a press note by the Bengal Government to say that certain
numbers of destitute persons were coming into Calcutta, and Government were
taking steps to control their movements by providing food for them in the areas
from which they were drifting. T could not get all the information yesterday

and T am waiting for further information. This is all the information I can
place before the House now.
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Mr. Sasanks Sekhar Sanyal: So far as the number of deaths is concerned it
would not serve any-useful purpose to enter into a controversy over that. The
press reports say that the number ol starvaiion deaths on the streets of Calcutta
are much larger than Government stated in their communique: at any rate from
the condition of the body it would be possible to find out the cause of death.
If, however, a discussion on this subject would be more heipful tomorrow I have
no objection if the motion is admitted and the debate, pestponed till tomorrow.

Mr. B. R. Sen: Sir, this is primarily a provincial matter. So far as we are
concerned we have got to see that the Provinces are stocked with food and we
are satisfied that at present both Calcutta and the districts surround’ng Calcutta
have got plenty of stocks. Also we have to see that there are adequate arrange-
ments ‘or the treatment of destitutes, and we are satisfied that there are several
hospitals for the treatment of destitutes. Therefore I do not see that any useful
purpose will be served by bringing an adjournment motion over this subject in
this House. If the Honourable Member wants information as regards the
detnils, the proper venue for the discussion of the subject will be the Provincial
Legislative Assembly. -

Mr. Sasanka Sekhar Sanyal: So far as hospitals are concerned the subject
matter of my motion is not concerned with it. But so far as the deaths due to
starvation in Calcutta are concerned, may I know whether the Government of
India have no responsibility in the matter? Are they disowning their responsi-
bility for feeding people and preventing deaths due to starvation?

Mr. President: As I understand it, the position of the Government seems to
be that their responsibility extends to satisfying themselves that stocks of
foodgrains are supplied to the Provinces according to their various needs. But
8o far as the actual administration of the food situation is concerned in the form
of giving relief to people suffering from starvation or in the form of distribution
or rationing of the food supply, etc., i.e., tke execution of the policy is a matter
for the Provincial Government. That is the position.

~ Prof. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):  Sir,
if vou look into the constitutional position you will not find any mention of
any responsibility on the part of the Central Government to see that the
Provincial Governments are supplied with the necessary quantities of food.
Even that will not be found in the list of subjects, Provincial or Central.
The Government of India have taken upon themselves this responsibility. We
want to know why the Government of India wish to dissociate themselves from
the responsibility of seeing that people do not die of hunger anywhere in India,
especially in British Tndia, particularly when there is a food famine crisis and
the Viceroy as well as the Government of India have said they are prepared
to take their full share of responsibility. '

Diwan Chaman Lall (West Punjab: Non-Muhammadan): The responsi-
bility of the Government of India would arise this way. It is necessary in this
situation for the Government of India to devise, along with Provincial Govern-
ments, some machinery, some method, whereby deaths from starvation do not
occur in any part of India. For that purpose the Government of India cannot
merely divest itself of responsibility by saying ‘‘We have provided the food.
Provincial Governments have got to administer the distribution of food’’. What
this motion suggests is this, that-an urgent opportunity has arisen for the
Government of India to take note of the feelings of this House in order that the
Government of India may, along with Provincial Governments, devise some
machinery whereby this sort of thing is stopped for the future. In that respect.
since we have a Food ‘Member, since we have a Department dealing with thix
matter, it is necessary that more powers, if necessary, should be taken bv the
Government of India, along with Provincial Governments, to see that this «Ssort
of thing is stopped for the future. T submit that is quite within our powers.

Shri Sarat Ohandra Bose (Calcutta: Non-Muhammadan Urb’a;h): May I add
one word to what has already fallen from my friends? The Honourable the
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Food Secretary said just now that people had started coming from mofussil areas
to Calcutta in search of food. That is a very serious state of things. The
House may remember that in 1848 similar things happened and they were the
prelude to the start of the famine. In 1948 there were also starvation deaths
in the streets of Caloutta. They have again begun. The matter is too serious
for words. I would suggest to the Food Secretary to take the House into his
confidence either today or tomorrow and plaze the whole position before 1t,
particularly what steps have already been taken by the Government of India
in order to supply food to the mofussil areas in Bengal and to prevent further
starvation deaths in the streets of Calcutta.

Mr. President: What appears to me is that, the food position is undoubtedly

serious whatever the constitutional position may be as regards the responsibility
of the Central Government under the present working arrangements. Now that
the Government of India has taken responsibility for food, 1 think the spirit
of the motion, as it appears to me, is, not to censure the Government of India
for having failed to do anything but, probably to invite their attention to the

-

urgency of the matter that instead of shelving this question on the ground that

it is the responsibility of the Province as against that of the Government of
India, they should take over that responsibility even if they have not, and try
to find out a way, in consultation with Provincial Governments, to see that the
proper administration of food is carried out, so that there may be no deaths by
starvation anywhere in the whole of India. If that is the position of the mover,
then of course the nature of the adjournment motion changes. It is not a motion
so much to discuss the actual position in Bengal as to discuss what preventive
measures should be taken, what further powers should be exercised by the
Government of India in this respect and how the whole All-India situation should
be dealt with. 1f that is the obyect, then, of course, I believe it is worth
while considering as to why this House should not consider it from that point
of view as to what the Government of India have been doing and what they
should do even if they have not. done it so far.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Leader of the
House): That raises an omnibus debate on the food question relating to every
part of the country. It is a very wide issue.

© Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): I do not know whether it is relevant, but there is one thing
about people dying of starvation in Bengal. In our parts of the country they
will kill people in the bhazar and go to jail; they will not die quietly by starva-
tion. :

Mr. President: That is not relevant to the issue of the admissibility of
the motion. That is a different matter.

Dr. Sir Zia Uddin Ahmad: T thought so.

Mr. President: If the Leader of the House and the Leader of the Opposition .

agree, we will discuss the admissibility of this motion tomorrow.

The Honourable Dewan Bahadur 8ir A, Ramaswami Mudaliar: I prefer that
course.

Mr. President: In the meanwhile, some more information will be available.

The Honourable Dewan Bahadur Sir A. Bamaswami Mudaliar: We shall
see whatfurther information we can get frorf he provincial authorities, and the
adjournment motion may be taken up for tomorrow to consider whether it is

admissible.
'ltr. President: 1 think so. «

STATEMENT OF BUSINESS

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Leader of
the House): Tu.view of the sentiments expressed By Members of the House
when I announced on Friday the /L April that the moving of an official motion



PROTECTIVE DUTIES BILL 3667
[Sir A. Ramaswami Mudaliar]

with reference to the amendments to the constitution of the International
Labour Office was not contemplated, the Honourable the Labour Member has
given notice of a resolution on the subject now which, subjeet to your consent
and to the proviso to Standing Order 58 regarding the numher of days notice
that is required for entertaining the resolution will be entered in the List of
Business for next week.

ELECTION OF A MEMBER TO STANDING COMMITTEE FOR DEPART-
MENT OF PLANNING AND DEVELOPMENT

Mr. President: I have to inform the Assembly that upto 12 Noon on Friday
the 5th April 1946, the time fixed for receiving nominations for the purpose of
election of one non-official Member to serve on the Standing Committee for the
'Department of Planning and Development for the current financial year, 1946-
47, in the vacancy caused by the resignation of Mr. M. Asaf Ali, M.L.A., only
one nomination was received. As there is only one candidate for the vacancy, 1
declare Shri Mohan Lal Saksena to be duly elected to the Committee.

. S—

SUMMARY OF PROCEEDINGS OF THE SEVENTH MEETING OF THE
STANDING LABOUR COMMITTEE

The Honourable Dr. B. R. Ambedkar (L.abour Member): Sir, 1 lay on the
table a copy of the *Summary of Proceedings of the seventh meeting of the
8tanding Labour Committee held at New Delhi on the 28th August 1945.

INDUSTRIAL EMPLOYMENT (8TANDING ORDERS) BILL

The Honourable Dr. B. R. Ambedkar (Labour Member): I move for leave
to iutroduce a Bill to require employers in industrial establishments formally to
define conditions of emplovment under them.

Diwan Chaman Lall (West Punjab: Non-Muhammadan) May I on a point of
order enquire how this Bill can be moved when another Bill is being discussed ?
Would it not be proper to take up this motion after the other Bill has been
discussed ?”

Mr. President: We have not siarted with the discussion of the other Bill
whick was pending before the House. This is purely a formal matter. It is
more convenient, and so far as I know there have been precedents also where
a pending matter before the House has been postponed and another matter
taken up. It is purely a matter of procedure and adjustment.

The question is:

“That leave be granted to introduce a Bill to require employers in industrial establish-
ments formally to define conditions of employment under them.”’

The motion was adopted.
*  The Honourable Dr. B. R. Ambedkar: Sir, I introduce the Bill.

PROTECTIVE DUTIES BILL—contd.

. Mr, President: We will now proceed with the motion moved by the Honour-
able Sir Azizul Huque on Friday that the Bill to enable the immediate impositiou
of protective duties of customs on igaported goods be taken into consideraﬁon.

Diwan Chaman Lall (West Punjabd Non-Muhammadan): On the last occasion
I was saying that this is a matter which involves a very serious principle—not
only a principle which governs taxation but also a principle of some constitutional
importance. My Honowrable friend agreed at that timg that he would at the
earliest opportunity bring a Bill before this House in respedt of any interim recom.
mendations that may be accepted by the Government. I take it that my Honowr-
able friend will bring this ‘myeasure before the next session, and at the earliest
moment, of this Legislative’ Assembly. I take it, that is the position.

*Not printed in these debates. Copies placed in the Library of the House.—Ed. of D.
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The Honourable Dr. Sir M. Azisul Huque (Commerce Member): U T am
there.

Diwan Ohaman Lall: 1f my Honourable triend is nog there, then his successor
will be there and 1 take 1t that my Honourable friend will take this &tep which
is contemplated in the mauner 1 nave suggested. Now, there are two opinions
10 regard to this matter. One opinion is to the effect that power should not be
given to the Government to deal with this matter, as Government is wanting to
deal with it. The second opinion is that in the circumstances of the case, in view
of the fact that this House will not be in session and a report or reports may have
come in or are in the process of cuming in or being received by Government, it 1s
necessary to possess some power in order that no damage may be done to industry
i respect of these protective duties. I submit that whatever may be the cause
for bringing this measure at this late hour in this House, there is & case made out
for powers being vested in the hands of the Government irrespective of the prin-
* ciple that is covered by the question of protective duties. That, in my opinion, is
a matter to be considered in reference to each individual industry and in view of
the conditions that prevail in the country in respect not only of industry but of the
interests of the consumer on one side and of the working classes on the other.
Therefore there are not only these two opinions, but there are also two opinions
regarding the permanency of any organisation that may be set up to go into these
matters. 1 submit that this is not the time when we can go into that particular
subject, although it is necessary, as was done by my Honourable friend to my
left, that this matter should be brought to the notice of the Assembly and of the
Goverument. But the time will have to come when this Government will have
to consider what possible effects tariff policies impose upon the industries of this
country, and will have to take steps to find out whica of these industries need
assistance from the state and in what circumstances. It-is a policy of a haphazard
nature which has been pursued so far in respect of tariffs ; but now the times have
changed and the time has come when we should take steps to organise that policy
in the interests not merely of the industry but in the interests of the nation. There
is no doubt that Government through these poiicies have been assisting financially
various industries in this country. But it must be remembered that industry for
its success depends not merely upon the promoters of the industry, not merely
upon those who organise and manage it, but it depends upon the people and
upon the working classes who are engaged in that industry. As I said, on the on,
side there has been this financial assistance that has been given to industry; but
to this day, not one single measure has been adopted by the Government to give
the smallest financial assistance to the working classes. One has to remember,
Mr. President. that there are industries in this country which will benefit, which
are actually housed in British India. But there is a large number of these
industries which is not in British India, which is in the Indian States, over which
we have no possible control of any kind whatsoever—we are giving those industries
also assistance by this method. There are industries—I shall not name them—- °
but T think those who are interested in these subjects should be fully aware of
the nature of those industries, which make lakhs upon lakhs of profits as a resu.f
of the assistance given by these measures, but where the working classes get a
maximum of Rs. 15 or Rs. 20 a month—where no arrangements are made for
housiug, no arrangements for social protectian, no arrangements for unemploy-
ment, ho arrangements for old age. and na arrangements for sickness. If the
industry is sick, the industrialists will come to the Government and ask for
assistance in order to get rid of that sickness: but when the workers suffer from
disease, there is no assistance given to those workers. I submit that these are
matters of larger policv which will have to be considered at tBe very earliest date
by the Government. T am merelv mentioning these facts because the subjend
happens to be before the House now in this incidental-manner; but when the time
comes and T hope mv Honourable friend will see to it when the time comes that
he brings up this matter in a comprehensive manner.
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I have nothing more to say except this, to warn the House thut the House
must not be too eager to go in for assistance for all these industries without satis-
tying itself of many things that are vital to the development of these industries,
inclusive of the labour force engaged in these industries. The time may como
when many of these industries may have to be nationalised ; it will then be to the
interest of the nation to see that every type of protection is given to these
.industries so that, when the profits are made. they do not go into private pockets
but they come back into the treasury, profits which are due to the sacrifices of the
consumers, as a result of these protective duties. These are vital issnes of u
fundamental nature, and T hope my Honourable friend will remember these issues
when he is dealing with these industries. T make no secret qf the fact that I am
opposed to protective measures which are designed merely to swell the
industrialists profite and put a premium upon inefficiency and waste and benefit
neither the producers of wealth nor the nation.

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, during my parliamentary life in this House, I had two fiscal
shocks and this is the third one. The first was . . ... ..

Bir Oowasjee Jehangir (Nominated Non-Official): You have survived them
very well |

Dr. Bir Zia Uddin Ahmad: When Sir George Schuster came forward with a
Bill that the duty all round should be raised by 25 per cent. 1 raised this question
at the time und said we must examine each duty before we raise it. But he did
not do that und raised the duty not only of those articies which were imported into
this country but he raised 25 per cent. of the protective duties on all articles
which were protected at that time. The result was the duties were increased by
25 per cent., which was entirely opposed to the recommendations of the liscal
Commission; and if T am permitted 1 conld speak for a whole day. This mistake
was committed time after time on this question of protection about sugar and
about textiles, because these two industries really rule the Government; the
Government does not rule these industries; but these industrialists rule the
Government. 1 have sdid repeatedly on the floor of this House without being
challenged that I have not seen a single Finance or Commerce Member since 1
came here, who has had the courage to ficht these industries on account of their
strong influence and on account of the wealth which they have, received on
account of the wrong policy of protection which has been followed; the first time
was when ‘Sir George Schuster moved that an additional 25 per cent. should be
levied ; and the second shock which T received was when Sir Joseph Bhore came
forward, without any reason whatever, to give a temporary relief to certain com-
modities: he picked aboiit a dozen articles which he said ought to be protected
and he put down a kind of protective duty which he did not call protective duties
but called it temporary relief, to certain industries to which he wanted to show
favour: and that was reallv a great mistake. We opposed it but the Government
had a majority and they carried the Bill through. This is very unscientific and
againkt the recommendations of the Fiseal Commissinn of 1920. The first thing
was done hv Sir George Schuster on account of the nervousness that was created
on account of the economie conditions: and the second thing by 8ir Joreph Bhore
on aceount of his interest to do something before he left office as Commerce Mem-
ber. The position of mv Honnurable friend the presrent Commerce Member 8
abont the same: he wants to do somethine about protective duties, though it is
justifiable by economie reasons pr under the recommendations of the Fiscal Com-
mission.  This thing ir not so trifling as not to need examination. T think the
House will remember that when we parsed the Defence of India Act, it was a two-
clanse Act: and T am guilty because T supported that Act at that particular time:
but 7 never eanceived that that two-clause Bill would give rise to the code of
Defence of Tndia Rules which really overshadows all the legislations that we have
passed in this particulgr House. T think we are making the same mistake and
we are giving power to the executive to levy these duties on the recommendations
of the Tariff Board.

.~
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1 will discuss in what way this thing is defective. It is really one thing in
which the iegislature is vitally interested, und the imposing of the protective
duties can never be left to the executive us our experience of the last 24 years
has clearly proved. We can: show that time after time they have put on a pro-
tective duty woen really they were not demanded.

1 ask the Honourable the Commerce Member—will he defend the 25 per cent.
duty on sugar in 1931 and when he came into office why did he continue and re-
commend the perpetuation of this particular duty. I am sure he will continue
to do the same mistake . . . . . . .

The Honourable Dr. Sir M. Azizul Huque: When did I do that?

Dr. 8ir Zia Uddin Ahmad: Several times. When the Sugar Tariff Act came
to un end, he came forward that the thing should be continued. 1 will bring him
the Act and show him when he has done it. May I know whether the Tarith
Board has recommended that the present duties on all these protected articles
should continue and should remain as they are at present.

The Honourable Dr. Sir M. Asxizxul Huque: We have finished the Bill. My
friend is talking about the other Bill. My friend never did object to it. The
only time | committed the atrocious blynder which iy friend attributes to me
was in 1944 when my friend was a Member of this House. 1 have tried to go
through the proceedings. He did not utter a single word of caution, warning
or objection.

Dr. 8ir Zia Uddin Ahmad: He asked us to certify and passed the orders for
levying the protective duty as recommended by the Tariff Board. That is a pro-
position which we at least on this side of the House caunot accept. We see thas
the outlook of the Tariff Board is very different. When you appoint a Tariff
Board, they first look into the fact that this particular thing has got to be pro-
tected and they find out the reasons for giving thut protection. The mentality
and the angle of vision of the Tariff Board has changed. This is like two exami-
ners. One takes the view that a boy obtains zero marks and then he gives the-
marks and the second examiner gives the maximum marks and then goes on
deducting marks if any mistakes is conunitted.  If the answer books are examined
from these two angles, the results are entirely different. Statistics have given
proof of this. Now, vour Fiscal Cmminission very often acts in the interests of
the industrialists alone. They verv seldom look to the interests of the consumers
and the poor people. They only look to the capitalists. I think the recommenda-
tion of the Tariff Board ought to be examined and tested by the representatives
of the consuiners and representatives of the poor people.

Now, my friend must have read every word of the Fiscal Commission’s report
made in 1921 and 1922. I put them questions and in my speech on the Finanoe
Bill I said that the time has come when the economic conditions have completely
changed. We now require another Fiscal Commission to consider and make
recommendations on the economic policy which exists today. This thing has nob
been done. T have not seen anv proprsal from the Commerce Member saving
that he is contemplating the appointment of a Fiscal Commission at present. My
friend will know that the condition of the world has verv much changed. They
are not in favour of protecting the capitalists. But they are in favour of pro-
tecting the industries of the country provided those industries are nationalised.
If the industries are nationalised. then protection is all right, because the profite
will go to the State and will give relief to the taxpayer. But now the entire
profit goes to the capitalists.

Conditions in the world are now very much changed trom what they used fo-
be after the great war and we should not give this protection in nervousness or-
in haste. T say that'these proposals for protection should be critically examine®
before any action is taken. ’

’



PROTECTIVE DUTIES BILL 3671

The questivn of protection isx a very ituportant one. There are several factors
which have got to be considered. Now there is cne thing which the Government
and the Tarift Board will never consider but which we have to consider on the
floor of the House und that is what effect these protective duties will have on the-
price index, whether the price of a particular article will go up or go down. This-
is a point which the legislature alone can consider which the executive Govern--
ment or the Tariff Board will never look into. My friend knows that the prices-
fixed by the Tariff Board were never accepted and never adhered to by the
industrialists themselves. It is the legislature alone which iz competent to-
judge the effect on the price level. '

Then there are a number of other things. For example, the Fiscal Commission
recommended that in protectionists countries considerable difficulties have been
experienced in reducing and removing the duties even when they are no longer-
required. Now, this is the difficulty which the Legislature will have to face. The
Tariff Board recommends o particular duty. The Government accept the duty.
The duty is being levied. The capitalists begin to earn something. When the-
matter comes up before the Legislature indirect pressure will be brought by the-
capitalists on individual Members and many of them yield to the temptation.
T think it is unfair to expose the House to this method of the industrialists putting -

. pressure from behind. The Report of the Fiscal Commission clearly shows that-
once we have put down a duty it is exceedingly difficult for the legislature to re-
move it. This thing is verified from our experience as regards sugar, textiles
and a number of other things on which duties have been imposed. The Fiscal’
Commission clearly said on page 57 that tariff protections should not be granted-
as a rule to new industries. These are the industries which have been created on-
account of war conditions. We entirely agree that during the war it is verv
desirable that new industries should be created. All the things that we have
accepted in peace time will have to give way in war time to considerations of”
winning the war. During the war, evervthine that is calculated to win the war
is justifiable. We have created new industries during the war as a war measure.
From this it does not follow that everv one of these things should be perpetuated”
in peace time and those peace time conditions have been 1aid down by the Fircal
Commission of 1922:

“‘But while we feel that we cannot indicate with any degree of dctiniteness the stages
at which tariff protecticn can best be applied to existing industries, we consider that in.
the case of new industries 8 more definite principle can be laid down. If applications for
tariff assistance are entertained on behalf of industries which have not yet come into-
existence, and the Tariff Board has to consider not facts but the anticipations of the
promoters, it will be a task of great difficulty to make a selection with any remsonable,
assurance’ of success.”

They do not want to leave it to the Tariff Board, they do not want to leave it
to the executive action of the Government. A proposui of this kind ought to be
freely discussed with open minds by the legislature and every side of the question
should be examined. It is a very dangerous procedure which the Honourable
the Commerce Member has now asked us to accept. namely that by executive-
action he may levy a duty on whichever article he likes. In that case, Sir, the
question of corruption comes in. This has also beeu pointed out by the IMigcal
Commission. It wus also pointed out on the floor of the House several times
that there has never been any time since the advent of British administration
in India when the Government has been more corrupt than at present. By giving
the Government this power to levy protective duty, we are placing in their hands
another temptation particularly at a time when it is not desirable to do so. T
think this power to levy protective duty ought to be reserved for the legislature.
alone and the executive should not be ¢lothed with this authority. '

Sir, the Tariff Board laid down three essential conditions for grant of protec-.
tive duty on any article. We should like to know whether Government have .
satisfied themselves that these three essential conditions will be employed before -
any new industry will be included in the list of protective articles. One condition
is that the industry must be one possessing natural advantages such as abundan®
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supply of raw material, cheap power und efficient supply of labour and a large
home market. This is the first condition to be satistied in each case. I do not
know whether this aspect will be examined by any person on behalf of Government
or are they likely simply o say ‘yes’ to all the recommendations of the Tarift
Board. The second essential condition is that the industry must be one which
without the help of protection either is not likely to develop at «ll or is not likely
to develop so rapidly as is desirable in the interest of the country. This is the
obvious corollary from the principles which have been laid dowu. The main
-object of protection is either to develop industry which otherwise would not be
developed or to develop with greater rapidity. In this particular case the’ Govern-
‘ment ought to examine each particular industry whether this principle is applied
-and whether the industry in the long run will be able to stand on its own legs.
The third condition is that the industry must be one which will be eventually
able to face world competition. This condition also ought to be considered care-
fully. The importance of this condition is obvious.  The protection we con-
template is temporary protection to be given to industries which will evéntually
be able to stand alone. In each case this ought to be examined carefully. I pointed
out time after time on the floor of the House that whatever protection we give to
industries, we should not give it to capitalists. The object of protection is not to
give fat dividends to capitalists. Some individuals invested money during the
war and they are anxious to continue to derive the same rate of profit during peace
time also. On account of this anxiety they may press on the Government of
India to give them protection, and the Tariff Board in order to please them should
not accept their plea. We should like to be satisfied that the demand for protec-
tion does not arise out of desire to have fat dividends during peace fime also as
thev did during the war. This is a very important point to be considered. I am
ot going to give my opinion blindfolded, T am not ging to give a carte blanche
1o the Government of India on this particular question. What would be the effect
of this on the price level? At present we have been shouting that the prices are
high, the purchasing power of the rupee is onlv five annas and that the salary
of everv member of the Government of Tndia ought to be raised to three times.
But any action we may take might tend to increase the price level and diminish
the purchasineg power of the rupee. This tendency ought to be resisted. Tf this
protective duty is allowed to he imposed bv executive action. we do not know
whether Government will impose it on two articles or 20 articles or 200 or 2.000
or two million articles. There will be no limit whatsoever. We cannot give a
rarte blanche to this Government which has nn eanscience.

The Honourable Dr. 8ir M. Aszizul Huque: I can assure my Honourable friend
that it will never be 2,000 not to speak of two millions.

Dr. Sir Zia Uddin Ahmad: My Honourable friend muy say so, but what abous
‘his successors. :

‘The Honourable Dr. Sir M. Azizul Huque: 1 am quite prepared to take a bet-

Dr. 8ir Zia Uddin Ahmad: The Honourable Member cannot give a guarantee
for all times and on behalf of all his successors.

5 00'1(')1!0 Honourable Dr. 8ir M. Azizul Huque: | can guarantee that it will not be

Dr. Sir Zia Uddin Ahmad: This is a point which has to be looked into, whether
‘this protective duty will affect the price level of our manufactured articles. We
‘have already seen that the price index is fairly high. We have been demanding
that the price index should be reduced to-125 per cent., my Honourable friend
Prof. Ranga wants it be reduced to 100 or 110 per cent. At present the price
index is 250 per cent. and I do not think how with a clear conscience, we can give
the Government this power to impose protective duty without ascertaining what
‘will be its effect on the price level of commodities. I want to know from any
-economist on the Government side whether the prices will come down. This is a



PROTECTIVE DUTIES BILL 3673

question, which can be auswered practically. 1t is not so difficult, as the question
of a monkey on one side with a pair of scales and claimants on the other side who
wanted to know whether the scale will go up or go down.

The Homourable Dr. Sir M. Azizul Huque: 1 do not want to answer this
because my Honourable friend has brougat in the monkey for his illustration.

Dr. Sir Zia Uddin Ahmad: It is an ordinary question which we have to put,
it is not & mathematical question, it is a simple question on economics. It 1s a
simple problem whether by levying this protective duty, the prices will go up or
come down. The one and only reply I can give to this question is that by
levying a protective duty, the prices will go up. My Honourable friend will say,
no. When the Tariff BBill wus first under discussion, it wus pointed out that
whatever protection was given to any industry, it was really by way of loan to
that industry by the consumers of the country and the consnmers expect the loan
%o be repaid in the shape of reduced prices. Whether the industry to which
protection has been given can guarantee a lowering of price is a question which
has to be carefully consider. Take the case of sugar industry. The protection
that has been given to it has never been paid back in the shape of reduction
in prices. We find that the price of sugar is going up day by day. We
got back nothing. In cloth we have got mnothing back.- We have failed
miserably in these. =~ With regard to articles on which a special protective
duty was levied in 1984, we find- that the prices are still high and there
has been no paying back of the duties. That is one of the points on which I
expect a clear reply from the Honourable Member, whether these protective
duties, which are of the nature of loans to the industry, will be repaid to us. Past
experience shows that there has been no repuviment.

I will next come to the dangers pointed out by the Fiscal Comruission, and
I should like to know what provisions have been made by the Honourable Member
to guard against these dangers. The first is the dunzer of combines. It was
pointed out that prices are lowered by cut-throat competition but when there is a
combine this competition disappears. Iun sugar we have seen the absence of cut-
throat competition; the sugar industrialists formed a syndicate, which fixed tha
prices, and these prices were always higher than the prices fixed by the Tariff
Board when they gave this protection. But when the difficulties became great
and serious complaints were made the local Government had to step in and
they raised the price of sugar-cane. Then there was a kind of competition befween
sugar-cane prices and the prices of sugur. All this trouble was due to the action
of the combine. I should like to know what precautions have been taken hy
the Honourable Member against this kind of combine raising the prices of articles
to which we are giviug protection and for ensuring that there will be open com-
petition. .

The second thing is that the protection should be for a limited period and
should not be perpetuated. What is the guarantee for that and what period
will he fix for this protection? We found from experience in the cage of articles
to which protection was given that this period war never mentioned. In the case
of all protection given under the Act of 1934. the prices have not come down
and the industrier have madle no progress: only some money has gone into the
pockets of a few industrinlists who were interested in these industries. The
Tariff Board of 1921-22 caid this:

“The duration of the burden will also be extended if protection opcrates to prolong
inefficient methods of production. Ae an inatance of this possibility we may refer to the
views of the Indian Sugar Committes of 1920. After a detailed inquiry intu the conditions
of the sugar industry they cam: to the conclusion that. st the time at which thev wrote,
the degree of g;otection, direct or indirect, enjoyed by the industry was sufficient. and
tnev added :—'We fear that any increase in the duty might result in bolstering wp an
inefficient industrv to the detriment of the consumer’.”” . . . . .

Tn spite of this the period was extended for period after period. That is the
danger and we must guard against it now in giving protection. The question of
protection is a rerious one and I am opposed to the kind of protective duty as has
been pronosed by the Honourable Member. T think it is a retrograde step and
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not & progressive ome by which the country wmuy advance. 1f oe has got the
courage he ought to come forward aud nationalse industry, in which case we
will support him.  But he gives relief to those industries which put the maximum
pressure on him and fills their pockets at the expense of the poor consumers.
This wethod might huve been useful 40 yeurs ugo after the last war; it 18 f'surely
not true after this war. The views of the people are chunging and labour is not
now what it was; and people want that all profit instead of going to the indus-
trialists should go to the State. Industrialists huve no right to demand anything
beyoud thé usual bauk rate of interest and perhaps a little more; but they cannot
demand 80 or 40 and 70 or 80 per cent. as they have been doing, under the systera
of protection given to them by the Government of India, which is quite outv-_of-
date. The legislature cannot swallow this retrograde step and we should ubolish
this as soon as possible; either nationalise industries or afford some other kind of
protection. No attempt has been made by Government in that direction.

Then, Sir, my Honourable friend has a large number of articles and only one
Tariff Board. 1 do not kuow how one Tariff Board can look into so many articles
if they ut all want to do their work properly. And tiuen every member of the
Board is not an expert in everything. There should be at least one member who
must be an expert in the thing so as not to be biuffied by the industrialists. [
understaud ouly one Tariff Board will look into the problem of so many articles,—
my Honourable friend mentioned two hundred. Can any one imagine that this
one Tariff Board will examine the cases of these two hundred things in one month
aud then submit their recommendations on all of them? Their examination will
be cursory and their recommendations defective. We will be faise to our electo-
rate and to the cousumers if we give this blank cheque to Goverument to impose
these duties just after u cursory examination by one Turiff Board. They will have
to finish the examination of one article every day. The method will be like
what is done by certain examiners who examine five hundred answer papers in
oue day or like the judge who have five hundred cases on his file and used to
hammer down half on one side and half on the other, and said, "‘These are
admitted and these are rejected’’. That will be the method followed if they

“examine two hundred commodities which, as my Honourable friend said, they
will have to look into.

‘The Honourable Dr. Sir M. Aszizul Huque: T never said that. T said it will

never be 2,000 uot even two hundred. My Honourable friend was going into
millions; T brought it down to two hundred.

Dr. Sir Zia Uddin Ahmad: 1 will accept the figure as 199. T ask him to calcu-
late by simple arithmetic. He himself says that there will be 199 or 198 commo-
dities which the Tariff Board will examine. He wants this for two months only
and may I know how much time will they give t. each commodity in order to
examine it fully? It is rather unfair. Tt is an insult to our intelligence; it is au
insult to our power

.....

Sri M. Ananthasayanam Ayyangar (Madrac Ceded Distriets and Chittoor:
Non-Muhammadan Rural): Where is two months in this?

Dr. 8ir Zia Uddin Ahmad: I understand that probably it will be reviewed
when the Legislature meets again after two months, becnuse after all it will
have to be verified. Therefore, I do not understand why do you demand this
power. If the Legislature is going to meet oftener, let the Tariff Board question

- be laid before this Legislature and let the Government come forward

: with their arguments. T.et us have the opportunity of examining the
arguments of the Tariff Board and giving our opinion. The question which is
still more important is the quantum of protection. Even if we agree that there
ought to be protection, we cannot agree with regard to the quantum of protec-
tion. This requires a great deal of discussion and calculation. I have seen the
calenlations of Tariff Board about the quantum of protection. If they come before
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me for examimation, I will certainly point out the defects in that. They sit
down there and say give so much for this and so much for that, and so much for
fowalihat—fruits and chocolates. This is the way in which these things have
been done. I am sorry I have not got much time, otherwise I would have really
produced the tariffs in which this kind of thing has been done. I have exposed
them in the past and have said time and again that the tariffs are really very
faulty. Therefore I say that an opportunity must be given to us to calculate what
protection would be needed, and I beseech my Honourable friend not to take too
much power on himself, power which he will not be able to wield and which will
expose him to criticism. The only people who will really pray for his long life and
prosperity will be those capitalists who will pocket the money by the benign
actions of the Government of India. I said that when this quesfion of steel
protection will come in the Tata Company will put a gold tablet . . . .

‘The Honourable Dr. Sir M. Asxizul Huque: That was supported by the
Honourable Member himseli.

Dr. 8ir Zia Uddin Ahmad: My Honourable friend has ‘a poor knowledge of
his own Department. He should know that I opposed this tooth and nail section
by section and my Hounourable friend was there. T did not support a single sec-
tion, and in the end, when T found I could not help it, I kept quiet. My Honour-
able friend, the Leader of the House, was present at that time. T never supported
this particular thing at that time too.

I request my Honouruble friend, the Commerce Member, to consider these
proposals once again with a serious mind. He ought not to take on himself the
responsibility which is really very great. He ought to take the House into his
confidence. After all, he will find that in the new life which has been created
in all the countries of the world, the capitalist will not play the same role in the
future as thev have done in the past. Their days are finished, and now a new era
and a new dawn will appear. He must also accommodate himself to new condi-
tions; he must consider the interests of the consumers; he must consider the
interests of the people at large; he should not confine himself to the interests of
the capitalists.

T am not against the development of industries. On the contrary, T am all
for the development of industries, but the profits should be the property of
nation and not the property of certain individuals. That is what I stand for,
and this is the point in which T entirely differ from my Honourable friend the
Commerce Member. He thinks that it should be the propertv of the capitalists
while I press that it should be the property of nation.

I asked the Honourable Member to chauge the Companies Act which he never
did. We had plenty of opportunity to review and revise the whole of the Com-
panies Act. It was promised to us in 1933 that after a period of five years the
whole of the Companies Act would be revised. We waited during the war time
but he did not do it. Now the war is over . . . ...

Sri M. Ananthasayanam Ayyangar: Is the Honourable Member referring to
the Tariff Act or the Companies Act?

Bir Oowasjee Jehangir: There is no difference; it is all the same!

Dr. Sir Zia Uddin Ahmad: In all these matters he ought to give a greater
share to the labour. The old theory that the labourer is only a wage-earnar
and has got no place in the business has been exploded. They must be treated
as business partners, and they must have their full share in the profits of the
company. Now we are giving protection to these various industries in order
to give them increased profits. I would like to know what portion of the profits
will go to the labour. Ts it not a fact that the whole of the profit will go to
the capitalists and nothing will ro into the pocket of the labourer. This
protection will neither give any relief to the consumer, nor to the tax-payer.
nor even to the labourer, but it will put all the profits into the pockets of
capitalists. In the name of protection of industries. these capitalists want
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t. protect themselves. There is great difference in the connotation of the
words ‘protection of industries’. We are all in favour of protection or industries.
There is not any one in this House either on this side or that side who is opposed
to the idea of development of industries in this countrv. The old theory that
India is an agricultural country and the industries should not be developed has
now been exploded and nobody is in favour of that. We want to develop
our industries; we all favour that all possible steps should be taken
in order that the industries may be developed. But tome persons think that the
development of industries means fat profits to the capitalists. This is the theory
in which we beg to differ. If by the development of industries, the profit level
is reduced, and the taxpaver gets relief. then we certainly are in favour of the
protection of industries. If the protection of industry means the protection of
the capital of the industrialists then I am against it. As it is he has enough
money but he does not know where to employ it. He does not want to invest in
Government securities. But he wants more profits. If this is so, then T am not
in favour of the development of industry in this sense and no relief whatsoever
either to the workmen or to the labourer or to the consumer or to the taxpaver will
be forthcoming. ' If the profit comes to the Treasury of the Government, then it
should be a relief to the taxpayer. If it comes to the poor people, then it wilt
mean more prosperity to the people. If it comes to the consumer it means reduc-
tion of the purchasing power of the rupee. But nothing of the kind is con-
templated. T do beseech the Honourable Member that before he asks us tn
support his Bill, let us know his views on this protection because the world’s views
have changed. At one time England was opposed to the idea of protection. They
were free traders and T think England did verv well before protection was intro-
duced. They controlled the world markets and there was a curse when Sir Joseph
Chamberlain introduced in England his theory of protection.

Mr. President: Order, order. So far I bLelieve the Honourable Member
wishes to point out that he is not prepared to give to the Government the power
to form their own opinion as to the protection they want and in stating his reason
why he is objecting to that, he has been discussing the policy of protection. Has
he not sufficiently done 507

Dr, Sir Zia Uddin Ahmad: I am just finishing in a minute. I am opposed
to protection itself. It is a curse to the country but if it is needed for a certain
purpose, it should be exercised for the benefit of the country not for the benefit of
the capitalist. That is the viewpoint which I want to press and this, my Honour-
able friend, the Commerce Member, has not understood. This is my view and
I have pointed out that England made this mistake under the recommendation of
8ir Joseph Chamberlain and T think thev came to grief and now the world will be
wiser if this theory of protection is left out altogether and we go back to free trade.
We may levy duties for revenue. T will probably discuss this on the question of
taxation. 'A levy between three to five per cent. all round duty may be imposed
as & kind of revenue duty. But as a protection, the position is different. We
have to consider that very carefully because protection is not always in the interests
of the country. It is a retrograde step and we are afraid if this is repeated only
a few capitalists will be benefitted. The bulk of the people will get no benefit.
They will get so excited that the time may come when the labourers will burn thp
factories we are creating for the benefit of the people.

With these words I oppose the present Bill.
Mr. President: The House will now adjourn for Lunch.
The Assembly then adjourned. for T.unch Till Halt Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.
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Sri R. Venkatasubba Reddiar (South Arcot cum Chingleput: Non-Mubam-
madan Rural): There is no quorum, Sir.  Government do not seem to be anxious
to get on with their business, why not the House adjourn.

Sri M. Ananthasayanam Ayyangar: [t is their business to see that their mem-
" bers are here.

Mr. Preaident: It is not only one section of the House which is responsible-
for the want of quorum.

Sri R. Venkatasubba Reddiar: When official Bills are taken up the Govern-
rent do not seem to be anxious to get on with them.

Mr. President: The responsibility is of the whole House, not of any particular
section thereof.

Srl M. Ananthasayanam Ayyangar: Sir, 1 should like to say just a few words.
We have had enough of discussion about this.

I do not agree with my Honourable iriend Sir Zia Uddin Ahmad that we do
not want protection for our industries. 1 am certuiuly in favour of nationalisation
of a number of key industries in this country. But I wonder if it would be
possible for the Honourable Member to pick and choose from the two hundred and:
odd in¢ustries which have gone before the Tariff Board or even from the industries
recommended by the Planning Committee. But whether industries are
.uationalised or are privately owned, we want protection from foreign competition.
Therefore the question of protection does not stand only in respect of private
industries but there must be discriminatory protection even with respect to in-
dustries which are managed by the State or are state-owned. Therefore the-
question of nationalisation of industries is not quite relevant to the subject on
hand.

As regards the other point which my Honourable friend raised that indiscrimi-
nate protection ought not to be given to industries, 1 agree with him. There is a.
tendency always on the part of industrialists who receive protection and grow
with the aid of protection not to cure for the lubour under them. Also they seem
to think that they are entitled to protection for any length of time and do not:
care for the consumers. T would like the Honourable Member to give an assurance -
to the House that he would go on‘examining the question from time to time and
see that the prices that these industries charge Jocally are not abnormal, in which
cuse the quantum of protection must be reduced from time to time. Also the
weifare of the workers must be the foremost consideration so far as these
Industries are concerned. Subject to these limitations the Government must have
the power to protect industries, for during the interval between two sessions the
occagion may arise for Government to invoke the aid of this legislation.

I would like to impose one additional restriction or safeguard. My Honourable
friend Sir Zia Uddin Ahmad as also some other Members were anxious to avoid
placiag unfettered power in the hands of the Government. May I suggest that
before the Government takes any step on the recommendation of the Tariff Board
they will consult the Advisory Committee of this Assembly for the Commerce
Department. In all cases where they are in agreement with the Tariff Board
and where they want to impose protective duties and thus give protection to parti-
cular industries they should first consult and take the advice of this Committee
and if their views are favourable, the Government should immediately, without
the intervention of the Assembly, impose those protective duties. And even in
cares where they may disagree with the Tariff Board, let those cases be brought
before the Assembly at its next session. I have tabled an amendment to this
effect : that when the Assembly is not in session if the Government impose pro-

- tective duties under the power given by this Bill when it becomes an Act their
action should be confirmed by the next session of the Assembly and if during the
course of the next session -the Honourable Member does not bring in a Bill to
confirm the step that was taken by the Government, then two months after the
session of the Assembly the notification imposing the protective duties would:

~
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lapse. Sir, 1 find the Honourabie Member 1s willing to ugree to that course. In
additin to that 1 would ouly request him to give un assurance to the -House that
in all cases where he intends accepting the recommendation of the Tariff Board he
would place it before the Advisory Committee of the Legislature for the Com-
merce Department and on their approval issue a uotification. 1f he does that
we would have achieved our object. 1n cases where he does not agree with the
‘Tariff Board’s recommendations he should bring them before the Assembly at the
next session and explain the reasons why he would not give protection to the
_particular industries which have been recommended by the Tariff Board. With
theses observations, Sir, I support the consideration of this Bill.

The Honourable Dr. Sir M. Avizul Huque: Sir, I am grateful to the Honour-
able Members of the House for the generous support that has been given to me
in connection with this Bill. I am particularly grateful to Mr. Gadgil, as I must
say he really is the originator of the present Bill and T would unequivocally
~acimowledge that it was his suggestion before the Standing Committee which
-made me bring this legislation before this House. -

We are often criticised for the protracted delay in the machinery of Govern-
ment and I should like to mention this as an instance how the matter was taken
-up in the Department.

As my friends are probably aware, before u Bill cun be brought before the
.House several steps have to be taken, which must take a long time. (1) To settle
‘the main principies and outline of legisiation: (2) to tuke the views of all Depart-
_ments concerned such as Industries and Supplies, Planning, Finance, etc., and 1
casc of any difference, come to some augreed counclusions: (3) to prepuare a sum-
mary of the wain principles of the Bill: {4 to circulate the summary with His

Excellency’s approval to the members of the Executive Council and to have

their concufrence after settling differences, if any: (3) to refer it to the Legisla-
tive Department for a draft after discussion of all necessary details: (8) to
examine the draft Bill finally in the Department and (7) to prepare a statement
-of objects and reasons and explanatory memorandum on claures and then finally
to give notice for introducing the Bill. Being a question of legislation, the

" Member in Charge has to be referred to at almost every stage referred to above.
“Inter-departmental reference and discussion and agreenfent must necessarily take
sometime as each Department has to examine the Bill from its own point of view,
An actual draft Bill can also never be too quick. No legislation can be taken up
‘too quickly. In this case as Mr. Gadgil may remember. he made his suggestion
"before the Standing Finance Committee on the 16th February. This came to my
notice on the 18th Februaryv. (I am not-a member of the Standing Finance Com-
mittee.) T immediately took necessary steps in accordance with the procedure
‘T have outlined to have a Bill drafted and the Bill was ready for introduction
as you have seen on the 22nd March. Honourable Members will therefore realise
that in: a matter of importance every possible care is taken to expedite in every
pnssible way.

After paying my tribute to Mr. Gadgil for his excelleht suggestion, T now
come to my friend Mr. Manu Subedar. And here I am not saying anything in
contrast but only as a statement of fact. 1 have very great esteem and regard
for Mr. Manu Subedar, and he himself knows it for his ability, zeal and devotion
and for his anxiety to have a better shape of India. But since T have been here
there have been two budget sessions of the Assembly including the present one,
in one of which the Protection Duties Bill was passed by this House; neither
during that legislation nor during the protracted discussions that we annually have
during the voting of grants and during the Finance Bill debate, my friend ever
snggested either in 1944 or in 1945 that we must immediately appoint a Tariff
Board and a permanent one. This year he comes in all solemnity to question
s to why did we not anticipate and appoint a Tarifft Board before. Was it not
“his duty as a responsible Member of this House as an economist, as & businessman
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himeelf, as the representative of the Indian Merchants’ Chamber, to make his
suggestion earlier? During Protective Duties debate or on other occasions he did
not do that. Not only that, but during the Protective Duties debate of 1944 a
suggestion was made by my friend Mr. Nauman to have a tariff enquiry started at
that time. It was opposed by a distinguished industrialist, then a Member of
the House, on the following among other grounds:— -

First, nobody knows what would be the international economic position after
the war is over.

Secondly, nobody knows how the trade between the various countries will he
carried on. _

Thirdly, it would be waste of labour in such circumstances to atfempt any
tariff enquiry at that stage.

Even then my friend, Mr. Manu Subedar, never came with any suggestion
when this question.was actually raised and industrialist opinion, as expressed in
this House as well as outside, was definitely against any such step at that time.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): Did not the Indian Merchants' Chamber make a suggestion?

The Honourable Dr. Sir M. Azizul Huque: I am not dealing with the
opinions of the Chambers of Commerce. I will come to that. I am desling with
the opinion expressed in the House. Possibly, my friend, a distinguished economist
as he is, was then busily engaged in making economic studies of the unconscionable
profits of those who were piling up their fortunes in the black market though I plead
complete ignorance as to the distance from which he was so studying. 8ir, he is
a critic and critics who will not help to create, unlike Mr. Gadgil whose criticism
had great value and elements of constructive criticism. He will follow a new
technique in his massive speeches, the technique of finding out maggots and
bacteria in a disinfected article, the technique of creating suspicion, distrust and
unreality in a realistic world, the technique of creating complexity and confusion
in simple matters. the technique of quoting scriptures without believing a word
of it and finally the technique of a world only full of evils, the Government of
Tndia being the worst devil that could be possibly found. I am not certain
whether it was really thinking of such an evil world that the classic poet said
once:

. Makshikah Vrinamichchhanti,
Madhumichchhanti Satpadah,
Sajjanah Gunamichchhanti,
Doshamichchhanti Pamarah.

(Flies seek the sores, the bees seek for honey. The virtuous iovk to virtues,
the knaves go in for faults.) :

This probably will be my last speech as a Member of the Executive Council
as 1 am happy that a new state of affairs will soon come.

Shri Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan).:
Or are you despondent?

The Honourable Dr. Sir M. Azizul Huque: No, I am rather very glad, and
1 make no secret of it that the Government of India Members, and each and every-
one of them, will be most happy without any reservation if the present state of
affairs is at an end. I say that not because of any theory or design, but because
of the experience that we have in all governmental activities.

I have been criticized as to why we had not anticipated some of these things.
We had been in office at a most critical period of India’s economic and strategio
history, with the enemy across her borders, with cruel bombs falling on innocent
men, women and children, with the gravest crisis in her economic life, with
acute shortage of cloth when millions of yards had gone underground to force up
prices to a fantastic level. And we had to work in the interests of the country.
T know with my bitter experience the limitations under which we had to work.
‘And it was no crime on our parb if under such circumstances we came to do our
utmost in the interest of my country and in the interest of my countrymen. For
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myself, at every stage where 1 have worked, 1 have tried to anticipate events.
As the Member in charffe of not merely Commerce but of Food, Industries, Civil
Supplies, Industrial Research and Industrial Plunning, Honourable Members will
tind that at every stage I tried to anticipate the future. Almost immediately
when I took charge of these portfolios 1 was confronted with the most desperate
food situation with a bare skeleton organigation and without much of the admi-
nistrative personnel either in the Provinces or in the Centre, amidst difficulties
of transport and without much support and even sympathy. With an intransi-
gence unknown in the economic history of India, I had to grapple with the gravest
food problem. 1 wuas just able to settle all the differences and plan out the final
basic programme on which the food supplies began to move to the deficit areas.
But even in the midst of this I anticipated the future. T would only today say.
which I have not done for the last two or three years, that I made arrangements
abcut the future plan of food to be got ready. After many discussions in the
Department a Committes was appointed with Sir Theodore Gregory as the Chair-
man which recommended the future of the foodgrains policy. Tt was only after
the recommendations were available that T handed over my charge, and that Policy
Committee’s Report is the basis of all future food policy that has been followed
ever since that date.

As the Member in charge of Industries and Civil Supplies which I held till a
few months back, T had to take up the problems of economic control of a number
of commodities including textiles. Honourable Members will realize that it was
a stage in which inflation had reached a most dangerous point and price of textiles
at that time shot up to even more than double of what it is today. When there
was & cloth famine in the country, I hope it will not be forgotfen, That there were
nine months of total production of India in hidden stocks with the traders; when
people were dying for want of medicine, drugs and medicines were underground
to enable the traders to charge black market prices. These economic controls
were the first of their kind im this country, and whereas in other countries econo-
mic controls had the advantage of experience and administrative personnel, we
had to make a start and a beginning. The extent to whiech we were able to tackle
this problem will only be known when the passions and controversies of today
will die out. But, anticipating the future, we took steps against hoarding and pro-
fiteering; we took also steps for the establishment of several national laboratories
and a Committee of distinguisired men was appointed to prepare a plan of industrial
research especially in co-ordination with Universities. Anticipating the future, we
also tried to send abroad a mission of most distinguished industrialists much early,
it is well known why we could not send them till a much later date. We tried %o
collect data from industrialists, but they were not available. As soon as the war
was over, as a consequence of the measures which we took up, we followed them
up with the question of the appointment of a Tariff Board. Having regard to the
economic conditions of the world and even in India we thought it would be an
advantage if instead of a permanent Tariff Board, a Tariff Board for the time
being, appropriate to the post-war needs and conditions of the country is imme-
diately set up for investigating the immediate claims of industries which had been
started or developed in war-time with a view to consider the question of assistance
and protection during the transition period. In fact, we had began quite early.
It was an the 28rd April 1945, just about a vear before, that a press communique
was issued inviting industries to address their claims to us. We received a number
»f applications. There were certain industries in addition, the start of which was
considered essential by the Government of India under conditions created by the
war. At the time this was done, Government announced that such srpecified
industries promoted with their direct encouragement during war-time might feel
assured that if they are conducted on sound lines they would be protected by such
mensures as mav he devised against foreign competition. Having taken these
vreliminary steps. the selection of a personnel was one of the most diffienlt
matters. 8ir, it is matter of conviction with me—if may be right or wrong—
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that it is far better to have no Tariff or any other Board, temporary or permanent
than & Board which will not command the confidence of all. I had therefore to
take every step to see that the Baard was such that it commands the confidence
of the country. I could not select men without consideration; I ecould not pick
up men from the market of India especially the contaminated market. I had
to select men of distinction, ability and judgment, who could speak with
authority and T had to find men who were otherwise engaged in most responsible
work in different parts of India. 1 would like to take this opportunity of
thanking the Chairman and the Members of the Tariff Board that they were
ultimately able to accept my invitation. Sir, it is well known that the Chairman,
Sir Shanmukham Chetty, had to come as Chairman of the Tariff Board, at
considerable financial sacrifice. Dr. H. L. De was the head of the Department
of Economics of the University of Dacca. Dr. Nazir Ahmed, is an eminent
scientist of international reputation in charge of the Indian Cotton Institute.
T had to offer to a few others who would not or could not accept or come.
Thus it took a little time; but there was no delay whatsoever in pursuing the
matter.

* I am asked, why not a permanent Tariff Board? Why is not a permanent
Tariff Board appointed? For myself, I fail to see how the value and character
of a tariff inquiry, specially by the board as now constituted, is in any way
jeopardised because the board is not a permanent board. They are only in the
nature of an immediate inquiry; till the post-war needs and conditions are well-
known things are bound to be in a fluid or dynamic condition for a year or
two. More industries are likely to be started, and we must be able to know
where Indian industries stand and where India stands before any permanent
Tariff Board is appointed. We must know a little bit also of world trends
and tendencies before we appoint a permanent Tariff Board. But does it 1n
any way mean that those gentlemen who have been appointed and have agreed
to take up the work, men most distinguished in the public life of this country,
men of great eminence in industry, in economics, and in science will not do
their duties as ably or as properly simply because the Board is not a permanent
Boeard? T consider it to be a slur on these most eminent men of India that
they will not be able to make a proper inquiry simply because their term of
office is'not permanent. In the past similar inquiries have been made. Those
Boards were also of a temporary character and they matde recommendations
which have revolutionised the industries of this country. I am therefore con-
vinced in my own mind that the argument that there should be a permanent
Tariff Board is merely an argument to criticise us, without looking into the
substance of the steps that have been taken. I am sure if I had actually
appointed a permanent Tariff Board my friend would have equally come forward
to criticise me saying ““Why do you appoint a permanent tariff board at a time
when the whole of India’s future is under discussion and when it is well-known
that others may take your place very soon?’’ That would have been the
criticism again.

Once again, ‘the question has Leen asked ‘“Do you expect any dumping in
the future?’’ They say the world is ghattered and therefore there is no danger
whatsoever, at least in the immediate future, of any dumping. History has
always given us hard and bitter lessons; but it seems there are some who will
never learn. May I bring back one incident? After the last German war
in 1914—18, there was similar complacency in the world attitude that the
political power, economic resources and the military strength of Germany had
ceased for a considerable time to come and that it would be many years before
Germany could reconstruct or rehabilitate herself. That was the complacent
attitude of the time. May I ask how many years it took to rebuild Germany ?
History has repeatedly shown that it does not take long either in nature or in
society to rebuild, reconstruct or to gain fresh strength if a nation has the
determined will behind it.

There is one point of view which has heen quite strongly pressed, namely,
the consumers’ interests; they say that the consumers’ interests demand that
the only problem todsy is to get more supplies; that the problem of today is
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not restriction of supply but to get more supplies. I am.afraid it is taking too
narrow a view of things. No country can mnse industrially or economically
without some sacrifice. The present generation must sacrifice for the future.
A selfish parent can never rear up a good child, and narrow-visioned today
cannot plan for tomorrow. All tariff protection imposes sacrifice, and nations
and countries cannot be built purely on motives of immediate profits or dividends
or gains. That may be a typical business attitude or the attitude which is
prevalent in the speculation market; but it should not be forgotten that some
insurance is needed to build up the future. You insure your car against accident
but if you think that there had been no accident in the past, that you have
steered your car with great caution and that therefore you need not insure it, the
time may come when you may hdve to pay a heavy penalty if such a contingency
actually comes. Therefore some sacrifice is needed by the immediate consumers.

Let me here refer to the case of the sugar industry in England; and that will
be my reply to Sir Zia Uddin Ahmad on some of the points which I will refer
to later; incidentally this will point out how apart from the principles enunciated
by the Fiscal Commission, which are very sound principles, certain other factors
have also to be taken into consideration in the world of today. England had no
economic advantage in the production of sugar: they could not possibly attain
any economic efficiency in the production of sugar; the prices of English sugar
cannot possibly stand against the low prices of the highly organised sugar
industries of some countries; and it was well-known when the sugar industry
was started that British made sugar could never stand competition against orga-
nised sugar industries in other countries. There was practically no cultivation
of sugar beet in 1924. The last European war made the whole of England realise
that something was necessary to build up the agricultural strength of the country.
By 1934 as a result of the different measures taken, England produced sugar to
the extent of 600,000 tons against practically nothing in 1924; and this was done
by subsidies to the sugar industry, which ultimately meant that the taxpayers
had to pay for it. An inquiry committee was appointed in 1984 to consider
whether those subsidies should continue. This committee recommended the
complete cessation of all subsidies, but the recommendation was not accepted
by Government. The then Minister of Agriculture in 1986, in proposing mea-
sures for reorganising the sugar industry and state assistance made a very im-
portant statement, which I hope some of the Honourable Members of the House
would remember. He said that Government had rejected the recommendation

. of the Committee. The Committee looked on sugar alone, but Government has
to look at agriculture and employment as a whole. In the meantime, between
1924-25 and 1937, which is the latest date for which I have got figures, the
Government of Great Britain spent £40 millions in direct subsidies and £18
millions in granting revenue abatement.

May I say in the same words ‘‘Please do not look at sugar, or wheat or steel
or iron or any industry which may be recommended by the Tariff Board”’. Let
us look to the broad position of agriculture in this country; let us look to the
necessity of employing a large number of men in industry, so that the pressure
on the soil may be released to a certain extent, so that there can be a balance
between industry and agriculture; and in doing so, let us not forget the words of
the same Honourable Minister whom I have just quoted who, in a discussion in
connection with this debate in the House of Commons, stated: every industry
required protection against world competition. If that was so in 1934-85 for a
country like England, how much more strong is the argument today for Indis,
particularly when there is likelihood of a great export drive from almost all
countries of the world in the next few vears?

Sir, ‘we have not forgotten—I must make it quite clear in spite of what I
have said, that we have not forgotten that the consumers have their rights also,
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and in our terms of reference to Tariff [Board it has been specifically noted that
in making its recommendation the Board will give due weighy to the interests
of the consumers in the light of the prevailing conditions and the probable cost
of any protection or assistance to the community so that there may not be an
excessive burden placed on the consuming public . .

Diwan Ohaman Lall: What about the workers?
The Honourable Dr. Sir M. Azizul Huque: I am coming to that a little later.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): What
happens to cottage industries?

The Homourable Dr. Sir M. Azizul Huque: I will reply to that. It was
stated in the House that nobody knows how long this inquiry will last and there-
fore more Boards should be appointed. That is not correct. We have specially
emphassized that the DBoard should complete inquiries with all possible expedi-
tion and submit a report ac soon as possible after their investigation of the
claim of each industry is concluded. It was not till the end of November last
that the Board could be finally constituted. I hope that Honourable Members
will realise that it takes at least some time before a committee of that character
can s8ttle the necessary preliminaries, that is, have the necessary
adwinistrative stafl, find out a suitable office, find suitable accom-
modation for the members and their establishment which now-a-days is
extremely difficult, settle the questionnaires, consult industrial opinion and
investigate the nature of the claims. It is barely four months when the Board
was appointed and T am glad to say that within this short time they have
finished their report on five or six industries. The reports are in the press and
I expect they will be in the hands of the Government by the end of this month.
Further they are clmost on the point. of concluding their deliberations in
number of other industries.

Finally whatever may be th: Government decision, this matter is kound to
come up before the legislature at some time or other and it will be the privilege
of this House to look after the interests of the consumers if Government is
found not to have given due regard to it.

Then, Six, certain other issues have been raised. 1 admit they are most
vital issues but sometimes I feel, having regard to the present framework of
the Government of the country, that they are a bit extraneous to this legisla-
ture. 1 have been told that 1 should look up to the nationalization of some of
the key industries, that 1 should look to living conditions and wage standards
of these industries. 1 admit the utmost importance of all these issues. By
faith and conviction 1 believe in all of them and 1 might make it quite clear
that I am of the same temperament and ideal as my friend Diwan Chaman
Lall, Professor Ranga or Mr. Gadgil and I have absolutely nothing in common
with my friend Seth Govind Das, who with his fortune amassed at Jubbul-
pore finds Jubbulpore as the centre of the whole world or with Mr. Lallubhai
who will find nothing wrong in traders, capitalists and black marketeers in
spite of his talking of Russiu on every occasion where he knows perfectly well "
he won't exist for 24 hours. I would therefore much like, in agreement with
my friend Diwan Chaman Lall, to do much to shatter and to do much to
construct. Sometimes I feel with the Poet: -

3 p M.

““Ah Love ! could thou and T with Fate conspire,
To grasp this sorry scheme of things entire,
Would not we shatter it to bits—and then,
Remould it, nearer to the heart’s desire!”

Yes, may I ask what shall I nationalize if there are no industries in the
country? Nationalization may be a great asset to the country’s economy; it
might turn out to be a great danger if, instead of being taken on its economic
level, it becomes the sport of politics. Sometimes T feel that my friends who
oppose these measures, criticize day after day Government and Government
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officials in every pessible way in their interrogations, speeches und suggestions,
must have iu their heart of hearte supreme faith in (Governmens, because they
feel that once a Government takes charge of an industry everything will be
perfect and things will be all right. I am not quite so certain of that. Cases
are not unknown where nationalization has resulted in deterioration of services.
One has also to avoid the danger of political issues being injected into an
industrial concern cr political patronage being exercised whea natienalization
is introduced.  lndustry which requires high technical skili and efficicuey
does not always admit certain principles which are accepted canons in Govern-
ments, namely, promotions of ofticers by the usual standards of promotion
in State service. The mosi senior man may be much below the level of a
junior man. A private concern can easily supersede the senior to appoint a
junior. A misfit can be easily weeded out, but it is easy for a man getting
appointed in UGovernment service but it is most ditheult ‘o et him out. Thus
with all my faith in nationalization, 1 sometimes feel as to whether it would
not be wise to introduce nationalization not just at the preseut stage but a little
later. I would certainly not hesitate to do so if I had the feeling that the
whole legislature wants such measures. = Unfortunately, barring Professor
Ranga and a few others, there has not been any decisive opinion expressed in
the House. Certainly Sir Zia Uddin has expressed his opinion in that sense
vut 1 am not certain if many of us would at best like onlv the industries cf
others to be nationalized but not of the first person, singular number. I would
like to nationalize really on an extemsive national scale. Tf I want to
nationalise, I would not touch at one point only, so that the capitalist at one
corner would be %ouched and not at the other. :

Secondly, I am quite aware that something should be done in the wmatter of
wages and living conditions of the workers. Let me say here that I know ft
by experience I have gathered within the last few years. I arn aware of the
agonies of industrialization. 1 have seen myself how in some cases capitalists.
have built up their fortunes, giving low wages, providing only sub-human
residential quarters for the workers and giving no thought to their welfare or
living conditions. My friend the Honourable the Labour Member has within
recent months tried to bring legislation after legislation to rectify some of
these. I have known iudustries which are still employing children below a
certain age. Quite a good deal has been done by the Labour Member to bring
about better conditions amcng the workers. I agree that these are matters
which would be and sbould be looked into as soon as possible but I am nog
so certain if these matters can form a subject matter of an erquiry by a Tariff
Board, which we are talking about. But evel if they can be, it would obviously
take a very long time before we can find out any remedy and this would
frustratc all our objecta to avoid dumping from outside bute an inquiry of
this character may be finished along with a tariff inquiry. At the same time I
uo not wish to shirk my responsibility. I do feel that something should be
dohe in this matter. I am proposing to consult my Honourable friend, the
Liabour Member-—-I have already had some consultation with him—to find out
88 to whether a suitable machinery may not be devised which will simul-
taneously look into these questions. I am grateful to my friend Mr. Chaman
Lall for having brought this matter to my notice. 1 have also been discussing
this matter; if any industry wants protection and the consumers have to pay,
the country has a right to know what is being done in the matter of living
conditions and wages for the labourers, quite apart from the other factories.

1 shall also take up the question of consumers in protected industries in
consulfation with Departments concerned. I agree that probably the time
has come in Indian, with reference to the future industries as well as the
industries which have existed in the past when we should make a tom-
prehensive review as to what should be our attitude, if at any time we are
again asked for grant of protection, in the matter of wages and living standards
of the worktnen and also in the matter of prices. This price Guestion
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' ighv suy hus very strongly come to my notice during wartime and 1
felt suat probably the price which has been charged requires a little bit locking
into, purticularly with reference to those industries in which scwme protection
or other Lus been given. The question hus been asked whether there should
be more Boards in order to speed up investigations. On this point, I propose
tu consult the Chairman of the Tariff Board from the point of view of volume
of work which they have su.l which they ure likely to have, and atter discuseing
with hiru, 1 hope to have this matter settled. Then the question hus been
usked by my Honourable friend Mr. Gwilt as to what will huppen if the legis-
lature does not sanction the tariff imposed by executive crder.  Importers
huve notice of the possibility of the legislature turning down auny duty imposed
by cxecutive order. The same position arises whenever the duty is reduced
or enhanced and ia either case, it comes to an end. To give au illustration
what would have been the position if the Bill wus pussed by this House on
Friday last was not passed by the House. It will mean exactly the same posi-
tion. 1 hops my Honourable friend will appreciate that. .

There is just a little confusion regarding the scope of the iariff enquiry
which is being held by the present Tariff Board. 1t is elear froni the terms
of reference that there are two types of industries which come within its scope,
first the industries which have been started at the instance ot Government,
secondly, industries which have developed in war-time. Sir, those industries
which were in existence before the war and which developed in war-time, also
come withjy the purview of the Tariff Board enquiry. Therefor=, it is not a
fuct that it is only confined to such industries us are staurted during the war
period. It also refers 10 other industries which were started before the war
und which had been developed later,

Then, 8ir, my Hunourable friend made suggestions about Ntanding Com-
mittee. 1 am prepared to give him this assurance that I will consult the
Standing Committee for their advice, if 1 am here, before I think of passing
an executive order. 1 will go one step further and 1 would say that if I am
personally satisfied that the Tariff Bourd recommendations are of such a
character that an industry can wait for a few nonths, till the legislature can
meet, then I will certainly not puss the executive orders, but wait till the
legislature actuaily meets. Then Sir. T :m also quite prepared to give this
assurance that all cases of rejections of the recommendations which are made
by the Tariff Board will in due time be brought to the notice of this House.
That, T think, will be an easy matter, and I know perfectly well that there are
so muny Honourable Members of the House, who, if at any time there is any
default on the part of the Government, will always be too alert to immediately
bring this question up for being answered on the floor of the House.

Now, 8ir, I come to my Honourable friend De. Sir Ziauddin Abmad. who
1 find is slowly waking up. He usked me why 1 proposed the Proteceive Tariff
Continuation Bill in 1944. Sir, my Honourable friend is a distinguished
mathematician. If I remember aright, once some 87 or 38 years ago, I re-
member to have read in the newspapers that my Honourable friend was the
recipient of Sir Isaac Newton scholarship. I think I am correct. I mighs
compare him, in the same way in matters outside mathematics, with Sir Isaac
Newton. It is well known how Sir Issac had to find two openings for the cat
and kitfen. My Honourable friend will always try to find some opening for
kitten when there is actually an opening both for the cat and the kitten. Well,
Sir. he asked me why did T do it in 1944? T might say that at that time when
T did it, he was a Member of this House and a very much active Member but
he never said a word then as to why I was doing it.

Dr. Sir Zia Uddin Ahmad: T was not present in the House. Tt was done
in my absence.

The Honourable Dr. Sir M. Azizul Huque: If my Honourable friend were

a lawyer he would have known that ignorance of law is no excuse. But any-
way, my Honourable friend knows the reason why it had to be done. Because
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the question of protectior at that time was hardly one of any importancc; no
import was coming into this country, the only import that was coming was
wheat and iu the matter of wheat, the Government remitted all import duties
as it is going to be iu future and 2s it has been for many years past. Therefore,
it was practically nothing more than of academic interest, and the only question
at issue was as to whether we should not have the same power which we can
exercise in case any contingency arises. It is in these circumstances that I
brought that Bill, and I think the most serious charge which he has brought
against me will not find serutiny if he will consider these matters. He some-
timés referred to what is ir the best interest of the consumers, and he charged
us that we often look to the interest of the capitalists and not to the interest
of the consumers. Here again, I should say that the case cf wheut perfectly
illustrates as to how the Government did not look to the interests of the
capitalists at all but oniy tc the interest of the growers of this country and the
consumers at large.

Dr. Sir Zia Uddin Ahmad: That is just what vou did not do.

The Honourable Dr. Sir M. Azizul Huque: I will not make any dogmatic
assertion, buy I will say that if the wheat duty was not there, and wheat was
allowed to geét freely into India at the time when the wheat duty wus imposed,
well, the price which is already too low would have come further down without
this protective duty. Whether it would have come down or not is a matter
which we might settle eisewhere. - :

An Honourable Member: By a duel.

The Homourable Dr. Sir M. Azizul Huque: Unfortunately the medieval
days are past, otherwise, it could have been settled in other ways.

Sri M. Ananthasayanam Ayyangar: Our friend Dr. ‘Sir Zia Uddin Ahmad
is too old for that.

The Homourable Dr. Sir M. Azizul Huque: Even now don't you think
there might be a danger? Supposing the price level today of all the food com-
modities is somewhere near about the level at which it is, is it not well-
known that the world parity of price of these is considerably below that and
it 18 bound to be morz s¢ if there is no protection. .Don't ycu thiak that the
interests of the growers and the consumers as a whole will be terribly
jeopardised if there was no right of protection? In one respect according to
the logical conclusion of Dr. Sir Ziauddin Ahmad, this Government must be a
very good Government, because within' a period of fifteen years he had only
thrae fiscal shocks, that 1s from 1981 to 1946.

Sri M. Ananthasayanam Ayyangar: At his sge, one is enough.

The Honourable Dr. Sir M, Aszisul Huque: 1t seemns that old age can with-
stand any amount of shocks. BSir, my Honourable friend referred to the re-
commendations of the Fiscal Commission. I am giving him this assurance that
so far as the recommendations of the Fiscal Commission are concerned, they
all along formed the background of all steps that have been taken by the
Government in the matver oi imposition of protective duties and will continue
to be so. In other words, these considerations will always be with the Govern-
ment, but as I say that in the evolution of world’s history, we have gone
much beyond where we were in 1921, and apart from these cunsiderations the
other considerations which have beon referred to will also be taken into account
before any question of protection is' considered. 8ir, 1 have already given an
example to illustrate the velue of protection to the consumers. S8ir, living in
the calm atmosphere today when both the war against Japan and against
Germany have fortunately been over, and with the success of the Allied
Powers, it is possible to argue thus, but what would have been the position of
India in the matter of both sugar and cloth during war-time, if there was not
this protection granted to these two industries? IDoes my Honourable friend
know—as 1 have said, I hold no brief whatsoever for the ‘capitalists, I know
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more about capitalists by actual facts than what my Honourable friend can
hope to know, 1 have no sympathy with. capitalists—but doecs my Honcurable
friend know that at least some credit is due to those people who had to carry
on their concerns almost at the marginal level with very little of profit, with
much loss, particularly in the textile industry before this war? They saved
India at least to the extent of 4,500 million yards nearly and they have been
able to supply large guantities of cloth to the country as a whole. Where
would sugar have been if the sugar industry had not been protected? It is
as o result of not only protection but also as a result of the control of the
economic commoditins that the sugar prices throughout the war had been kept
near about a fixed level, a level which even in war conditions could have been
argued as too low. Dces my Honourable friend know that right during the
war ia 1918-19 and a little later the price of sugar was high? I will give another
example which concerns the country as & whole. Once as a member of the
Banking Inquiry Committee I went to investigate a matter of tea tinance and
in conunection with that I went to the district of Rangpur to make an inguiry
into the question of tobaccc finance. Incidentally, I hope my Honourable
friend Prof. Ranga will not be hurt if I say that Rangpur is the biggest
tobacco producing district in the whole of India. There T came to know that
an Indian industry was started to prepare cigars and cigarettes from lceal
tobacco. As soon as that industry was started the price of a packet of cigarettes
which was about four annas immediately was brought down to.an anna, and
within a few months that industry was killed and was not able to revive itself
until many years later. And as soon as that industry went out the price of a
packet again went up tc four annas.

Diwan OChaman Lall: That was the Imperial Tobacco Company.

The Honourable Dr. 8ir M. Axizul Huque: I will not mention which
company it was. I am only saying that the price again went up to four annas.
And it was a tragedy.

Diwan Ohaman Lall: How is my Honourable friend going tto remedy that
state of affairs by imposing duties? It is a matter of internal competition by
the Imperial Tobacco Cornpany.

The Honourable Dr. Sir M. Azixul Huque: That is a separate question.
But 1 am saying that in the long run it is an advantage to have an industry
protected so that the price charged may not go up to fantastic levels.

My Honourable friend asked me whether the price would go up or come
down. As I said, the price which the consumers have ultimately to pay in the
long run is the price to be considered.

Dr. Sir Zia Uddin Ahmad: Which means the next world.

The Honourable Dr. Sir M. Azizul Huque: I do not know what will be
my fate or the Honourable Member’s fate in the next would and so I will
not say anything about it; but so long as 1 am in this world I will say that
it is the price which will range over a fair period of time that really matters.
One of the things which has been started in this country ut Government
intervention is caustic soda. It is well-known that caustic soda can come into
this country at very cheap prices; and if it comes at those cheap prices and
the people in the trade arc wiped out, we would be doing an injury to the
country at large. We will get an assured supply at cheap prices but in the
long run we would hurt the interests of the country. I will say only this,
therefore, that the entire attitude of Government in the matter of protection
is certainly not in the interest of capitalists but in the interest of the country
as u whole, and the consumers form a very large part of it. I have no hesita-
tion in saying that in view of the world attitude today and the factors that
bave come into being Government will specially look into this question if it
is found that this question has not been looked intd in the past. I think the
#ime has now come when in assessing whether protection should be given we
should not only consider the factors whish have come out as a result of the
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Fiscal Comnmisgion report Lut also take steps to find out whut we can do in
the interests of the consumers as a whole, the working classes and the industry.
And I hope that with this explanation the House will accept the Bill in the
present form. 1 have said that it is merely an empowering legislation, which.
gives power to Government to pass it by executive order for a short period of
time.  And when responsible public opinion grows in the country und is
ventilated more and mcre, there is no danger of the kind which miy Honour-
able friend fears.

Dr. Sir Zia Uddin Ahmad: Then why is it proposed to take away the
power of the legislature?

The Honourabie Dr. 8ir M. Azizul Huque: [ aum not doing it. This session
ends on the 18th April and 1 do not know when the House will meet next. n
tha meantime during the interim period if we want some power and Govern-:
ment consider it necessary to immpose it we will do it by executive order. If
Government find thoy can wait, they will not do it. But we will do it if

necessary and as soon 8 the House meets we will bring in the proper legisla-
tion aud get the sanction.

Dr. 8ir Zia Uddin Ahmad: Then whv not have it that as soon as the
House meets the additional duty which has been imposed ‘will automatically
stop? .

The Honourable Dr. Sir M. Azizul Huque: That is an ugreed amendment
which I nm going to acecept.

Mr. President: The question is:-—

“That the Bill to enable the immediate imposition of protective duties of custums on-
imported goods be taken into consideration.”

The motion was adopted.

Pundit Thakur Das Bhargava (Ambualn Division: Nou-Mubammadan): Sir,
T move:

Thai in sub-clause (1) oi clause 3 of the Bill—

(i) after the word 'is’ where it first occurs and before the words ‘of opinion’, the-
words ‘after consultation with the Standing Committee for Commerce’ bLe inserted; and

(ii) after the word ‘may’, the words ‘and if such recommendation is ccncarred in by a
resolution of the Standing Ccmmittee for Commerce shall’ be inserted.”

In moving this amendinent I have a twofold objeet. 1I'irst c1 all I wish
that as soon as a recommendation is made by the Tariff Bourd, the Central
Government should take the Standing Committee for Commeree into con-
fidence, convene a meeting and know their mind. Secondly, if that Stunding
Committee is of the view that pretection is necessary and agrees with the re-
commendation, the Central Government will huve ne power to refuse protec-

tion to the industry. In case the Standing Committee does not agree, Govern-
ment can still grant protection if they so desire.

That is the sum total of iy proposal as mude in this amendment. 1 con-
sider that the Honourabie the Commerce Member hus made out n very good:
case for certain powers being given to the Central Government and the Stand-
ing Comumittee for Commerce, I for one do not agree with those who say that
protection is uunecessary cr that it should be hedged round with such restric-
tions as to become useless in providing conditions conducive to tle growth of
industry. I beard with some pain the speech of my Honourable friend Sir
Zin Uddin Ahmad : 1 have read the Fiscal Commissioner’s report and I have also
with me the report of the Industrial Commission of 1916-18. All those re-
commendations were to the efect that if certain conditions were fulfilled pro-
tection must be given.

Mr, Presidens: Order. order. The motion for consideration having been:
agreed to, which means that the principle of protection is accepted, the ques-
tion of desirability or otherwise of protection should not be discussed again..
The Honourable Membe+ should spesk on the amerndment.
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Pundit Thakur Das Bhargava: Then | take it that the only question is as
regards the machinery for dealing with u situation which might arise when
the House does uot sit in sossion. With regard to that my complaint is not
thut Governmnent have given protection in undesirable cases. My own fear is
that Government are not doing enough and will not give she protection which
the industry shall require und they are not keen enough to protect the
industries of this country. 1 know the past record of this Government; I know
how this Governtnent has been behaving in the past-and 1 am extremely
apprehensive that in o cuse where the interests of Indiu will clash with the
interests of Great Brituin this Government will be unable to do the needful.
The Honourable the Cemmerce Member has just given the example of sugar
in (reat Britain and how a great amount of money was spent in Great Britain
even when sugar could be had cheaper from other countries, becuuse sugar is
un essential article of subsistence. May I know from the Honourable the
Commerce Member kow ke would behave if there was an invasion of India?
Huave we got aeroplunes and other weapons of warfare here? Have we got
heavy industries here? We know from the past record of this Governmens
that even during the war-tiine when there was opportunity to build heavy
industries and there was an occasion to do much for the development of
industries in this country, they did not do anything worth the name. Some-
time  back o committee (Iumphrey's Committee) was sppointed 7 which.
veported that locomotives cculd be produced in this country and a stert could
be made within 15 to 18 months of the Report. The Report wus made in
1940, and during these scven ycurs no effort has been made in that
direction. 1 am very inuch apprehensive that in regard to certain
other industries also, where British interest will eclash with the
interests of India, full efforts will not be wmade by this CGovernment
to protect the industry, and therefore T have proposed in this smendment
that where the recctninendetions of the Tariff Board are in accord with the
Resolution of the Standing Committee for Commerce, the Goverrment should
not be given powers to veio down the recommendation.

It will be said that this Standing Committee for Commeree is only an
sdvisory committee. We find on puge 96 of the Manual of Business:

“‘The following suhjects will be laid befors the Standing Committees :

(ii) Reports of - Commnttees .and Commiesioner (not incll:ging unpublished  reporta ef
departmental committees) on which the Indian Legislature is not adejusately represented.”

From the assurunce given by the Houourable the Commerce Member it is.
now clear that the Standing Committee for Commerce will be cousulted in
matters like these. But then this House hus got its own responsibility in the
matter. In questions reluting to protection this House has to look to the
interests of the consumers, the producers as well as the capitalists and the
industry itself, and the House should not divest itself of its 1espousibility in
the matter only by providing that the Standing Committee for Commerce may
be consulted. The House will be well advised in iusisting that the powers of
this Housz be delegated for this interim period to the Standing Committee for
Commerce, und its recommendations will have a binding character instead of
an advisory character. It may be said that in the constitution of any other
country an advisory body of this nature will not be found tc possess such
powers, but I may say that we have got an irresponsible executivae. In no
other country do we find un executive of this nature, an =xecutive which has
no guts to stand aguinst the pressure of British interests. We have seen in
the past and our experience cf past hundred years so far as the Government of
India is concerned shows that where there is a clash in our interests and the
interests of Grent Britain, this executive has always decided in favour of Great
Britain. : .

Babu Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
Hear, hear!

B‘l:rh.i Honourable Sir Archibald Rowland (Finance Member): In favour of
ihar
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Pundit Thakur Das Bhargava: 1 have not understood the joke. I do not
kuow whether it is a joke at all, but I can submit one thing: We know how
the Government of India acted before the appointment of the Fiscal Commis-
sion and the Industrial Comnmission. The doctrine of laisséz-faire was adopted.
All our industries were ruined by the Government of India. My Honourable
friend mentioned caustic soda. Caustic soda can be had in this country for
the mere collection, for the mere asking. If you had not taxed salt, and
allowed free munufacture of the parent substance salt you would have got
many industries in this country, and this country would bhave been in the
position of exporting rather than importing. Even afterwards, I remember,
when the protection was given to steel industry, to sugar industry and to cloth
industry, steps were taken to see that the interests of Great Britain were
protected at all times. For instance, when protection was extended to cloth,
I remember that a recommendation. was got made that as in regard to fine
-¢loth, the machinery could not be had in England, and fine cloth could not be
manufactured in India. What is the present position? If any industrialist
takes into its bead today to establish some national industry which would
.compete with the industry in England, there are many obstacles in the way
First of all, he shall have to apply to the Government of India in regard to
-capital issue, and he will be told in reply that in ‘national interest’- he is
not allowed to go in for such industry. Then with regard to muchinery Govern-
ment has the right and power to see whether the right type of muchinery can
‘become available to himn or not. He cannot get machinery from any other
country except thosc in sterling area. Even today such hurdles are there in
India that nobody can do anything in the matter. In fact I have never found
the industries in this country in such a helpless situation as they are in today.
Nothing can be done except through Government and the Government sit
tight on every matter in which the interests of Great Britain sre involved. 1
-can understand that the Hconourable the Commerce Member will do his very
‘best in regard to Indian industries in which there is no clash with the British
interests, but I am very dcubtful if he will be able to do the.needful in the
-case which I have mentioned iug{ now. Therefore, T submit that the House
will not be discharging its duty properly if it does not insist that in regard
to industries in respect of which there is concurrence between the recom-
mendations of the Tariff Board and the Standing Committee for Commerce.
the necessary protection should be given, and the Government of India should
not be given powers t: veto down the recommendation. In all other cases it
depends on the view of the Central Government whether they give protection
or not. After all it is a matter of months only because as soon as the House
sits we will see whether protection is to be given and all the matters will come
‘before this House. For this interim period I wish that in regard to these
matters there may be no discretion with the Central Government to deny
protectioa to any industry which is wanted by the couniry.

Mr. President: Amendment moved:

“That in Sub-clause (1, of Clause 3 of the Bill :—

(i) after the word ‘is’ where it first occurs, and before the words, ‘of opinion’ the words
‘after consultation with the Standing Committee for Commerce’ be inserted; and

(ii) after the word ‘may’, the words ‘and if such recommendation is concurred in by a
resolution of the Standing Committee for Commerce shall’ be inserted.’

The Honourable Dr. Sir M. Asizul Huque: I have no hesitation in giving
an assurance that such matters will be placed before the Standing Committee
for Commerce, but 1 certainly feel that an amendment of thia character is
one which should not be on the Statute Book. I give this assurance that every
case will be placed before the Standing Committee for Commerce for their advice.
and I do hope that on that assurance my Honourable friend will find reasons not
2o press this amendment.

Pundit Thakur Das Bhargava: Sir, I beg leave to withdraw the amendment.
The amendment was, by leave of the Assembly withdrawn.
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Mr, President: The question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Sri M. Ananthasayanam Ayyangar: Sir, I beg to move:

(1) “That in clause 3 of the Bill, for the words ‘As soon as may be after’ the words
‘During the session of the Central Legislature next following the dite of’ be substituted.”
sad

(2) ““That in clause 3 of the Bill, the following Proviso be added, namely :—

‘Provided that where for any reason a Bill ag aforesaid is not so introduced, the
notification shall cease to have effect on the expiry of two months from the termination of

the said session’.”

This is not an amendment of any importance except that it makes it obli-
gatory on the Government to introduce a measure ratifying the protection already
given during the off season as soon as the next session is held. In case that
matter is not brought within two months after the close of the session of the
Assembly, the notification should lapse ipso faoto. ‘

The Honourable Dr. Sir M. Azizul Huque: I am prepared to accept that.
Mr. President: I shall now put the two amendments before the House.
Amendments moved :

(1) “That in clauge 3 of tke Bill, for the words ‘As soon as may be after’ the words

' 'Dl;l‘ing the session of the Central Legislature' next following the date of’ be substituted.”
an b

(2) “That in clanse 3 of the Bill, the following Proviso be added, namely :—
‘Frovided that where fcr any reason a Bill as aforesaid is not so introduced, the
notification shall cease to have effect on the expiry of two months from the termination of

the said seasion’.

Dr. 8Sir Zia Uddin Ahmad: I followed the oration of the Honourable the
Commerce Member. I wish that that oration had been delivered to an audience
of 5,000 persons. But it was not the kind of speech I would very much like to
hear. We had two issues before us. The first was that of protection—whether
that should be given for the benefit of the capitalist or should it be given for the
benefit of the people.

Mr, President: Order, order. Is the Honourable Member attempting to
speak on the policy?, He has to speak on the amendment.

Dr. Sir Zia Uddin Ahmad: I am talking on the amendments. I am finished.
That was discussed at great length. He avoided the real issue which we
objected to. He is taking away from us the powér of legislation though my
friend’s amendments have placed some restriction. But the Executive should
never have power of taxation without previously consulting the Legislature.
This is an issue over which I have had a fight and my friend said nothing about it.
This power of the Legislature is like a sacred trust and he is now wanting us to
agree to his proposal and cut our throat. I say, how could we possibly give
away the power we possess of imposing taxation, whether as a protective duty or
anything else, to the Executive because in one case it may be all right but in
the other case it may not be. Remember the story of the fowl. The fowl died
and the owner began to weep. There was a gathering of people and they
enquired what had happened. They said why so much crying over a fowl which
cost only eight annas? The owner replied that it was not so much the fowl
that was lost, but the thought that it may be a member of the family to-morrow.

Likewise here. Once you have given away the power of taxation, tomorrow th.
Finance Member will come and say

The Honourable Sir Archibald Rowlands: That is a foul slander on me.

Dr. Sir Zia Uddin Ahmad: The real issue is that he is wanting us to sign
our death warrant and to give the Executive power of taxation which the Legis-
lature alone should have. This is just omitting the real issue and going on talking
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all kinds of irrelevance. This is the work of newspupers and editors and
correspondents. But I thought in the House we talked of actual facts. Of
«ourse in the case of these newspaper writers (L am not talking of these gentle-
men here), I have heard a good deal of the Aligarh affuir but the real thing is
that the shopkeeper shot the customer with two shots. This was not mentioned
by any newspaper... This is the real issue. 1 think we should lay down certain
conditions under which we can give this power. My friend has said that this
should be operative for a certain time, that is two months after the next meeting
.of the Assembly. But the next meeting may not be for another year. In that
case it may operate for a year. Secondly, nothing should be done without con-
sultation with some representative of the legislative body, that is the Commerce
‘Committee. If this Committee agrees with the recommendation of the Tariff
Board, then it may be imposed for a temporary period and should be ratified as
soon as the Assembly sits.

Mr. Leslie Gwilt (Bombay: European): I do not wish to oppose this amend-
ment but 1 do want to reiterate the point I made during the first reading. I
agree with' my friend, Sir Zia Uddin Ahmad that if we pass this Bill what we
are doing is to allow a very considerable amount of authority to pass out of t' e
nands of the Legislature into the hands of Government. The Bill as it stands
permits the Government to impose a tariff on the recommendation of the Tariff
Board but without the sanction of the legislature until such time as a Bill has
been presented before the House to give sanction to the action Government have
taken. I think that is bad enough. Now what the amendment seeks to do is
to permit a state of affair where a Bill may never come before the House at all,
and I would reiterate the point that I made on the first reading and that is this-—
and perhaps I could illustrate it a little more clearly by giving an example, let
us say, of kerosene lamps. Supposing a manufacturer puts a case to the Tariff
Bo&rg that he can manufacture kerosene lamps in this country at a rate cheaper
‘than they can be imported: The Tariff Board then, Sir, imposes a tariff of
possibly 100 per cent. It may well be that an importer has a large shipment of
lamps on the way. He pays the duty. He then tries to sell those lamps and:
‘the chances are that when the prospective consumer finds that they are substan-
tially more expensive than lamps he has been in the habit, of buving in the past,
he will hold off from making a purchase for a time. There is a session of the
Assembly and a Bill as envisaged in this Bill does not come before the Assembly-.
Two months after the Assembly is over for some reason or other and as envisagéd
in this amendment, the duty is withdrawn. In the meantime and through
‘another importer there may have been another shipment of lamps coming n
‘the country. The first importer will have paid a very heavy rate of dutv: the
second importer will not have paid that rate of duty. The first importér thus
will be very heavily penalised, unless Government are going to hand him back
‘the duty and T take it that they are not going to do so. I feel therefore that it is
obligatory on Government, if they are going to exercise the powers they are
to be given under this Bill, to bring their case subsequently to the legislature
because T feel that the legislature is the only body that can have a check on the
Tarift Board. T do not wish to be misunderstood as criticising the Tariff Board.
They are a perfectly reasonable and responsible bodvy of men but on the other
hand, if they recommend a duty and Government exercise their powers under
this Bill. T think the legislature should have the opportunity of knowing the
reason why.

N Mr. Abdur Rahman Siddigl (Calcutte and Suburbs: Mubammadan Urben):
Mr. Presrden_t. T had no intention of intervening in this debate but having been
brought up in the traditions of the counterveiling excise duties on textiles 1
welcome the word protection whenever I hear it. The duty of the legislature
should be to lay down the policy and it should be the duty of the Executive to
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varry out that policy. What 1 have not been able to understaud is why should
ithe Honourable the Commerce Member have surrendered so badly to criticism
and given in at every turn. There is_the Tariff Board und there is the Standing
Committee of the Commerce Department. They will come into contact aud
probably clash with each other at every turn. The point I would like to impress
upon my Indian colleagues in this House is that if what people say is likely to
come true, then the Committee that will control the Tariff Board as well as the
Executive will be of a representative character and not of the type of irresponsible
Government that we have today. Therefore barring cases of the exceptional
type to which reference was made in the speech of the Honourable Member
wha preceded me I am inclijped to the view that we should welcome anything
that helps our industry to receive protection provided it does not interfere with
the international market and therefore the concessions already given by the
Honourable the Commerce Member should help us to assist him in doing the
best he can. T therefore am happy to support the amendment, which the
Honourable Member to my right has moved. There is nothing in it which goes
agginst the promise or the assurance which the Honourable Member has already
given that in two months as saon as the Assembly meets again, the action taken
by the Government would receive legal sanction.

Mr. Manu Subedar: Sir, I want to refer to one or two misconceptions on
this issue. The whole question is that having decided as we have done in accept-
ing the principle of the Bill that protection should be given not in the interest
of any particular section, but in the interest of the country as a whole, the im-
portant issue is that protection is like medicine to a patient. Having decided
that the patient should survive or be kept alive, it is very important that the
medicine should reach the patient before it is too late and from that point of view
I feel that the position taken by Government in clause 83 was quite reasonable,
except for constitutional purism and except for extra caution that the Executive
Government do naot abuse the powers which are placed with them.

Though my Honourable friend the Coinmerce Member showered a few Howers
on me, 1 did not find myself in such a serious disagreement with most of his
speech us to justify the flowers which he handed me. But 1 do feel that if
protection is decided upon, it is not because it helps the capitalists us my friend
Dr. Zia Uddin Ahmad repeatedly suys but because it keeps the industry alive,
because it keeps emplovment going, because it produces commodities which are
uecessary for security reasons in this country and in some cases because it is only
under those conditfons that these commodities could be produced, in case the
toreign supply of it is cut off for any reason. It is therefore not one particular
issue, all the interests are concerned and I take it, as the Honourable the Com-
merce Member read out in the references which he quoted, reference to the
Tariff Board and general references, that it is not a single specific issue which
will be considered by them. It will certainly not be the question of dividends

to the industry. Which industry approaches the Tariff Board? Not one which
has . . .. .. .

Mr. Pregident: I am afraid the Honourable Member is going into the whole
question of protection.

Mr. Manu Subedar: I:am on the issue of timelyv help being given to the
industry. It is the question of timely help to which T will keep the irsue more
restricted . . . . .

Mr. President: The issue in the present clause and the amendment is that

the legislature must have control. The other issue which the Honourable Mem-
ber is trying to raise relates to clause 2. That has no concern with this clause.

Mr. Manu Subedar: Clause 2 is referred to in this section and the Bill as a

whole does involve the giving of timely assistance. But I will try to confine
myself to the very narrow issue of this section.

Mr. President: That ie right.

*
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Mr. Manu Subedar: I was saying that the medicine should reach the patient
in time to keep him alive. Whatever your motive may be in keeping him alive,
the medicine should reach him in time and therefore this section is perfectly in
order but my friend is improving on it and I would like to support him.

I would deal with only one point which fell from my friend Mr. Gwilt, vis.,
the position of the importer. I do not say that the importer alse is not one section
_of the community, one*whose interests should not be considered when all other
interests are being considered ,simultaneously. But I do say that an importer
takes the risks of his trade. If after an importer impports his goods the tariff is
increased, he makes a profit on his previous import. But if the tariff is dimi-
nished after he has imported he loses on his geods. This is the normal risk
attaching to the import tradé and T do not see any method by which the legis-
lature can provide for meeting contingencies of this kind, when the whole issue
lies between the time of one meeting of a legislature and another. The issue
is not much longer and s T do not see any means by which the legislature can
provide to deal with, specific issues affecting individual importers or importers
whose shipments are on the seas. Therefore T feel that the clause which we have
got is in order and the amendment which is made to it just imposes that degree
of consultation with the Standing Committee of this House which I consider
necessary. . . A

Sir, T support the amendment.

[At this stage, Mr. President vacated the Chair, wnich was then occupied by
Mr. Deputy President (Sir Mohammad Yamin Khan)]

The Honourable Dr. Sir M. Axizul Huque: 1 have only to say this that I
have no objection to accept the amendment if the House desires it. But if my
Honourable friend looks to the Section itself he will find that a statutory manda-
tory duty is being put upon the Government, and I cannot conceive of any
Government, even under existing conditions, failing to discharge that duty
which is mandatory under the statute. The duty is that:

“As soon as may be after the issuwe of a notification under sub-section (1) of section 2,
there skall, ..... be introduced in the Central Legislature,’’

And there is no alternative. They must do it. If any Government does
not do it, it is & matter which can also be adequately dealt with even under the
present constitution. This Bill proposes to impose the executive
action binding. It is only up to the state that a segsion can meet
that this is required.

As far as the first amendment is concerned, ‘‘As soon as may be after’’ is
an ordinary legal phraseology in general terms. My Honourable friend wants
instead : ‘‘During the whole session of the Legislature next following the date of’".
I bave no objection to it. But as I read and interpret it, it is wholly unneces-
- sary. I still hope that my Honourable friend will not press the amendment in
view of the explanation that Government have gbsolutely no intention of flouting
the Legislature, that Government propose at every stage to bring up the matter.
And the fact that I have brought this Bill at the instance of a suggestion mada
in the Standing Committee by the other side ought to be enough to show that
we are anxious to do our best in the matter.

Mr. Gwilt’s point has been met by Mr. Manu Subedar quite ably.

I have to reply to the last point. I am sorry I.cannot reply to Bir Zia Uddin's
very businesslike and relevant speech. But if he were here I would have said
to him:

4p. M,

‘“Would some power giftie give us
To see ourselves as others see us’’
As I said, I have no objection to accept the amendment if my Honourable
friend presses for it.

8ri M. Ananthasayanam Ayyangar: I do, and I request my Honourable
friend to accept is. .
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Mr. Deputy President: The question is: “

“That in clause 3 of the Bill for sho words ‘As soon « 88 may b,e after’, the w'(')l'dl
“During the session of the Central Legislature pext following the Eate of’ be substituted.

The motion was adopted. -

Mr. Deputy Presidept: I have to put the other,amendment. The question
is: o .
(2) *“That in clause 3 of the BiM. the following Proviso be added, namely — .

‘Provided that where for any reason a Bill as aforesaid is not so introduced, the
Datification shall cease to hyve effect on the ‘expity of»two months from the terminatiom
-of the said seasion’.” y K v

A X
S

The motion was adopted. o
Mr. Deputy President: The question is:

““That Clause 3 as umende! stand part of- the Bill.”

The motion was adopted. "
Clause 3, us ameuded, was added to the Bill.

Mr. Mann Subedar: With reférence to Clause 4, may I ask the Honourable
the Commerce Member to explain sub-section (2) which is not at all clear. It
U :

“‘Such rules may prescribe the conditions subject to which any goods shall be deemed
‘%o be produced or manufactured in a particular country for the purposes of this Act.”

What is the nature of these rules which will be made?

The Honourable Dr. Sir M. Azizul Huque: If my Honourable friend will
gee Cluuse 2 he will find:

“The Central Government may, by notification, in the official (Gazette, imposc on ol:{
.m«p, produced or manufactured in any country. outside India and imported into Briti
ndia.’’

Therefore it is necessury to get that power under Clause 4 by which this rule
may be given effect to.

Mr. Manu Subedar: Then, Sir, I want to speak on it.
Mr. Deputy President: Mr. Manu Subedar.

Mr. Manu Subedar: I quite understand the difficulty that goods may be
imported into India from one country. But they may not be goods actually
prepared there. They may be just assembled there and they may be coming
from a particular country or a particular direction, but the real origin may be
different. They may be mis-branded or mis-named and I can imagine many
eiroumstances in which it may be unecessary for the Government of this country
%0 act and to make necessary rules. I want to know from the Honourable the
-Commerce Member whether it is contingencies of this kind which he has-in
mind or whether there are others. -

The Honourable Dr. Sir M. Aszizul Huque: I think a power like this is

ally put in to deal with any exigency that may arise in the course of action.
‘g I find—as far as I can read the section of the law—that at one stage goods
4mported from country ‘A’ actually come from country ‘B’, there will be the
‘power under the rule-making clause to deal with it because it is in fact a fraud.

Mr. Manu Subedar: Will mv Honourable friend also have power to deal
with certain type of goods being dumped in this country at a price which he
does not consider satisfactorv? Because, the rule-making power, as I see, is &
general power, and if it is a general power I do not object to it, but & only want
the power to be exercised timely.

The Honourable Dr. Sir M. Azizul Huque: On that point I am not able to
-speak clearly till T have that matter examined.

Dr. Sir Zia Uddin Ahmad: One question is not quite clear to me. What
‘would be the relations of the goods produced in Indian States and brought to
British Tndia? Will they be treated as if they were manufactured in British
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inaia, or wul they be treated as U taey were wauutactured outside British India
aud tne custows duty collected? ‘Lhis rejation between the lndian States and
British India is a very difficult relation as far as Gustoms duties are concerned.
We bLave scen a yumber of cases bf goods belonging to ludian States being
smuggled aud brought to British India and no satisfdctory solution bas yet been
obtained. 1 would like € know how this will operate- with regard to the transfer
of geods from Indian States to British India and vice versa.

. The Honourable Dr. 8ir M. Azizul Huque: Herp also it is very difficult for me
to speak clearly without a detailed examination of the point. I can quite visualize
a case in which a man statts a factory in an Indian State, does not pay any
income-tax, employs children, takes other dubiéus steps and yet comes to
British India and competes with the Indian market. But, without further
examination I cannot say anything on that. I will have that point looked into.*

Mr. Deputy President: I may point out to Honourable Members that in the
last one or two days.l have been allowing this procedure of cross-questions on
the Bills. One Honourable Member gets up, then he has to reply. Then,
another Honourable Member gets up, and then he has to reply. This is not really
the proper procedure. In the interest of having the Bill and its provisions fully
thrached out T have given full latitude, but T think this shall not be followed by
the Honourable Members. If Honourable Members make their speeches, then
t;e Government Member has to reply, and then closure—no more speeches after
that. ‘

The question is:

“That Clause 4 stand part of the Bill.”

The motion was adopted.

Clause 4 was added to the Bill

- Clause 1 was added to the Bill.

The Titie and Preamb'e were added to the Bill.

The Honourable Dr. Sir M. Azizul Huque: I move:

““That the Bill, as anended. be passed.”

1 am thankful for the response which 1 got from the different sections of the
House. 1 also thank very much Sir Zia Uddin Ahmad for giving me instruction
as to what a speech should be, namely, businesslike, methodical and not in the
fourth dimension of space. I shall conclude with this: I think my friend Dr. Sir
Zia Uddin Abmad should also remember a few lines of the Scotch poet—

‘'Would some power the giftie Five us,

To see ourselves as others see us !

Mr. Deputy President: Motion moved:

“That the Bill, as amenaeJ, be passed.”

Mr. Manu Subedar: Sir, I would like to complete that point which the
Honourable Leader of the House said on the third clause was not quite relevant.
I was on the point with regard to the protection; in order to disabuse the general
idea that protection is asked for by those industries which are extremely pros-
perous and which pay high dividends. I want to inquire whether industries
coming to the Tariff Board are concerns which have been paying 5 or 10 or 20
per cent dividends, or whether they are as a rule those which have already lost
& little and who have a very serious apprehension that they will come to more
serious loss. What is the effect of this more serious loss? That the industry
will be. liquidated, that the concern will stop producing, because if producing
means more loss you cannot go on producing; and if that happens not only the
capifal invested in it is lost, but the employment of the workmen who sre con-
cerned with it is gone, and the nucleus of trained labour is all dissipafed and
when the countrv wants those goods again they are in difficulties. In facB, no
more appropriste example could have been given than the one which the Honour-
able Commerce Member gave with regard to cigarettes, when the Scissors peopla
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brougt it down to one unua a packet, and in the course of one year killed the
factory in Kuugpore, the distract rom wnich L smiuk wy iriend haus . . . . .

The Honourable Dr. Sir M. Azizul Huque: No; 1 am sorry; 1 do not hail frown
Rangpore. :

Mr. Manu Subedar: Anyway, trom the Rangpore district whose tobacco 18
80 well known—I was told that the bulk of the Burma chéroots (of which I was
very fond) were made from the Rangpore tobacco—the tobacco went to Burma
and they made the Burma-cherovts. Anyway the whole point is this: the
Honourable Commerce Member explained it, but it seems to be necessary to say
it over and over again—the-whole point ig that the keeping alive of certain
industries in this country and the preventing of their going under and closing
down is an objective of public policy which is fixed, not in the interests of any
particular section, but in the interests of all. If that was not so, the situation
would have been very different. I do not say that for that reason when a Tariff
Board examines it, they should not balance all the considerations. I do not
say all the interests should not bs represented; I do not say that a fair wage
clause should not be put into the arrangement when protection is offered to any
particular industry. But let us consider this: does this country wish to remain
hewers of wood and drawers of water? Do you want industry to produce goods.
the want of which you have felt during the war time by the foreign supplies"
having been cut off completely? Do you want to keep as a matter of security
some elementary industries in this country. or do vou want all the new concerns
and fhe new industries which have grown up during and through the demand of
war, to go under and that we should resume the original position bv which wa
import the bulk of our requirements and we grow raw materials and export them?
Ts that the conception of this country’s future which any set of people in this
House have, or is the other conception which we have now realised, that the
most important object is not so much production but maximum employment®
Do we want the largest number of people to have their self-respect and to have
the reward for their labour and do we want to create scope for all the millior
who are not at present employed or who are semi-employed? And if we want
to do this, then a certain amount of rapid industrialisation is what is indicated,
at all events, in order to enable us to produce even for the handicrafts all those
tools, all the hand machines and all the other things which only factories can
produce. . After that we can add to the handicrafts of the people; we can add
to the earnings of the village artisans who help their crafts, and generallv see
that there is a well balanced plan by which side by side with factories the largest
number of the rural population which is unemployed or under-employed at pre-
sent gets work and gets what is more. the wages and gets what is most important
of all, the self-respect which comes from the reward of their own labour which .
is given to them. If we are seeking these opportunities, then our efforts should
be to have a well-balanced plan involving the protection of such efforts as have
grown up in this country. The great tragedy of this country is that we wern
a very highly skilled people at one time. We are a country largely of unskilled
populationnow . . . . ..

The Honourable Dr. Sir M. Azizul Huque: Question.

Mr. Manu Subedar: Millions in rural areas are unskilled; and the task is
to change these millions of unskilled persons into skilled persons. to change as
quickly as possible as large a number as possible, and to have a ceneral and
an all embracing plan in which factorv tvpe of production in industries of the
type which we have alreadv developed. forms a verv immnortant part. There-
fore, T sav that it is high time that we drop some of the old slogans with regard
to this matter: everv time protection is mentioned, our European friends will
eome un with the consumers’ interest: every time the consumer js mentioned.
thev come un with the prices issue: everv tima romething elge is mentioned thev
come 1n with come other set irsue. All this has heen known tn ud. Wae ara
finding them out: and T trust that this country is no loneer goine to he sent from

.
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piilar to post aud going to have vague ideus of what it is doing, not being quite
sure whaut it is doing. Lt us be quite certain what we are about and in that hght,
I hope the plans of the Goverument are being developed and if they are not deve-
loped now, I am confident, that as soon as the Government changes, plans.
will be developed; and once those plans are developed, it will all go according
to that schedule, namely, the. maximum of production iu this country increasing.
the national income, and the maximum amount of employment. Therefore I
feel that while the powers sought in this Bill are correct, the misapprehensions
and this Government’s propaganda with regard to their protective policy and
with regard to the comments on that protective policéy which haye come from
several parts of the House and outside~for propaganda in this matter has not
been quite so successful. I trust the Honourable Commerce Membet will take-
occasions to explain the policy as he did indeed on this occasion, in reply to the
debate on the second reading. 8ir, T support the Bill.

Dr. Sir Zia Uddin Ahmad: Sir, during the debate, three different issues
were raised. The first is whether India should be industrialised or should remain
a country produciug raw materials. There is only one answer to this question
and that is that India should be industrialised. Tnere is no difference of opinion.
on that.

The second thing is whether the development of industrialisation should be:
within high tariff walls. Here we have a difference of opinion. It is not neces-
sary to have very high tariff walls for the development of industries. There are
better methods of doing it. As my friend, Mr. Manu Bubedar pointed out, we-
must keep in mind the maximum amoumt of employment and also not raising.
the prices for the consumers. These are the two points that we have to keep in
mind.

But the third issue on account of which I object to this particular Bill and.
which has been very tacitly acquiesced in by my frieuds to the right is this. 1
do not wish to hand over the power of taxation, which is an exclusive right of
the legislature, to the executive. This is the thing to which I objected and 1
will continue to object; and of c¢ourse I do not want to attribute any motives;
but I cannot understand how my friends on the right have accepted this prin-
ciple, that the power of levying protective duties should be handed over to the-
Government. I understand that the Tariff Board as pointed out by the Honour-
able Member is a very good Tarift Board. We have absolute confidence in the-
Tariff Board. But we cannot give away our power which we enjoy. Today it
is a small Bill. What happens tomorrow we do not know. Therefore this parti.

cular power we should not give, at least T am not prepared to give, under any
condition.

B8t M. Ananthasayanam Ayyangar: This Bill does not empower the Govern-
ment for all time to come. It restricts the scope of the operation till the 81s§
day“*of March 1949—only three vears and not more. Certainly we are in favour
of the principle that powers of taxation ought not to be given away to the execu-
tive. That is why we have hemmed in this power with a restriction. After all
the powers that they exercise will not be for more than six months at the most.
8ix months will be the maximum amount of interval. Though tariffs have been
provided in the varlous schedules power is given to the Government to decide
from time to time what the value of the goods that come in are. It is also
provided in one of these sections of the Tariff Act that if some other country
tries to dump its goods into this country and sell it below the market price, as a
result of the subsidy it gets, then the tariff values can be increased, on which the
tarift can be impogsed. Buch power has been given from time to time to thn
executive and it is not doing much out of the way if we clothe the executive with

this power. Tn the exceptional circumstances of the case, we have got to see
_$hat our industries are protected. : '
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1 would like the Honourable Member to give me information about tae glass
industry. It has been repeatedly requesting the Government to protect it. it
is one of the items which have goue to the Taritt Board aud which the Tariff
Board is considering. 95 per cent of the raw naterials are available in this.
country. One or two items such as soda ash alone are not produced in this
country and it has to be brought from other countries. Unfortunately the pre-
vious members did not take the same view as my Honourable friend with respect
to the protection of industries in this country. They very often set one member
against another. 1f one talked of the industry, they would ask—what about the
consumer and others. In this way, they have been playing one off against the-
other. If the industry is protected and it progresses, then the country as a
whole progresses and it will be a question for the future as to whether a particular
industry should be nationalised or not.

As regards clause 4, I have some doubts. That requires some clarification..
It says:

“In particular and without prejudice to the generality of the foregoing power, such
roles may prescribe the cornditions subject to which any goods shall be deemed to
produced or manufactured in a particular country for the purposes of this Aot.”

We are talking only of goods manufactured or produced in this country for-
which protection is given. We are not making a difference between one country
snd another in relation to the goods coming into this country from foreign count-
ries. It is not a question of Imperial Preference. Why this kind of language:
is used there, I am not able to see. If in the case of an industry like the glass-
industry where 95 per cent of the raw materials are procurable in this country-
and only 5 per cent is not available, if the Tariff Board makes a recommendation
that it should be protected, is it open to the Government under the rules to say—
this does not require protection. Why should it be necessary for the Government
fo make rules to find out whether a particular industry deserves protection or not,
it the Tariff Board makes a recommendation for protection. In either case, it
is not happily worded. T therefore seek some enlightenment from the Honour-
able Member on this point.

The Honourable Dr. 8ir Muhammad Asizul Huque: I do not propose to take-
much time over this. My friend has raised a question which I dealt with. I am
afraid it will not be possible to give a very detailed interpretation until I have
the actual facts but I shall certainly consult him privately and discuss this matter -
with him.

As regards my friend Dr. Zia Uddin, I would only say'this. He has stuck -
to his theory. Many theories, particularly political theories, have done great
harm, because they are taken irrespective of the realities anfl we have seen in .
the political history of this country how political theories which are very sound
in books are not applicable to social life and I think the sooner my fnqnd leaves
his theory and comes to face the realities, it will be better. The doctrine of the
majority, which is one of the theories in politics, has been found to be wholly
impracticable in dealing with democracies of today.

While I agree with everything that my friend Mr. Manu Subedar has said, .
I do not agree with him that this country is full of unskilled workers. India is
one of the countries where skilled labour, particularly in the cottage industries,
is probably unique in the whole history of economics. There is no country in the
world where you will find such artistic finish as is done by the cottage workers?
Can vou say that they are unskilled men? They may be unskilled from the
point of view of the modern machine. From the point of view of real skill shown
in art. industrv and culture, the cottage worker still stands as the supreme
example of what skill can do in industries. T am supported in this by the facé
that throughout the war the Bevin boys who went to England, with absolutely
no training whatever, picked up the most accurate knowledge of the machines
within the quickest possible time, T know that and T have seen quite a lot of -
their work. Anyway even in industries you will find how quickly a man is able
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to pick up the techmque of the thiug. ‘L'herstore I will certainly not allow iy
friend to go unchallenged ou that point. ludia has got millions of unskilled
labourers, as every country must have. There are also millions of skilled work-
men in this country. Sometimes 1 was amazed to see how machines are handled .
by unskilled workers. I am grateful to the Honourable Members of this House-
for the reception that this Bill has got.

Diwan Chaman Lall: Is the Honourable Member prepared to give an
assurance to the House that he will consider the quantum of protective duty,
necessary in the case of any particular industry where protection- is necessary,
before he proceeds to give that protection.

The Honourable Dr. 8ir M. Azizul Huque: I have said that all these factors.
must be relevant to an issue as to whether protection should be given.

Mr. Deputy President: The reply has already been given by the Honourable
Member. If any member wants clarification of any point, he can put a question.

Mr. Abdur Rahman 8iddigi: [ should like to have ciarification from the:
Honourable the Commerce Member on the point of the rules to be framed under
clause 4(2). What is it that is iu his mind, when he is asking us to pass this
into law? He has reassured the Honourable Member to my right that he will
meet him in the sanctum of his otfice and explain what it means. I demand an
explanation in this House as to what is in the mind of the Government of India
when it states this point.. Are the rules going to be framed for the protection of
countries other than India?

The Honourable Dr. Sir M. Azizul Huque: It is not my idea to have a secret.
talk with my friend Mr. Ayyangar in regard to the point that he has raised.
What T meant was that he has raised a poiut which cannot be settled without.
going into details amtl T told him that I will have a discussion with him on that
point. If there is any other member who wants to discuss it with me, I shalb
only be too glad to discuss it with him also. But if there is any other Honourable
Member who wants elucidation, I will be glad to discuss it with him. The inten--
tion is to make Rules having regard to the provisions in section 2 which I already
explained.

Mr. Abdur Rahman 8iddiqi: If the explanation comes after the law has been:
passed, will he bring forward an amending Bill?

The Honourable Dr. Sir M. Azizul Huque: Certainly, if necessary.
Mr. Deputy President: The question is:

“That the Bill as amended be passed.”

The motion was adopted.

INDIAN SOLDTERS (LITTGATION) AMENDMENT BILL

Mr. P. Mason (Government of India: Nominated Official): 8ir, I move:
“That the Bill further to amend the Indian Soldiers (Litigation) Act, 1825, be taken into
consideration.”’
Mr. Deputy President this is a very small Bill and I hope it will not take up-
very much of the time of the House. I think, however I should explain the
history of the case and explain why it is that I have to come now to the House
for an amendment of the Act. The original Act was passed in 1918 and it con-
tained section 11 which provided that any time spent by a soldier out of the
country either overseas or in a special or war area, such time should be excluded
from the period of limitation in any suit which he wished to institute on his-
return on any cause of action which happened while he was away and which pre--
-judiced his right. As originally drafted that section was absolutely straight
- forward and clear and it provided that the period should be excluded in respect
of any kind of suit. In the years immediately after 1918, however when soldier.
were coming back from overseas, it became apparent that this was not alwavs:
working fairly. Cases arose in which soldiers came back and questioned s sale
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which bad been wade in perfectly good faitn and in which the buyer in perfectly
good faith had built a shop or a house ou the land. 1f the soldier tnen came back
-and exercised his right of pre-emption, he caused considerable loss to the buyer.
The Punjab Government was particularly affected as also the North-West Frontier
Province, and they suggested that suits regarding pre-emption should be excluded
from the operation of this section, This was carried out by the proviso which
now stands as section 11 which was passed in 1922. I think in the years aiter
1922, there was very little occasion for the use of tais Act at all, because there
were no soldiers cowming back during that period and its operation was never
-questioned again until the present war. It was then found that although this
proviso did operate justly in the case of land near towns or habitations in respect
«of which people wanted to put up shops it pperated rather unjustly in respect of
-agricultural land because the right of pre-emption in respect of agricultural land
is a very valuable privilege which a soldier values very highly and he did find
sometimes when he came back from overseas that the land to which he had a
right to pre-emption had been sold. Accordingly it was provided in 1944 that
there should be an exception to the proviso permitting the Central Government
to make orders which would provide that the original section would operate in
certain areas, that is to say, in certain areas, the soldier would have the right of
Pre-emption without taking into account as limitation the period which he had
spent overseas. That is the position at present. But we want to make the posi-
tion a little more clear. I must agree that the whcle process of this Act and the
varied amendments to it have heen one of trial and error, but I think we have
now got it richt. What we want to provide now is this period of limitation shall
‘be excluded in the case of acricultural land and in the case of direct descendants
of the persons selline, but we do not want that it should operate in respect of
non-agricultural land or in the case of distant relations and it is merely to pub
that into effect that this Bill has been drafted. Tt has been pointed out to me
by one of mv Honourable friends oppositfe that the Bill as drafted leaves a very
wide latitude and it is suggested that we should be a little more precise in
drafting. . We have between vs drafted an amendment which I hope he ®ill
move and which T am prenared.to accept. B8oldiers are now coming back from
overseas and thev are coming back in very large numbers at a rapidly increasing
rate and thev are anxious to get back quickly and get themselves settled auickly.
T hope the House will not refer this Bill to the Select Committee. It would
mean a long delay and T hope the House will agree to pass this Bill into law.
8ir, T move. ‘

Mr, Deputy President: The question is:

“That the Ilill”furt«her tc amend the Indian Soldiers (Litigation) Act, 1925, be tskea

into consideration.
The motion was adopted.
Mr. Deputy President: Clause 2.
. 8ri R. Venkatasubba Reddiar (South Arcot cum Chingleput: Non-Muham-

madan Rural): Sir, I move:

“That for clause 2 of the Bill, the following be substituted :

‘2 Amendment of section 11, Act IV of 1925.—In the proviso to section 11 of the
Indian Soldiers (Litigation) Act, 1825, for the words “except in such aress. aud subjeet
to such modifications if ‘any’’, the words ‘‘except where the said right accrues in such
circumstances, and is in respect of agricultural property situated in any such area’, shall
be substituted’.” .

8ir, I have read the Statement of Objects and Reasons of the Bill. I was
not able to understand what was meant by the amendment which the Government
proposed. Tt did not cover all that they wanted to. As intended in the State-
‘ment of Objects and Reasons, I suggested that in the place of the amendment
proposed by the Government, the amendment which T moved just now should
be substl.tuted so that agricultural lands .also would be included. This amend.
ment v;vlnch I lgave moved fits in with the Statement of Objects and Reasons ae
given in the Bill. T move that this amendment be adopted.
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Mr. Deputy President: Amendment moved:

‘“Chat for clause 2 of the Bill, the folloinwg be substituted :

‘2. dmendment of section 11, Act IV of 1925.—In the proviso to section 11 of the
Indian soldiers {Litigation) Act, 1925, for the words ‘‘except in such areas, and subject
to such modifications, if any’’, the words ‘except where the said right accrues in such
. circumstances, and is in respect of agricultural property situated in sny such area’, shall
be substituted’.”’ . .

Pundit Thakurdas Bhargava (Ambalu Division: Non-Muhammadan): Bir,
s0 far us the amendment is concerned, the word ‘agricultural property’ appears
-in the amendment. In the Punjab I're-emption luw, the two words that appear
are, 'lund’ or ‘village immoveable property’. The word ‘agricultural property’
does not find a place there. Now, 8ir, "agricultural property’ may mean or may
not include ‘village immoveable property’. 1 cun consider circumstances iu
which agri¢ultural property may have a meaning different from the one envisaged
by the use of word land and village immoveable property under the Punjab Pre-
-emption law. In my humble submission, the word ‘agricultural property’ will
give rise to many disputes. When & soldier comes back and brings a suit of pre-
emption i'P respect of village immoveable property he is likely to be met wita
the plea 'that village immoveable property is not agricultural property. His
house. his enclosure, ete.. are not agricultural property in the sense that they
cannot be used for agricultural purposes. 8o my submission is that these two
words have a special meaning within the purview of the Punjab Pre-emption
Act; and in order to avoid litigation it is better that the words ‘‘land and village
immoveable property’’ be substituted for the words ‘‘agricultural property’’. I
submit that this substitution should be made.

Sir. T move:

“That in the amendment as moved by Mr. Reddiar for the words ‘in respect eof
agricultural property’, the words ‘in respect of agricultural land and village immoveable
property’ be substituted.”

Mr, Deputy President: The amendment has not been given to me.

I have got to put it to the House, because I understand the other one is an
.agreed amendment. )

Amendment moved :

“That in the amendment a8 moved by Mr. Reddiar for the words ‘in respect of
agricultural property’, the words ‘in respect of agricultural land and village immoveable
.property’ be substituted.”

Diwan Chaman Lail (West Punjab: Non-Muhammadan): Sir, there is no
such thing as agricultural property in the Pre-emption Act. The Pre-emption
Act talks about two things; it talks about agricultural land and village immoveable
property. Therefore the amendment as tabled does not cover the point that we
want to place before the House.

Mr. P. Mason: Sir, this amendment is acceptable.
Mr. Deputy President: Then I will put it to the House.

The question is:

“That in the amendment as moved by Mr. Reddiar for the words ‘in respect of
-agricultural property’, the words ‘in respect of agricultural land and village immoveable
.property’ be substituted.”

The motion was adopted.
Mr. Deputy President: Now the amendment as amended is open to discussion.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, I am in favour of this enlargement of the
scope of the Limitation Act being made for soldiers who come back so that they
may get back lands or file suits for them. But I feel that agricultural land is a
“provincial subject. With regard to soldiers’ litigation, of course, we are entitled
“to legislate here. But when such litigation of soldiers appertains to agricultural
land is it open to us to make this enactment or is this legislation merely
-ineffective?
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Mr. P. Mason: It is central legislation because it concerns a central subject.
But it has been undertaken in consultation with the provinces; and furthermnre,
this proposal provides that the provisions of the Exception and the proviso would
only operate where the Provincial Government asked the Central Government to
publish a notification.

Seth Yusuf Abdoola Haroon (Sind: Mubammadan Rural): Was it at the
instance of the Punjab Government that this Bill was brought because they found
difficulty and -an Ordinance was procluimed during the war?

Mr. P. Mason: Yes, Sir. Both the Punjab and the North-West Frontier
Province were the main Provinces concerned and they were very anxious that
this should be done before the soldiers started coming back.

Sardar Mangal 8ingh (East Punjab: Sikh): Sir, I am glad the amendment
has been accepted. There is another point that I want to mention and that 1s
that this right of pre-emption is allowed here only to lineal descendants, but in
the villages it is also given to other people.

Mr. P, Mason: It is not only given to lineal descendants but also to agnates.
We have lefs that rather vague and it is covered in the Bill by the words “‘in
such circumstances’ because it will vary to some extent from province to pro-
vince, and each provinece will lay down its own rules. But in the Punjab the
intention is that it should cover agnates as well as lineal descendants.

Sardar Mangal Bingh: I should like to know whether in the Punjab the right
of pre-emption is given to those holding land in the same patti.

Mr. P. Mason: No, Sir; that is intended to be excluded. ;
Diwan Ohaman Lall: Is it not » fact that this right is given to the soldier?
And if the soldier is entitled to the right of pre-emption he gets it whether he is

an agnate or a linenl descendant or in any other eapneity? T take it that it is
only confined to soldiers.

Mr. P. Mason: As far as we are concerned, ves.

Sardar Mangal Bingh: That is my point. If he has a right . . . . . .
Mr. Deputy President: The Honcurable Member has made his point clear.
The question is:

“That for clause 2 of ithe Bill, the following Le substitnted :

‘2. Amendment of section 1li, Act IV of 1035.—In the proviso to section 11 of the
Indian Soldiers (Litigation) Act, 1925, for the words “except in such areas, and subjech
to such modifications”, if any, the words ‘‘except where the said right accrues in
circumstances, and is in respect of ngricultural land and village immovenble property rituated
in any such area', shall be substituted’.”

The motion was x.ldopt-ed.

Mr. Deputy President: The question is:

“That clause 3 as amended, stand part of the Bill.”

The motion was adopted.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Mr. P. Mason: Sir, I move:

“That the Bill, us amended, be passed.’”

Mr. Deputy President: Motion moved:

“That the Bill, as amended, be passed.”

Pundit Thakur Das Bhargava: Sir, when [ rcad this Bill and the Statement
of Objects and Reasons I understood that the intention was only.to limit the
right in cases where the pre-emptor came as an agnate. I however find that,
so far as the pre-emption law in the Punjab is cancerned, a person has got the
right to pre-empt in many other cases also. For instance, if occupancy rights
are sold the proprietor as such can pre-empt ocupancy rights and vice versa.
Bimilarly if there is a daughter’s son he in his capacity as daughter’s son ean
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come and claimn pre-emption of land which his grandfather bhas sold, though ue
is not an aguate 1n toat sense. As the provision in the Bill stands, I take it that
the full rights of pre-emption provided in the statute have been secured to a
soldier and not only his right as an agnate. 1f that be 8o, 1 am quite contens:
that the soldier has got bis full right and not a restrioted right in his cepacity
as an agnate only. '
Sardar Sampuran Singh (West Punjab: Sikh): As I understand the Bill,
in my opinion the right of pre-emaption, which ordinarily arises -an aceount of
the meighbourhood of land or owning any land in the same village or patti, has
not been considered in this Bill, for the simple reason perhaps that no legislation
is proposed for the purpose of stapping the business of selling or buyixze:f lands
altogether. If all kinds of pre-emptions could be made after the soldiers come
back from the war, I think the whole business concerning land will be stapped.
The special rights have been created only for the agnates and descendants from
the concern ancestor. I think the rights of the cognates and the descendants
have been specially safegusrded and that is the only purpose of this Bill so far
as I understand it. The Bill does not seem to extend the other points which
have been raised. If the Members are very keen they would have proposed an-
amendment, but they have not done so. The purpose of the Bill seems to be
very clear, and I think it should be passed.

Mr. P. Masom: The intention, as I take it, of my Honourable friend, Mr.
Thakyr Das, is that this Bill should permit any soldier the right of pre-emption
and pérmit him if he has been overseas to exercise the same right in exactly the
same way as-he would had he not been out of the country. That is also Sardar
Mangal Singh's contention. I entirely agree however with what Sarda
Sampuran Bingh has just said. That has been illustrated by experience. That
is the reason why in 1922 the Punjab Government and the North-West Frontie*
Government both objected to the unfettered exercise of this right of exclusion for
limitation in the case of pre-emption and why they suggested that suits regarding
pr-emption should be excluded from the operation of this Section. As Sardar-
Sampuran Singh has pointed out, a feeling of uncertainty in all transactions re-
garding land was created. The intention is to limit that uncertainty by excluding
those people who merely happen to own land in the same patti and limiting ib to
descendants and agnates. That is the intention, Sir, and that ix the purpose
of the words ‘in such circumstances’.

Mr. Deputy President: The question is:

“That the Bill, as amended, be passed.’’

The motion was adopted.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): 8ir, it is now five minutes to five, .and I suggest that the Houge may
now adjourn. We may take up the next Bill tomorrow which is an important
one.

The Honou ble Dewan Baiadur 8fr A. RBamaswami Mudaliar (Leader of the

"House): T agree.

Mr. Deputy President: As the House is unanimous, I adjourn the House.
The Assemblv then adjourned till Eleven of the Clock on Tuesday. the 9th-

* April, 1046
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